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LOK SABHA
Friday, Apnil 8, 1959/Chaitra 13, 1881
(Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mr. DEPUTY-SPEAKER in the Chuir}
ORAL ANSWERS TO QUESTIONS

Contribution to Employees Provident
Fand

+

( Shri Rajendra Singh:
Shri Ram Krishan Gupta:
Shri Rameshwar Tantla:
Shrimati Ila Palchoudhuris
Shri 8. M. Banerjee:

Shri Tangamani:

*1641. { Shri A. K. Gopalan:

Shri T. B. Vittal Rao:
Shri N. R. Munisamy:
Shri Naval Prabhakar:
Shri Bhakt Darshan:

| Dr. Ram Subhag Siugh:

| Shri Hem Barua:

| Shri Panigrahi:

Will the WMinister of Labour and
Employment be pleased to refer to the
reply given to Starred Qucstion No
11 on the 17th Nnvembe:, 1958 and

. gtate:

(a) whether the proposal to enforce
the decision to enhance the rate of
contribution to the Fmployees Provi-
dent Fund from 6} per cent to 8%

« per cent has since been finahsed;

(b) if so, the industries that would
t covered durmng the initial phase;
d

*

7% (c) the total number of employees
3o whom the scheme would be
extended?

The Deputy Minister of Labour
(Bhri Abid Al): (a) No.

18 (Ai) LSD.—1,

9494
(b) and (c). Do not arise.

Shri Rajendra Singh: May I know
the reasons for not finahsing this
scheme?

Shri Abid Ali: The first reason is
that we want to cover first those who
do not get provident fund at all, then
the workers who get provident fund
on basic wage and not on dearness
allowance; and then, according to the
scheme, as the hon Members know, if
this scheme 1s applhed, the workers
will be entitled to get provident fund
both on basic wage and on dearness
allowance

Now, the difficulty 1s that 1if this
additional burden 1s tmposed on some
of the industrics, factories and estab-
hshments which are just working on
marginal hnes. there 1s lhikelihood of
their bemng closed, and workers
rendered unemploved and the country
suffering in production All these
things are to be taken care of, before
this additional burden is put on the
industry

Shri 8 M. Banerjee: May I know
whether 1t 1s a fact that the Labour
Minister met the employvers’ represen-
tatives at Bombay recently and dis-
cussed this 1ssue, and if so. what
decisions were taken, and  whether
some of those emplovers have even
agreed to this®

Shri Abid AH: Yes, this meeting
did take place early this year So,
all these factors were taken into
consideration, and 1t was decided that
such of the industries as could con-
veniently bear this additional burden
shauld be covered.

Shri Tangamani: May I know, how
many workers are now covered under
the Employees Provident Fund Act
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statutonily, what their contribution 1s,
what the employers’ contribution is, or
in other words, what the amount
actually standing 1in  the provident
fund 1s?

Shri Abid AM: It 1s about Rs 15
lakhs, and the amount accumulated
on account of provident fund should
be in the neighbourhood of Rs 125

crores

Shri Hem Barua: In view of the
fact that this scheme 1s going to be a
phased programme, so far as the
implemention 1s concerned, may 1
know what stands m the way of
implementing this scheme 1in the
industries which can bear the burden”

Shri Abid All: Yes, we are mnvesti-
gating that

St AW TR ¢ AT T o A
aaemay 6 ag Ao wait gy € s
& qmy ¥ oy § 1 F o g g
T 3 17 A IO § Forrd o« aw 3%
Qo ww W T g 7

ot wrfer weh : aga & & | AR
frtz, ©fes, v ow &,
&, ffer, &, o, afeed aw
figrs, Mf@a foieel, aesw
T Q|
Shri Ram Krishan Gupta: May 1
know whether there 15 any proposal

to enforce this scheme in the public
sector also”

& gfex ot AT g oweT
qfeos Jw & & ¥ v W
ad ¢

Shri Rameshwar Tantia: The hon
Minister has said that it will be very
difficult for those industries that are
runmng on margmnal lines to pay
this increassed provident fund contri-
bution. .. .

APRIL 3, 1959
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Mr Deputy-Speaker: The hon
Minister remembers all right what he
has said just now, therefore, the hon.
Member need not repeat it, he may
just ask his question

Shri Rameshwar Tantia: May 1
know whether Government have
examined the difficulties of those
industries, and if they find that they
are actually in difficulties, then what
will happen to those industries which
are run on marginal lines?

Shri Abid All: We shall be cover-
ing first those industries which can
convemently bear this additional
burden

Shrimati la Palchoudburi: The hon.
Minister 1s reported to have said that
the housing problem is being tackled
very slowly May I know whether
any attempt 1s being made to ask the
employers to take up this housing
question 1in a more urgent way?

Shri Abid Ali: That 15 quite a
separate question

Shri N. R. Munisamy: May I know
whether 1t 1s a fact that some of the
employers have stoutly opposed the
enhancement of this provident fund
contribution, and if so, which type of
employers have opposed it”

Shri Abid Al: I have already
explained what transpired at the meet-
mng

Shri T. B. Vittal Rao: Last Novem-
ber, the hon Minister said that the
question of enhancement would be
taken up first in those Industries
where the price, production and dis-
tribution are regulated May I know
why no decision has been taken with
regard to those industries?

Shri Abid Ali: First, we shall try
to investigate those establishments,
particularly concerning cement, sugar
and steel

Shri Rajendra Singh: May I know
the proportion of those industries
which are in danger of lomng their
ground in case of implementation of
this increased provident fund contri-
bution, 1n relation to those imdustries
which are willing to do it*
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Bllrl' Abid Al: I could not hear the
question.

Mr. Deputy-Speaker: He wants to
know the proportion of those indus-
tries which would not be able to bear
this burden, in relation to those on
which this burden can be placed?

Shri Abid Ali: I have already sub-
mitted that we have to investigate the
matter yet,

Mining Boards

+
Shri S. C. Samanta.
Shri Subodh Hansda:
Shri Ram Krishan Gupta:
| Shri T. B. Vittal Rao:

Wil the Minister of Labour and
Employment be pleased to state:

*1642,

(a) whether Mining Boards have
been constituted for the States of
Mysore and Andhra Pradesh;

(b) if not, when they are likely to
be constituted, and

(c) the steps proposed to be taken
for the constitution of these Boards in
the States which have not set up the
same so far?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
$0 (¢). A Mining Board has been con-
stituted m Andhra Pradesh but not in
Mysore. The Board for Mysore is
expected to be constituted shortly

8hri 8. C. Samanta: May I know
why there 15 so much delay? The
hon Minister had told us last time
that information had been asked for
from the Mysore Government as
regards some particulars of the consti-
tution of the Board.

Shri L. N. Mishra: Yes, there was
delay in getting the particulars from
the mine-owners’ association. We
have got the particulars, and we have
asked them to nominate their repre-
sentatives; and the Board will be
constituted very shortly.

Shri 8. C Samanta May ! know
whether any proposal to have one
single Board for Mysore and Andhra
Pradesh has come to Government?

Shri L N. Mishra: No such propo-
sal has come Andhra Pradesh has

1ts own Board, and Mysore will have
a separate Board.

¥ vitfer T® ;w7 I ONFICE
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Shri Tangamani: May I know when
the first meeting of this Board which
has been set up m Andhra Pradesh
will take place, and what the items
on the agenda are?

Shri L. N, Mishra: I want notice
for that question I cannot say off-
hand when the Board will be meeting.

Shri T B. Vittal Rao: The Act was
enforced seven years ago, and the
Board for Mysore has not yet been
constituted What are the special
reasons for this? Apart from asking
the owners, what steps have been
taken to get the list from the owners®
If the owners do not give the parti-
culars, they can constitute some
Board.

Shri L N. Mishra: There has been
delay It was promulgated in 1985;
50, 1t 13 not seven years ago, but only
about four years back There has
been delay, the man reason s that
We had not got the particulars from
the mine-owners' association. We
bave got them now and the Board ig
to be constituted, very shortly.
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Shri T. B, Vittal Rao: May I know
when the mine-owners’ association of
Mysore was addressed in this matter.

Shri L. N. Mishra: Some time in
1955,

Fertilizer Plant in Durgapur

+

 Shri Subodh Hansda:
Shri S. C. Samanta:
Shri R. C. Majhi:
Shri Sadhan Gupta:
Shri H. N. Mukerjee:
*1643. { Shri Mubammed Elias:
Shri Raghunath Singh:
Shri Panigrahi:

Shri Surendra Mahanty:
Shrimati Renn
Chakravarity:
{_Shrl Hem Raj:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the proposal to set up
a fertilizer plant at Durgapur has
since been finalised;

(b) whether the West Bengal Gov-
ernment have made any recommenda-
tions in the matter; .

(c) if so, whether the plant 1s being
set up in the public sector or in the
private sector;

(d) in case it is being set up in the
private scctor who are the parties
concerned;

(¢) the capital outlay of the plant,
and

(f) the time by which the construc-
tion is expected to be started?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The West Bengal Gov-
ernment have made a proposal for
the establishment of a fertilizer fac-
tory in Durgapur. The proposal will
be considered along with other suit-
able <ites when additional fertilizer
factories are planned.

{c) to (f) ‘These details are yet to
be settled.

Shri Subodh Hansda: May I know
whether 1t is a fact that the Chiet

APRIL 3, 1059
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Minister of West Bengal has sulted
a foreign firm to set up this plant at
Durgapur?

Shri Satish Chandra: The Chief
Minister of West Bengal wanted to
consult some foreign firm. They have
written to us that they want to engage
a technical consultant for making a
project report, and we have said that
we have no objection in principle to
the proposal. The location will be
considered only when other fertiliser
factories are planned.

Shri Subodh Hansda: May I know
who will bear the expenses for setting
up this plant?

Shri Satish Chandra: The West
Bengal Government have said that
they want to be the majority share-
holders in the company, but private
participation is not completely ruled
out by them; it is for them to decide.

Shri Panigrahi: May I know whether
the Chief Minister of West Bengal
touk the permission of the Government
ot india when negotiating with the
foreign  firms frr  establishing this
feruiliser factors

Shri Satish Chandra: Th+ West
Bengal Government have written to
us that they want to consult or engage
a firm of foreign consultanis to make
out a project report.

Shri 8. C. Samanta: May [ know
whether by the time the decision on
the location is taken, the plant and
equipment can be manufactured n
our country?

Shri Satish Chandra: Continuous
effort 15 being made to manufacture
&8s much of the equipment as possible
in India. In fact, some of the equip-
ment 1s being manufactured, and the
Sindri Fertihser Company, has taken
a contract to fabricate part of the
Rourkcla plant With the installation
of the heavy machinery projects, it
would be possible to manufacture
more of the (fertiliser equipment
within the country.

Shri Sadhan Gupta: May I know
which are the other sites which are
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being examined, in view of which the
proposal {0 set up the fertiliser plant
at Durgapur has been abandoned?

Sbri Satish Chandra: There are four
ar five specific sites which we have n
mund at the moment Viayawada,
Itarsi, one in Rajasthan and Durgapur
But the tcecnmcal comnmuttee that has
been appotnted to recommend the
locations of these fertiliser factories
can take other sites also into account
when 1t considers suitabihity from the
point of view of availability of raw
materials, cost of production etc

Shrl Supakar: Is 1t not a fact that
this proposed fertihiser plant at Durga-
pur has something to do with the
surplus gas from the steel plant, and
if so, why has this proposal not
matured before the Durgapur plant
comes into operation?

Shri Satish Chandra: The proposal
has nothing to do with the gases of the
steel plant The steel plant at
Durgapur will be producing some by-
product of ammonia as 1s being done
by other steel plants except the
Rourkela plant where the L D. process
1s adopted and much larger qualities
of gases are available The scheme
of the West Bengal Government is
based on the gases available from thewr
own coke ovens set up recently.

Shri Thirumala Rao: With regard to
the answer to part (c) of the question,
may 1 know if any other State Gov-
ernments have requested for permis.
slon to start fertiliser factories 1n the
pnivate sector, and if so, 18 Andhra one
of them?

Shri Satish Chandra: A vague pro-
posal had come from the Andhra Gov-
ernment some time ago Now another
communication containing a proposal
to set up a fertiliser factory in colla-
boration with a private party has been
reviewed recently. That also will be
considered by the technical commuttee
which has now been get up.

Shri Venkatasubbaiah: May I know
apart from permission tn negotiate
th foreign firms, any financial aid
been sought by the State Govern~

i

ments for starting the fertilisers, part:-
cularly by Andhra and West Bengal?

Shri Satish Chandra: The question
relates to the Durgapur factory only.

Stri Braj Raj Singh: May I know
whether it 1s a fact that the Chief
Minister of West Bengal, when out on
a foreign tour some months back, had
already consulted some foreign firms
about this factory, and the Govern-
ment of India’s permission was sought
only afterwards?

Sbhri Satish Chandra: There s
nothing unusual m a State or a Chief
Minister of a State consulhing some
individuals over the possibiity of
establishing of a plant, but they have
come to us now for permussion to
engage a firm of technical consultants
to draw up a project report.

Shri Braj Raj Singh: I only wanted
to know whether it was a fact or not.

Shri Satish Chandra: These talks go
on from time to tiume

Shri Jadhav: May T know whether
the Bombay Government has requested
to have a plant at Karad?

Shri Satish Chandra: Karad 1s far

away from Durgapur. I am snswer-
ing questions only on Durgapur.

Manufacture of Watches
+
Shri Ram Krishan Gupta:
Sardar Iqbal Singh:
Shri Daljit Singh:
Shri Subbiah Ambalam:

*1644,

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 15 a fact that Gov-
ernment 1s considering a scheme to
manufacture watches in India; and

(b) if so, at what stage the schems
is at present?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes
Sir. The schemes are under con-
sideration.
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Shri Ram Krishan Gupta: May I
know whether the Swiss Government
has made any offer for this scheme;
if so, may. I know the details?

Shri Manubhai Shah: No Govern-
ment hags made any offer. There are
offers of collaboration from industries
in different countries with industria-
lists in India to set up watch-manu-
facturing plants.

Shri Ram Krishan Gupta: May I
know whether there is any proposal
to set up this factory in the public
sector?

Shri Manubhai Shah: Not at
present, We have received 13
schemes from different industrialists
in India with competent and good
foreign technical collaboration, and
those schemes are under considera-
tion.
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Shri Subbiab Ambalam: In answer
to a supplementary last time on the
10th February, the hon. Minister
stated that he had ‘received about 12
proposals out of which three were
very attractive, and that he had
called the parties for negotiations in
the third week of that month. May 1
know when the aegotiations are lkely
to be finalised and how many units
are likely to set up in this country?

Shri Manubhai Shah: That is what
1 said earlier that previously we had
received 12 proposals; now they have
gone up 15, and instead of three being
attractive, more than five or six are
sttractive. We are having continu-
ous negotiations with the foreign col-
laborators of the Indian parties, and
very soon some of the proposals are
likely to be finalised.

Shri Daljit Bingh: May I know
whether any agreement has been
reached with the Swiss delegation
which visited India recently in this
regard?

Shri Manubhal Shah: As far as
Switzerland is concerned, the House is
aware that the Swiss law seems to be
that without the permission of the
Swiss Parliament, no Swiss industria-
list can collaborate with any foreign
country to set up a factory there, but
recently a Swiss delegation came
here, and they have promised to
reconsider the matter as far as India
is concerned. But I can assure the
House that we are not dependant on
only the collaboration of our parti-
cular country. We have received
offers of collaboration from all over
the world, and we are hopeful of
establishing this industry as early as
possible.

Shri Sadhan Gopta: May I know
which are the countries proposed as
collaborators in the 15 schemes, and
particularly in the five or six attrac-
tive schemes?

Shri Manubhat S8hah: There are
scheme from Bast Germany, Japan,
America, France, Italy and some
other countries,

‘Mr. Deputy-Speaker: Next ques-

tion.

Shri M. L. Dwivedl: One small
question. It is an important question.

Mr. Deputy-Speaker: 1 am sorry.
I have passed on to the next question.

Workers Participation in Management

*1645. Pandyg D. N. Tiwary: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether he had a discussion
about industrial relations, particularly
the scheme for workers participation
in management, with Mr. George C.
Lodge, Assistant Secretary, U S.
Department of Labour;

(b) if so, whether any new approach
and methods were discussed; and

(c) whether Mr. Lodge had come to
India on the invitation of Govern-
ment?

The Parliamentary S to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) and (b). Discussions held were
of a general nature aboui labour
matters.

(c) Yes.

Pandit D. N. Tiwary: May I know
whether Mr. Lodge narrated his
experience of labour participation in
the management of factories, and
whether he also said in what way in
America labour participated in the
management?

Shri L. N. Mishra: The sybject of
labour participation in management
was not particularly discussed with
him. Many other matters were dis-
cussed. I do not think we haye much
to learn from America 50 far as
workers' participation in management
is concerned.

Shri Tyagl: Does the idea of workers’
participation in management also
fnclude their participation and partner-
ship in profits and losses occurring to
the respective industrial houses?
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Shri L. N, Mishra: We have not so
far evolved a scheme about that

Pandit D. N. Tiwary: May I know
whether in the narration of his experi-
ence about the labour movement in
America, he pointed out in what way
it differs from the labour movement
here?

Shri L. N. Mishra: thng was
not discussed. But they have therr
own labour movement, we have our
own trade union movement.

Shri Tangamani: In the 15th Indian
Labour Conference held in July 1857,
it was decided that labour participa-
tion would take place in 50 units In
how wmany uaus 1s there lahaue pact-
cipation, and of these, how many are
in the public sector?

Shri L. N. Mishra: So far we have
covered 18 umits and we propose to
cover shortly 19 umits, and out of
them, five to six are in the public
sector.

Shri 8. M. Banerjee: What will be
the method of introducing this scheme
in those industr:al units where more
than one unuon exists? Have Govern-
ment taken a decision to have ballots
to ascertain the representative charac-
ter of the unions?

Shri L. N. Mishra: I will draw the
attention of the hon. Member to the
decisions of the Seminar. We want
to giwve preference only to those units
where there 1s cordial relation among
the trade unions. Where there is
difference of opinion and want of
cordiality, we will try to avoid those
units.

Shri Hem Barua: May I know
whether workers’ participation in
management, as we understand it, 1s
an aspect of U.8. industrial life? If
not, why 1s that Mr. Lodge was con-
sulted on things that do not exist in
s country?

Shri L. N. Mishra: He did not come
for discussing workers’ participation
in management As a matter of fact,
he was a government delegate to the
last session of 1L.O. We had some
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discussion about the trade wunion
movement. He wanted to come to
India and we invjted him.

Shri Braj Raj Singh: May I know
whether any such Secretary of Labour
was ever invited from either China
or Russia in connection with labour
partnership in management?

Shri L. N. Mishra: No, they were
not.

Shri Vasudevan Nair: It was stated
that a number of subjects were dis-
cussed with Mr. Lodge. May 1 know
what were the most important sub-
jects duscussed with him?

Shri L. N. Mishra: The hon. Mem-
per is under a misapprehension.
Mr. Lodge came for a study tour, to
study the working of the labour move-
ment, in particular in the public sector
Here 1n India, he devoted most of his
time in going round the steel plants
gnd having a look at the working of
the welfare measures So far as dis-
cussions were concerned, he met the
Labour Minister, Deputy Minister and
officials The discussions were of a
general nature.

Shri Oza: Is it a fact that some
trade unions have expressed their
inability to participate in management?
If so, what 1s their number?

Shri L. N. Mishra: So far no trade
union has expressed its inability to
particapate in this

Rabindra Nath Tagore’s Lecture

*1648. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state:

(a) whether 1t 15 a fact that the
Prime Minister of German Democratic
Republic, Dr. Grotewoh] has presented
@ tape recorded lecture given by 8hn
Rabindranath Tagore at the Berhn
University 1n 1929; and

(b) if so, whether Government con-
template to publish the lecture in a
pook form for the general interest of
the Indian public?
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The Parliamentary Secretary to the
Minister of Extersal Affairs (Shri
Sadath Ali Khan): (a) and (b). During
his recent visit to India, Mr. Grotewohl
presented to the Prime Muinister a copy
of a record with the concluding
portion of a speech delivered by Shn
Rabindranath Tagore in the Assembly
Hall of Berlin University on 1st June,
1921,

Later, the Prime Minister sent the
record to the Vishvabharati University
at Santiniketan. Copies of the record
have been made and are kept at the
headquarters of the All India Radio.

The record gives only a small part
of the speech. It 1s not long enough
to be 1ssued in book form. It has, I
think, already been publisiied i1 some
daily newspapers.
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Shri D. C. Sharma: May 1 know
if similar tape records of the speeches
of Shri Rabindranath Tagore at other
places in other countries which he
visited have been kept? If so, have
Government made any efforts to get
them from those countries?

Shri Sadath All Khan: We have no
information. I require notice,

Shri Sadhan Gupta: What was the
subject on which the lecture was
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delivered in the University and which
wag tape recorded?

Shri Sadath Ali Khan: The subject
generally dealt with the country's
past, values of lfe in India, 1ts
philosophy and cultural background.
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Raids by Dacoits from Pakistan
+

{ Shri Pangarkar:
Shri Raghunath Singh:
Shri D. C. Sharma;

Will the Prime Minister be pleased!
to state:

(a) whether it is a fact that some
dacoits crossing the border villages in
Bikaner and Jodhpur districts entered
from Pakistan into India and killed
two persons on 21st January, 1959;
and

(b) if so, the steps taken by the
Government in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No one was
killed but two Indian nationals were
kidnapped from the border villages of
Bikaner and Jodhpur Daistricts of
Rajasthan by dacoits from across the
Pykistan border on 21st January, 19859.
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{b) Ihe Govirnment of Pakistan as
well as the locul authorities have been
approached to apprehend the dacoits
and to return the kidnapped Indian
nationals

Shri Pangarkar: May I know
whether any other incidents of dacoity
have occurred on the Indo-Pakistan
border during the first quarter of 1959%

Shri Sadath All Khan: 1 requre
potice

Shri Raghunath Singh: May I know
where these persons are at present, and
whether our High Commission 1n
Karach: has taken any steps to get
them released?

Shri Sadath Ali Kban: The kidnap-
ped persons are still in Pakistan On
12th February, 1959, the Indian High
Commission, Karachi, brought the
matter to the notice of the Govern-
ment of Pakistan and asked that neces-
sary directions should be given to the
local authorities No reply has so far
been received.

Shri Pangarkar: Have the Central
‘Government received any reports
recently from the Rajasthan Govemn-
ment regarding protection given by
Pakistan to certamn gangs of dacoits
from India®

Shri Sadath Al Xhan: As far as I
know, no

Shri D. C. Sharma: May 1 know
how far these border villages are from
the boundary of Pakistan and whether
no arrangements have been made for
the protection of the life and property
of these border wvillagers with the
result that dacoits can walk into those
places and kidnap Indian nationals?

Shri Sadath A Khan: In these
border stretches of desert, prevention
and effective cortrol of such incidents
depend largely on the effective co-
operation of the police authorities of
both sides. Unfortunately, in many
cases, this i3 not forthcoming from the
other side That 1s why these dacoities
Azke place

Shri Harish Chandra Mathur:
Jodhpur district is not on the border
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of Pakistan If the information =
correct that somebody was ladnapped
from Jodhpur district, then the invad-
ers must have come in about 50—80
miles inside Indian territory. Will the
hon Minister give the correct infor-
mation?

Shri Sadath Al Kban: No, Sir.
According to a detailed report from
the Government of Rajasthan, on 2ist
January, 1859, “Bijay Singh, an Indian
dacoit, who has been taking shelter
in Pakistan, accompamed by a Pakis-
tan accomplice, kidnapped two Indian
nationals The dacoits were fully
armed” and so on and so forth But
they did not go 60 miles inside. It
was on the border

Shri Harish Chandra Mathur.
not on the border, Sir

Mr. Deputy-Speaker: We cannot
enter into an argument for a decision
here Shn Raghunath Singh

Shri Raghunath Singh: From t me
to time we are exchanging prisoners
May I know whether these people
wiil also be exchanged?

Shri Sadath All Kban: According
to Press reports § Pakistani and 7
Indian dacoits were exchanged
between the Indian and Pakistam
police authorities at one of their
periodical meetings The Rajasthan
Government have been asked to
furnish details about the reported

exchange

Shri Hem Barua: May I know
whether any tangible attempts were
made to apprehend these dacoits, and
may I also know what 18 the time lag
between the incident and the com-
munication that we made to Pakistan
over this question®

Shri Sadath All Khan: The police
authorities took action at once; and as
soon as they took action, we informed
the Government of Pakistan

oft arerdalY : war qy ww § s T
FeC 7 48 Y woft & o ot oy
@ & e oW F qolt wawda

It s



9313 Nral Answers CHAITRA 18, 1881 (SAKA) Oral Answers os14

Twz ¥y § S 7y qure <o § fe @
t T w1 e g TR A H
o wiigd ?
shommesi ot : A x9 wToAm
T  wwow | qW var A
Shri Tyagl: Have any suitable steps
been taken to arm the wvillagers on
the borders of Pakistan with a view

to enabling them to protect them-
selves against the dacoits?

Shri Sadath Al XKhan: In the

normal course, the police protect the
villagers there 1 am not sure whe-
ther any steps have been taken to
arm the wvillagers there

Shri Tyagi: Once it was the policy

Mr. Deputy-Speaker: 1 have called
Mr Tariq
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Shri Tyagi: 1 want to know why
the border villages have not been pro-
perly armed in order to enable them

to put up sgelf-defence against the
raiders from Pakistan.

Mr. Deputy-Speaker: Thus is a
broad question to be deait with in

the Question Hour.

Shri Harish Chandra Mathur May
I know to what extent and in what
manner the Central Government
shares the responsibility with the
Rajasthan Government in this matter
and what has happened to the scheme
whuch was submitted to the Central
Government for remnforcing the
border police?

Shri Sadath Al EKhan: I would
like to have notice

Shri Sadhan Gupta: I want to
know how the Minmister reconciles the
two answers He has said that Indian
nationals have been kidnapped from
Jodhpur district and yet he says that
they did not cross 50 or 60 miles into
Jodhpur district Otherwise, they
could not have raided the Jodhpur
district

Mr. Deputy-Speaker: That ;ﬂll be
entering into an argument

Shri Sadhan Gupta: It 15 not an
argument, Sir

Mr Deputy-Speaker: The Minister
has given the information he had
The hon Member 1s telung that this
1s not correct That can be done at
some other time

Shri Sadhan Gupta: One must be
correct, either the border area or
Jodhpur Which 1s correct

Mr Deputy-Speaker: If the answer
is incorrect some other opportumty
may be taken after satisfying himself
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Shri Tyagi: There wag once a
scheme under the consideration of
Government to establish a Border
Auxiliary Police to help the border
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police 1n the matter of dealing with
such raids I wonder what progress
has that scheme made?

Shri Sadath Ali Khan: I want
notice

Sindri Fertilizers and Chemicals
(Private) Ltd.

+
Shri Aurobindo Ghosal:
*1650. {sm Prabhat Kar:

Will the Minister of Commerce and
Industry be pleased to state.

(a) whether 1t 1s a fact that the
technical assistance from the USSR
through the United Nations Technical
Assistance Administration 1n the form
of supply of apparatus and equipment,
tramning of personnel and expert
assistance are being received by Gov-
ernment for the Sindri Fertilizers and
Chemicals (Private) Lid,

(b) 1t so, whether 1n pursuance of
the same a Russian expert came to
Sindr: for inspection and assessment,
and

(c) 1f so, whether he has submitted
any report?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) Yes, Sir

(c) Yes, Sir

Shri Aurobindo Ghosal: May I know
when the report was submitted, when
action was taken and when they expect
to fimish the work?

Shri Satish Chandra: The expert
from the USSR wvisited India only in
the months of October, November and
December, 1958 The report has come
very recently and 1s under considera-
tion by the §indr1 Board of Manage-
ment

Shri Aurobindo Ghosal: May I know
whether the steps for erecting build-
ings for housing the warious labora-
tories etc have been taken up?
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Shri Satish Chandra: That 1s already
under consideration

Shri Prabhat Kar: How long will it
take to consider the report?

Shri Satish Chandra: The report has
been received The details are under
consideration, negotiations are already
going on between the United Nations
Technical Assistance Administration
and the USSR. for the supply of the
equipment that 13 needed to expand
those facilities.

Nayal Agreement with Indonesia

1652. Shri Keshava: Will the Prime
Minister be pleased to state

(a) whether any naval agreement
has been arrived at between India and

Indonesia,
(b) what are the details, 1f any, and
(c) the period of the agreement?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir

(b) The substance of the agreement
was given out 1n a Press note issued
by the Ministry of Defence after the
main agreement was signed on Decem-
ber 3, 1958 A copy of the Press Note
1s laid on the Table [See Appendix
VI, annexure No 20] Some matters
of detail are still under negotiation

(c) Five years in the first instance

Shri Keshava: May we know 1if since
the Agreement any selected personnel
from Indonesia have come here for
training?

Shri Sadath Ali Khan: The ancillary
measures have still to be negotiated;
and, I think, it is too early to say
anything

Shri Raghunath Singh: May I know
whether any foreign exchange is
mvolved in this? How do we meet
the expenses of the naval exercises?

Shri Sadath All Xhan: In concluding
the Agreement, care was taken to0
assure the Government that we are
not committed to incurring unneces-



9517 Oral Answers CHAITRA 18, 1881 (SAKA) Oral Answers 9518

sary additional expenditure in foreign
exchange.

Shri D. C. Sharma: May I know if
this agreement between India and
Indonesia is with reference to any
kind of mutual defence or is with
reference only to items of exchange
so far as traiming of personnel is con-
cerned?

Shrl Sadath Ali Khan: The agree-
ment does not include activities in the
operational field. As the hon. Mem-
ber said, it will be only exchange of
officers.

Shri Tangamani: As per the agree-
ment it is for 5 years. May I know
when the combmned naval tramning
exercises will be held?

Shrl Sadath All Khan: It 1s too pre-
mature to say anything about tkat.

Shri Tangamani: May 1 know
whether anything will be done this
year, 1959-60?

Shri Sadath Ali Khan: I cannot say

Shri Raghunath Singh: May I know
whether the operational exercises will
take place by the joint navies?

Shri Sadath All Kbhan: No provision
has been made for any operational
€XOTCISesS.

Shri Hem Barua: The agreement
provides for the attachment of officers
to respective navies May I know
what benefit 1s likely to accruc from
this attachment of officers to the
different navies?

Shri Sadath Ali Khan' Mutual
understanding, co-operation, friend-
ship, and all kinds of benefits.

Shrimati Manjula Devi: May I know
whether any such naval agreements
have been arrived at with other
nations as well?

Shri Sadath All Khan: I cannot
answer that question offhand

Business Management

*1654. Shri Siddananjappa: Will the
Minister of Commerce and Industry
De pleased to state:

(a) whether there is any scheme for
training Small Industrialists and their

executives in Bu-mess Management;
and

(b) if so. what are the details of
the scheme?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement is laxd on the Table of the
BHouse. [See Appendix VI, annexure
No 21.]

Shri Siddananjappa: May I know
whether any examnation is held at
the end of the course? And, if so, is
any certificate given to the tramees?

Shri Manubhai Shah: Broadly speak-
ing, there are both wntten and oral
examinations, but not anything like a
statutory examination. And, about
1021 people have been given the neces-
sary certificates.

Shri Ajit Singh: May I know the
location of the training centres where
these small industriahists and their
exccutives will be trained?

Shri Manubhai Shah: The places are
many With your permussion 1 am
reading the names They are Ludhiana,
Trichur, Madras, Kundra, Rajkot,
Gwalior, Indore, Jubbalpur, Hubli,
Nagpur, Kolhapur and Surat; and
there are many other places also.

Shri Damani: May I know whether
this training will be given only to
those persons who have received some
kind of assistance from * : National
Industries  Scheme or v iwcther all
people will be allowed to varucipate
in the training”

Shri Manubhai Shah: There are
three ~ategortes One i+ for the
officer- of the various State Govern-
ments and the Central G.ic.nment
under the organisation of the Deve-
lopment Commssion of the Small
Scale Industries; secondly, those who
are small cntbérprencurs and who are
assisted from the National Small
Industries Corporation of india and
thirdly paople from the ge :eral small
industriahists all over the country.

Shri Harish Chandra Mathur: Why
cannot we have this training in each
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State, now that we have the institutes
established everywhere?

Shri Manubhai Shah: That 1s already
there. These are the centres over and
above the 14 national institutes These
service institutes are already instruc-
ted to have training facilities not only
for business management covered by
this question but other technical
matters also

Shri Tangamani: May 1 know whe-
ther there are other extension centres

besides Trichur, Coimbatore and
Bhavnagar where these courses are
given and 1if so what are these centres®

Shri Manubhal Shah: I gave the
names of these centres There are
centres for blueprint reading and heat
treatment classes; there are centres
for footwear traming and there are
als0 centreg for training of officers of
the co-operative and industries depart-
ments

Shri Tangamani: I did not mean
long courses; there are extension
courses of short duration

Shri Manubhai Shah: These are all
short courses of three or four months’
duration; none of them are long.

Shri Tangamani: I would like to
know whether there are other centres
than the Coimbatore and the two other
centres mentioned in the statement?

Shri Ram Krishan Gupts: May I
know the nature of the procedure to
be followed for selection of candidates
for thus?

Shri Manubhai Shah: The State
Director of Industries selects the
small enterpreneurs on their appli-
cations. As far as the officers of the
Btate Government are concerned, they
are interviewed by the Development
Commusgioner. Regarding those who
are getting assistonce from  the

‘ National Small Industries Corporation,
these enterpreneurs gapply to the var-
fous directors of the institute and
they are generally selected.

APRIL 8, 1959
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Export of Iron Ore

*1655. Shri Paunigrahi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there has been any
agreement between the State Trading
Corporation of India (Private) Ltd.
and the Orissa Government for export-
ing 1,50,000 tons of iron ore from
Ornissa through Paradip Port in 1039~
60 period; and

(b) if so, whether the Btate Trad-
Ing Corporation of India (Private)
Ltd has submitted any scheme re-
quring assistances for developing
faciities of transport in order to ful-
i this target of export?

The Minister of Commerce (Shrt
Ranango): (a) No, Sir.

(b) The question does not arise.

Shri Panigrahi: May I know whe-
ther the 8TC has anv agreement with
the Orssa Government for export of
50,000 tons of ore through Paradip
port 1n 1858-59?

Shri Kanungo: The STC has been
arranging with the Orissa Govern-
;nent for the purchase of as much of
ron ore as can be shipped from
Paradip.

Shri Panigrabi: May 1 know the
amount of iron ore which has been
purchased by the STC and exported
through Paradip so far?

Shri Kanungo: 23,000 tons have
been shipped and it is expected that
before the close of the season another
10,000 tons wial] be shipped.

Shri Panigrahi: May I know whe-
ther the STC has purchased this from
the Oriesa Mining Corporation or from
other mine-owners and if so how
much has been purchased from the
Orissa Mining Corporation®

Shri Kanungo: The ores are made
available on board the ehip by the
Government of Orissa and the pay-
ment is made to the Government of
Orissa; for the purchase of the
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material, the Government of Ornissa
is responsible.

Shri C. D. Pinde: What .. the
significance or advisability of bringing
in Orissa Government in between the
producer of the ore and the STC?

Shri Kanungo: The Orissa Govern-
ment has got s corporation for the
development of mining They produce
ores and they are also free to pur-
chase ores if and when required.

Shri C. D Pande: Does it not in-
crease the price of ore?

Shri Kanungo: No, Sir

Shri 8 C Samanta: Is it not a fact
that a Japanese delegation came to
Onissa about this 1ron ore and some
help was offered about the transport
facihities to Paradip? If so what has
been donc in the matter?

Shri Kanungo: Yes, Sir One
Japanese firm were particularly in-
terested in the ore from this region
and offered certain facilitees But at
the present moment, the Government
thought that priority has to be given
to movement from Rourkela because
the quantity will be much more and
facilities could be provided cheaper

Shri Panigrahi: The hon Minister
has stated that the Government of
Orissa has formed the Orissa Mining
Corporation for the export of iron
ore. May I know whether it is within
the information of the hon. Mimster
that the STC has purchased a0 much
quantity of iron ore from the Orissa
Mining Corporation?

Shri Kanungo: The Corporation is
formed not for exporting the ore but
it is for raising the ores from the
mines.

Shri Panigrahi: How much has that
Corporation produced?

Bhﬂlunnm:thuvenotgot the
break-up. 23,000 tons had been ship-
ped by the Government of Orissa, How
much af it came from the Corporation
and how much from other mines—we
have not that information.

Paper Mill in Madras State

*1657. Shri Subbiah Ambalam: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether 1t 13 a fact that there is
a proposal to start a paper mill in
Madras State with Japanese collabor-
ation; and

(b) 1f so, what are the details of
the proposal?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) There
18 such a proposal received from one
party for a small paper mills of five
tons per day capacity. The proposal
18 under consideration.

Sbri Subbish Ambalam: May I
know whether the negotiations with
the Japanese collaborators are fina-
lised and if so when this proposed
factory is lhikely to be started?

Shri Mannbhal Shah: The negotia-
tions are more or less finalised. A
few details are to be submitted by the
Japanese consultants It should not
take too long a time,

Shri Subbiah Ambalam: May I
know whether the proposed factory is
likely to be in the private sector ar
in the public sector”?

Shri Manubha! Shah: It is a private
sector factory with a capacity of five
tons per day It is a small plant.

Shri Narasimhan: May I know
where the private party had offered
to locate the factory®

Shri Manubhai Shah: So far he
has not exactly clearly indicated But
it is somewhere near Coimbatore-
Ud}mal:pet

sft wew wbr : woft s e
ey f gy wTeaT™T UE 6 afmrer

T ETTRAT Q1 A fee § ag awew

wiger £ fe ¥ e o war wreeren &
fir fafy Fadefy wrewr & arey 3 ar el

Sl ¥ wre F areniier O a7 ? wqr
T F IeR foad g ww aff faer
A wfwr af ?
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ot wopnt g : gy WA EoT
® araer §, 2fawa wrdaET W
A & | wlt W & w7 9T da
A ¥ o A weird wifgg ag 7%
& A AR T @ R e
qTE & GERET qgT 9 4 @ & Wi A
wifew v @ & s w® ), i we
& v gEifafor # odfr dwfat
i wrd fomdy fe @@ omew oft &3
o grE gy o ¥ 1 od @ eNF
€ awg gk arae fasrodT

Bhrl Achar: What is the capacity?
What 1s the contemplated production?

Shri Manubhai Shah: Five tons per
day.

Shri Tangamani: May I know whe-

ther the Government has seen a°

Press report that this paper mill will
be started in Salem District? Does .t
refer to this mill which the hon
Minister has saxd or is there any
other proposal for a second paper mull
in Salem District?

Shri Manubhal Shah: It i1s for a
much bigger rayon grade pulp mill
for which we have invited a special
Japanese team to see whe‘her from
the available raw materials in tbe
country 1in the forest arcas of Nil-
g.ris, Nilambur and elsewhere we can
manufacture rayon grade pulp and
paper. That is the tcam to which
the hon, Member is referring

fodz &1 & wiwl 3@ g= &1 wAvOY

*eus. W W T AT g
W sETON AT Ay O A T w5
e .

(%) srag s femiram &
A ¥ fafirw 4 & W o aw
e ¥ v & 17 f5w 49 &
WTET 36 I FT THIO ATRTIETYT A
o wa § fear agr
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(w) afz o, o ®r s &
YW Wy ¥ w7 of § fw afesy &
W YR ¥ giwl 3@ g w1 S|
fetr & sra-era w=r wRfaw Amensh
& 3 forar omd, Wi

() afz g, &Y w&@ a1 9T W@
i fear T & 7

gen et sarew W (v
$awT) . (F) W (@), o, g

() ofgd s fet Tar 2o
T s % fede AN F e 39
O ®1 g 7 wifere F om qH R,
e 2z v A g fer A W@
fera o fer afaam femman @

Shri Sampath: May we have the
answer 1n English also®

The Minister of Information and

Broadcasting (Dr. Keskar): (a) and
(b) Yes, Sir.

(¢) Commentaries in Hindi and
other regional languages have been
attempted m the past but they were
not successful. However, the matter
15 again being examined

sty THA A, WA EA R
for I TF¥z F41 #1 8 78y afew oA -
4T Y O AR I & FA HrAfIs
o Ay it g1 § oF 79 e faedy
& g€ ot 3T |7 W ff s qid
¥ &1 AT 78 W faAa AT AT
¥ fe=Y & I+ ary o o fir wiay
T I § IR gy T afed gé
Y7 w7 57 FvE | FE OAT sgyedr
w77 &1 fa=re famay v 751 & Foed
W & ot wfend s wEgw
wEr?

T AT 31T RETON AW} R | T-wiwy

(st wo o W) - ug FAIT €7
weT & a@ 3sar & +The qucstion rx-
lates 1o the crickst matches,
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o wenr mofw : gursow WEw, @
£9 T oW sqweqr (wier) wiger
Y -

Mr. Deputy-Speaker: Today the
only question was about the commen-
taries on cricket matches. He wants
to have fresh natice if commentan-.
of other events are to enquired into.

ot wrondedt : wsfy w5y oy fe i
&9y ¥ gvary 7 fgly W sy el
WY § A QY W ag AT
ot g8 1 & ag v g ¢ 6 @
AT T EV BT ST W4T § 7 WT A
Ad W o wf § T gk 0
v qw T g A g W S QX
& T g A

off wvo Wo oislt : Y Fnvzfar &
wfy I wfagr @, W g9 §f ¥
fordbez ¥ A gorret § @ ARG §
i 78 vER A R
WA ¥ %1 qferna § )

Shri Hem Barua: In view of the
fact that cricket is an English game,
may 1 know whether that is one of

the reasons for adoptng Englsh
language for commentaries?

Mr Deputy-Speaker: That he has

Shri Joachim Alva> If .the commen-
taries are being continued mm Enghsh
language, may I know why the ser-
vices of one of India’s most popular
commentators, Mr Talyarkhan, are
not being utilived and half a dozen
other commentators are being employ-
ed?

Shri A. C. Joshi: Sir, that 1s a sug-
gestion for action.

Shri Aurobindo Ghosal: May I
know whether it is a fact that com-
mentaries of football matches of
Calcutta are nowadays made in
Bangali; if 50, why it cannot be made
in other languages?

18(Al) LSD-2.:

Mr Deputy-Speaker: ‘Th& hon-
Parliamentary Secretary has already
stated that today we have to confine
ourselves to commentaries on cricket
matches only.

st warerw g : oY ava b

v awaar Tl faelr fr 1+ & e
gt fis AT o ST e ar ol
WA A ATHE A WONIAY AT 97 )
firy &g g o7 ey v f gl
T @ Al At § o wqel
N it a7 awT g gk 1 @ fow Ay
IFT T LR Gl ¥ foere W
|

ot wro Wo wrilt : gt awef -
W 98 T femm o

Ry et gt M Fag
w7 v W swv 7 8 wdd
wrast § 1 § s wge § fe few
fafew & g7 ¥ o | wdw
TRt § ¢ W oY sl el ofr & 3y
wgr 6 AR a3 quw a feay oY
w1 g I % i geaRd wlt
fratsgrom e e T g ?

sft wvo wo Wkt : T Foer A
AN AT TN A1 W
= ¥t Juafer gt g § W wEel
§ & IaH g=radr 0

W TR F g AT g
g

Mr, Deputy-Speaker: Order, order.
At least there ought to be no com-
mentaries now when we are having
the Question Hour. Those commen-
taries are running on even msow and
in all languages.

o I TR : § 9 W gAY
g fr v ant & wredferay § oy fisde
fw wr ot § 9% Wi ¥ g Swer
< forqr @y ?
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Shri A. 'C. Jashi: Sir, that is & sug-
geation for action. -

Press Representatives in the Presi-
dent’s Party

*1661, Shri Raméshwar Tantia: Will
the Minister of Information >and

Broadcasting be pleased to state:

(a) whether it'is a fact that the
press representatives of leading news-
papers were not included in the Presi-
dential Party nbw on a visit to South
East Asian countries;

(b) if so, the reasons therefor; and

(c) what is the method of ‘such
selectxon"

'l'ho Pa.rliammtm Secretary to the
Minister of Information and RBroad-
easting (Shri A, C. Joshi): (a) to (c).
In selecting Press representatives for
such visits,, efforts are made to . get
as represeniative a group as possible,
including languyage newspapers. It is
also kept in view that all important
papers or press interests should get
their- turn. willingness of the
papers concerned to bear the cost of
the trip and the availability of accom-
modation have also to be kept in view.
In the present case accommodation
was available only for four correspon-
dents. After consultation with journ-
alistic organisations, the correspon-
dents of the following were nominat-
ed:—

(1) Press Trust of India,

(2) Amrit Bazar Patrika
(English), Calcutta and
Jugantar (Bengali), Calcutta.

(8) Hitavada (English) Nagpur
and Bhopal, Mathurbhumi
(Malayalam), Kozhikode,
Samyukta Karnataka (Kan-
nada). Bangalore and Hubli,
Tamil Nadu (Tamil), Madurai,

The Indian Langﬁage Newspepers
Assoclation had intimated that the
Zditor of ‘Samaj's Cuttack, would re-
present them. He cancelled his trip
at the last moment.

APRIL 3, 1980~ ° "Orill ‘Answers olas

Shrl] Rameshwar Tantia: May I
know whether it is ‘a fact that certain
Press representatives are included in
such conducted tours every time; and,
if so, may 1 know whether the hon.
Minister will get a list of the
sentatives who went in these tours for
the last two or three, years? 3

Shri A. C. Joshi: It will be Jaid*on
the Table of the House, Sir, if the
hon, Member so desires.

Shri Rameshwar Tantls: May I
know whether it is a fact that Tep-
resentatives of language newspapers
are neglected and more importance is
given to representatives of Enzlish

newspapers?

8Sbri-A.'C. Joshi: No, Bir; it i3 not
true. In fact, in thus case the English
papers have suffered. They could not
send their representatives, while the
Indian language newspapers were
given prionty and preference aver
the English newspapers.

st W W § gg I e
g fe oo & AR & Ot i o
TR A W oy A fegea i
f‘ﬁ’rww'&hfzmwmw@ﬁmﬁr
N 3a% 99 Ry 7 g, W) wr
T wvas ¥ SY¢ s faemr mar ?

o w0 Wo e : gt & Ty
¥egrmmaferag T o -

ol e g : Frerdy gy o 7
My, Depyty-Speaker: That is the in-
formation: that the Minister has given.
If hon. Members doubt it, there are
other occesions when they can nettlo
it, not now.
oft wrodedt : hg:mmmz
s Ty & 297 & vl o ot & Ford
wgy v, s aft IR wwrdur wee
! ar ged Wy wror € 7

oft wre Wo wieht : “wror” figrdt v
Q% sope o §, AT T | wg Wy
1R



9529 Oral Answers CHAITRA 13, 1881 (SAKA) Oral Answers 9530

Shri Hem Barua: Sir, on the floor
of this Bouse the Minister of Infor-
mation and Broadcasting was pleased
to say that representativezs of the
language papers were included in the
President’s tour abroad If that is so,
may I know why there should be a
sort of difference between the two
opinions expressed on the floor of the
House, one by the Minster and the
other by the Parliamentary Secretary?

Acharya KEripalani: That happened
yesterday also

Shrl Hem Barua: And, the Minuster
took a pnide in it

Acharya Kripalani: Yesterday also
Mr. Deputy-Speaker: That 1s only
an opinion, that there 1s a difference
of opinion He finds that there 1s no
difference
sft quwaw fog & sren W@Em
feamgmama AN mife
“arr's afefoR i ST e o &
sfafafed ¥ a7 awresy ¥ @ f4F
foar qft 7t g€l ww” @ @t B
forar aft o iy ot o1 T @ Ty
®, WY afy fremady #r afr @ @ =
IR g I 7% fefam e & fe
w @ e Wy

ol ot wo W I HEEH
FO% ¥ qEy T a1 |

Wt s ztfear ‘a4 A
T AN A & g e ¥ qen
R q, aft J Oy wy ?

ICTH APRT A ITH qRAE ]
I TTERAS a0% ¥ oo & 7o,
g T A

Imphal-Tamengiong Road

*1682. Shri L. Achaw Singh: Will
the Mimster of Works, Housing and
Supply be pleased to state

(8) whether the hal} cutting work on
the 50th mile of the Imphal-Tameng-

long Road has been stopped after &
was started; and

(b) whether any new alignment has
been discovered to avoid cutting the
difficult rocks on this portion and on
the 87th mule of Imphal-Tamenglong
Road”

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): The question will be ans-
wered by the Minister for Transport
and Communications on a subsequenf
date

Hindustan Machine Tools Ltd.

+
1663 J Shri Ram Krishan Gupta:
1 Shri Morarka:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether it 1s a fact that anx
agreement has been signed between
the Hindustan Machine Tools, Limut-
ed, Bangalore and a French firm for
the manufacture of Jathes, and

(b) 1f so, the main terms of the
agreement?

The Minister of Industry (Shn
Manubhbai Shah): (a) Yes, Sir The
copy of the agreement has been made
available 1n the Library of the House
on 25th February, 1859

(b) A statement 1s laid on the Table
of the House giving the summary of
the more mportant featuies [See
Appendix VI, annexure No 22}

Shri Ram Krishan Gupta: From the
statement I find that thus firm will
supply to this company some equp-
ment. May I know whether any
equipment has been received so far?

Shri Manubhai Shah: Notsofar The
agreement has been entered into on
2nd January, and the details are be-
ing worked out
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Shri Ram Krishan Gupts: It is
stated that this equipment will be
supplied within three months. As
this agreement was signed on 2nd
January, 1959, may I know the reason
why this equipment has not been re-
ceived so far?

Shri Manubhai Shah: That is be-
cause of the formalities for selecting
the equipment and also because we
wanted to find out how much of it
could be found out from India. This
was specified as the shortest possible
time. The delay has been on our side
to avoid importing such things as are
available in India. As soon as that
list is finalised, all the remaining
items will be coming.

Mr, Deputy-Speaker: Next question.

Shri Tangamani: May I know.

Mr. Deputy-Speaker: I have called
the next question.

Fertilizers Production at
(Bombay)

Trombay

+
Shri Ram Krishan Gupia:
Shri Sarju Pandey:
Shri Nagi Reddy:
Shri Vasuadevan Nair:
Shri Ajit Singh Sarhadi:
L Shri Parulekar:

Will the Minister of Commerce and
Industry be pleased to state:

Miaama

(a) whether Government have since
received the report of the Technical
Committee set up to determine the
types of fertilizers to be produced at
Trombay near Bombay;

(b) if so, the probable quantity of
the fertilizers to be produced;

(c) the type of fertilizers to be pro-
duced; and

(d) the estimated cost of the plant?

The Deputy Minister of Commeroe.

and Industry (Shri Satish Chandra):
(a) Yes, Sir,

APRIL 3; 1959
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(b) and (c). About 97,500 tons of
Urea and 254,000 tons of Nitrophos-
phate per annum,

(d) About Rs. 24 ‘crores.

Suorr NoTicY QuUEsTION

Central Wage Board for Cotton
Textile Industry
+
rms M. Banerjee:
S.N.Q Shri T. B, Vitial Rso:
No. ll. Shrl\' ajpayee:
Shri Ram Krishan Gupia:

Will the Minister of Labour and-
Employment be pleased to state:

(a) whether the Uttar Pradesh
Government have approached the
Central Government for exemption of
textile mills in that State from the
scope of Central Wage Board for
Cotton Textile Industry; and

(b) if so, the reaction of the Cen-
tral Government thereto?

The Deputy Minister of Labour
(Shri Abld AM): (a) No.

(b) Does not arise.

Shri S. M. Banerjee: May I know
whether the textile mill-owners and
their association have also approached
the Government for scrapping this
Wage Board and, if so, the reactions
of the Government?

Shri Abid All: Not to my know-
ledge.

Shri T. B. Vittal Rao: May I know
when the report of the Wage Board
for textiles will be submitted?

Shri Abid AlN: It is not possible to
say at this stage. The Wage Board
is doing its work very well.

Shri T. B, Vitial Rao: May I know
when it is likely to be received?

Shri Tangamani: The Textile Wage
Board was set up as early as March,
1957. More than two years have
passed. May we know at least how
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tong wiil it take—one year, two years
or three years?

Shr2 AbMd All: It 1s not possible to
say anything We have not received
eny intimation from the Wage Board
to that effect.

Shri Vajpayee: In viéw of the fact
that the crisis in the textile industry
13 not confined to the State of Uttar
Pradesh alone, may I know i the
hon Minister will give us an assur-
ance that there will be no exception
in the implementation of the recom-
mendations .0f the Wage Board imn the
case of Uttar Pradesh?

Mr Deputy-Speaker: No assurances
can be given at this hour

Shri Sadhan Gupta: May 1 know
whether any approach has been made
to the Central Government from any
quarters to exempt any section of the
textile industry from the operation of
the decision of the Central Wage
Board’

Shri Abid Ali: It 1s bke showing
concern about the imaginary desth of
a person who 18 not yet born

_ Shri Prabhat Kar: May we know
whether in view of the fact that the
Wage Board has taken two and a halt
years of time, the Government has
tried to ascertain from the Wage
Board how long it wall take further
and the reasons for the delay?

Shri Abld Ali: There 18 no delay
How can the reasons be mentioned?
The Wage Board was appointed It
1ssued gquestionnaires About 474
textile mulls are concerned and about
seven lakh workers are concerned
They have to go round the country,
take evidence and go through the
balance-sheets of the various mlls
Therefore, the work is of a gigantic
nature It has to be done thoroughly
and all this takes sothe time

Shri 8. M. Banerjes: May 1 know
whether the report is Hkely to be sub-

mitted within the second Five Year
Plan®
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Shri Abid All: The hon Membez
may wait and gee.

Shri T B Vittal Rao: May 1 know
whether the reason for the delay is
due to the fact that the Chairman of
this Board 1s also the Chairman of
the Labour Appellate Tribunal] and
he has to perform functions there
also?

Shif Abid Ali: He has given first
preference to thus work

Ot

WRITTEN ANSWERS TO
QUESTIONS

Purchase of Chiorine for Hindustaw
Insecticides (Private) Ltd., Delhi

*1646. Shri V. P Nayar Wili the
Minister of Commerce and Iandustry
be pleased to state-

(a) whether 1t 1s a fact that for
Chlorine purchased for the Hindustan
Insecticides (Private) 1ltd, Delnrl
from M/s DCM Chemicals Itd,
much higher price 1s paid than for
chlorine purchased for the DDT
Factory, Alwaye; and

(b) if so, for what reasons?

The Minister of Industry (Strd
Manubhat Shah): (a) and (b) A
statement 15 laxd on the Table of the

House [See Appendix VI, annexure
No 23]

British Gorkha Camps

esea1. S Shri . N Muakerjee.
1ot \ Shri Muhammed Elias:

Wil the Prime Minister be pleased
to refer to the reply given to Starred
Question No 509 on the 3rd December,
1858 and state whether the British
Gorkha Camp at Lehra has since been
closed down?

The Parliamentary Setrelary to the
Minister of External Affilfs (Shin
Sadath AN Khan): The camp bas
now been closed
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Import of Umbrella Ribs from Japan

*1651. Shri Subiman Gbose: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it 15 a fact that um-
brella ribs are imported from Japan
in India;

(b) if so, the amount spent for the
said purpose in the years 1957-58 and
the foreign exchange required for it;

(¢) is there any factory in India
to manufacture such ribs;

(q) it not, is there any proposal to
atart such factory; and

(e) if s0, where and when?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). No,
Sir. There is a total ban on the im-
port of Umbrella Ribs since  July,
1957. However, against the licences
issued in the previous periods, Um-
brella Ribs worth Rs. 1182 lakhs
were imported in 1957 and Rs. 14
lakhs worth of Umbrella Ribs were
fmported during the first eleven
months of 1858. Alsc some Umbrella
Ribs are allowed against the scheme
for the promotion of export of com-
plete Umbrellas.

(c) 8 factories in the organised
gsector are in production to manu-
facture Umbrella Ribs -and there are
several in the small scale sector
also.

(d) and (e). Do not arise. Country
1s self-sufficient in the manufacture
of Umbrella Ribs.

Properties

*1653. Shrimati Sucheta Kripalani:
Will the Mlmsqer of Echbﬂlhﬂon and
Minority Affairs be pleased {0 state:

(a) whether it is a fact that Gov-
ernment have allotted indivisible
single-storeyed two-roomed Govern-
ment bdyflt.houses to more than one
claimant in old Rajendra Nagar, New
Detl: and

Allotment of Indivisible
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(b) it so, under which rule such
houses have been allotted in  that
manner? .

The Deputy Minister ef Rehabill-
tation (Shri P. 8. Naskar): (a) Two-
roomed houses in Old Rajinder Nagar
were allotted on rental basis to one
family if the number of members of
a family was more than five. It the
number was five or less half unmt of
the house consisting of a room and &
verandah was allotted on account of
the paucity of single-roomed houses.

(b) This allotment was in accord-
ance with the policy of allotment
followed in the initial stages.
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Monagement of Companies

~ #1659, Shri Morarka: Will the Min-
ister of Commerce and Industry be
pleased to state:
. (a) the number of companies which
have managing agents whose office
would terminate op 15th August, 1960
under section 330 of the Companies
Act,
_(b) what arrangement Govern-
ment propose to make 30 as to avoid
any dislocation of work or manage-
ment of these companies; and

(c) whether any advice has been
given to such companies by Govern-
ment?
* The Minister of Commerce (Shri
Kanungo): (a) to (c). It is esti-
mated that 5,055 companies had
managing agencies at the commence-
ment of the Act. The term of ap-
pointment of all these managing
agents, except those whose agree-
ments have been already renewed
under Section 328, and who may have
ceased to act as managing agents,
will expire on the date mentioned un-
less they are reappointed with the
approval of the Central Government
for a fresh term under the provisions
of the Companies Act. As it is for
companies to seek renewal of their
managing agencies in good- time, if
they so desire, and as the statutory
position on this subject is well known
to trade and industry, no special ad-
vice has been considered necessary.
The provisions of Section 298 of the
Act should ensure that there is no dis-
location of work, where a company
does not wish to renew its managing
agency agreement or where the term
of appointment of a managing agent
due to expire on the 15th  August,
1060, is not renewed.

Rlyon Pllp l'lcwry

*1680. { Shri Shlvannnjlppl
~Will the Minister of Commerce and
Industry, he plgaped to state:
* (a) whether the team of Japanese

have submited their report and re-
commendations in connection with the
establishment of a Rayon Pulp Factory
in Indu, and

(b) i!so.thenq,tureofsuch re-
commendations?

The Minister of, Industry. (Shri
Maoubhat Shah): () No, Sir,

(b) Does not grise. )
Trade and Commerce Delegations

2678, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to staté the expenditure
mncurred on Trade and Commerce De-
legations of foreign countries which
visited India during 1958, country-
wise?

The Minister of Commeree and In-
dustry (Shri Lal Bahadur Shastri):
A statement is laid on the Table of
the House. {See Appendix VI, an-
nexure No. 24}

Ambar Charkhas in Punjab

vg79, J Strl D. C. Sharma:
"\ Shri Daljit Singh:

Wwill the Minuster of Commerce and
Industry be pleased to state:

(a) the number of Charkhas to be
distributed in the Centres of Ambar
Charkha in Punjab during 1959-60;
and

(b) the amount of Central assist-
ance proposed to be given in  this
respect?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). The details of the pro-
gramme have not yet been finalised.
The Khadi and Village Industries
Commission has, however, tentatively
agreed to provide funds to-the extent
of Rs. 54,500 ag grant and Rs. 2,32,000
as loans for the introduction of 500
Ambar Charkkas and for. other dems
of the Ambar Charkhg programme
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for both the Ambar and traditiona’
Khad: programme

«Committees under Planning Com-
misston

2680. Shri Pangarkar: Will the Min-
ister of Planning be pleased to state
the names ¢f Commuittees which work-
ed under the Planning Commssion
dunng the first quarter of the year
19597

The Deputy Minister of Planuning
(Shri 8 N Mishra): Two statements
are laid on the table of the House

[”S]ee Appendix VI, annexure No

Issue of Passports

2681 Shri Pangarkar: Will the
Prime Mixister be pleased to state
the number of passports i1ssued for
foreign countries during the first quar-
ter of the year 1959?

The Prime Minister and Minister of
External Affairs (8hri Jawaharisl
Nehru): 2935 passports were 1ssued
by the Passport Issuing Authorthes in
India during the month of January,
1859 The figures for the months of
February and March, 1959 are not
yet available

Competent Officers

2682. Shri M. C Jain: Wil] the
Minister of Rehabilitation and Minori
ty Affairs be pleased to state-

(a) the number of notices 1ssued
by Competent Officers under Sectin
6 of the Evacuee Interest (Separation)
Act, 1951 in form C, during the period

from 1st April, 1857 to 81st October,
1958; '

(b) monthly notices 1ssued per Com-
vetent Officer during the above period
) Stat&wise) N

(c) the number of properties n
which proper notices had not been
dulym served till the 1st ‘November,
1958;

(d) 1n what mode these notices
were 1ssued and what steps were
taken for ensuring that they actuaily
resched the non-evacuees; and

(e) how many of such non-evacuess
were reported to have died and what
steps were taken to 'Snd out and
serve the notices on their legal re-
presentatives®

The Deputy Minister of Rehabil)-
tation (Sbei P 8 Naskar): (a) to
(e) The information 1s not avaslable
and will have to be collected from
the Competent Officers of all the
States, who will have to consult the
files relating to the mndividual cases
to collect it. The labour and time
involved m the collection of the in-
formation will not be commensurate
with the result likely to be achieved

Competent UMcers

2683 Shri M C. Jain: Will the Min-
ister of Rehabilitatlon and Mnority
Affairs be pleased to state

(a) the number of properties (State-
wise) 1n which final separation was
made by Competent Officers under
Section 10 of the Evacuee Interest
(Separation) Act, 1951 dunng the
period from 1st April, 1957 to  31st
October, 1958, and

(b) the number of properties pend-
ing final separation on 1st Novem-
ber, 19582

The Deputy Minister of Rehablli-
tation (Shri P 8 Naskar): (a) 25918

The State-wise bresk up 18 not
readily available

{b) 17,258

Manufacture of Textile Machinery
Spare Parts

268¢. Shri P C. Boroozh: Will the
Minister of Commerce and Industry
be pleased to state

(a) the total number of units at
present engaged in tke production ef
textile machinery spare parts, wholly
and partially, in the country.and the
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total .number of workers employed
therein; and

(b) the number ‘of such units work-
ing 1n the State of Assam and the
number of workers employed theie-
in?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri)-
(a) and (b) There sre-13 firms en-
gaged i1n the manufacture of cotton
textile machinery employing about
17,000 workers According to a sur-
vey conducted m the small scale sec-
tor 1n 1956, there were 447 units parti-
ally engaged 1n the manufacture of
textile machinery parts employing
about 5,500 workers

There 1s no unit in the orgamsed
sector engaged in the production eof
textile machinery spare parts in the
State of Assam Some small scale
unsts may be manufacturing some
parts

Dandakaranya Scheme

2685. Shri P C Borooah: Whll the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state

(a) whether there 1s any proposal
to disperse displaced persons from
Assam for rehabilitation s Dandakar-
anya area in Onssa, and

(b) if so, the number of displaced
persons involved?

The Deputy Minister of Rehabil-
tation (Shri P 8§ Naskar) (a2) No

(b) Does not arise

Industrial Committee on Coal Mines

2686 Shri \llhllln Singh. Wil
the Mimgter of Labour and Employ-
ment be pleased to refer to the repty
given to SGtarred Queation No 505 on
the 3rd December, 1958 and state

(a) whether 1t is a fact that the
sixth Session of the Industrial Com-
mittee on(Coal Mines has not been
held so far, and

(b) 1f so, the reasons therefor”

The Deputy Minister of Labour
(Shri Abid Al): (a) No The Sixth
Session of the Industnial Committee
on Coal Mines was held at New Delhi
on the 21st February, 1958

(b) Does not arise

Export of Handicrafts and Jewellery
to USA

2687 Shri Bam Krishan Gupta: Will
the Minster of Commerce and lm.lns-
try be pleased to state

(a) whether 1t 1s a fact that there
15 a good market for Indian handi-
crafts ard jewellery 1n the US A, and

(b) 5* so, the nature of steps taken
or proposed to be taken to increase
the export of these goods”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastef):

{a) Yes, Sir

(b) Steps for the promotion of ex-
ports of handicrafts are beimng taken
by the Central Government in res-
pect of all countries including US A
Apart from the Indian Handicrafts
Development Corporation which was
set up 1n April, 1958, to look after
activities connected with exports,
publicity 1s being given through ex-
hibitions, trade centres, etc abroad
A Trade delegation of business ex-
ecutives from US.A was recently in-
vited to Indim to establish direct con-
tacts with dealers and exporters

A proposal to set up a Trade centre,
exclusively for handicrafts, at Los
Angeles and New York 1s under con-
sideration

Trade with U S.S.R., China, Poland ang
Czechoslovakia

2638 Shri S M. Banerjee Will the
Minister of Commerce and Industry
be pleased to state

(a) whether steps are being talen
to incregse trade with USSR Chims,
Polund and Czechoslovakta,
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(b) if so, what are those steps; and
(¢) the number of new agreements

likely to be executed during the -

Second Five Year Plan period?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{a) and (b). Yes, Sir. The following
steps have been taken:—

(1) The State Trading Corpora-
tion of India (P) Ltd, has
established contacts with the
Trading Organisations of these
Countries.

(ii) Commercial Representatives
are posted at the Indian Em-
bassies at Moscow, Peking,
Warsaw and Prague. They
remain in constant touch with
the purchasing organisations
in respect of the country/
countries under their jurkdic-
tion.

{1ii) Frequent meetings are held
with the officials of Com-
merical Representations of
these countries in India, at
which various business pro-
posals and the difficulties in
the way of increase off take
of Indian goods are discussed
and mutually acceptable solu-
tions evolved.

(iv) It is hoped that the new
Trade Agreements concluded
with the USSR and Poland
would help to promote the
development of balanced
trade with these countries on
a higher level. Negotiations
are in progress for signing of
similar  agreements with
some other countries. Copies
of the Agreements with (lLe
USSR and Poland were plac-
ed on the table of the House
on the 11th December, 1038

(c) Fresh Trade Agreements are
“cludodumdwhenﬂwym con-
- adwnantacseoue far mutual
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Employment Exchange Delhl

2889. smnmxnmammn
the Minister of Lakour and Employ-
ment be pleased to state: ‘-

(a) whether it is a fact. thata
master plan fo secure the maximum
cooperation of the private sectoy in
providing work for the registered
unemployed in Del!u Han been n-umd '
and

(b) if so, the main features of the
scheme?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) Does not arise.
Foreign Investment in Industries

2680. Shri Ram Krishan Gupta: Wilj
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount of foreign invest-
ment in India (Industry-wise); an@

(b) the steps taken or proposed to
be taken to increase and substitute
Indian capital in these industries?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The latest figures compiled on
foreign investment by the Reserve
Bank of India were published in the
Reserve Bank of India Bulletin of
September, 1958 relating to the foreign
investment as at the end of 1956. As
and when a further census is made
by the Reserve Bank of India, the
results will be published hy the Re-
serve Bank of India.

(b) It is the policy of the Govern-
ment to encourage greater Indidn capi-
tal participation wherever existing
foreign investments have sought to ex-
pand and also in newyforeign invest-
nients.

Youth Employment Service and
Counselling Schespe .
2601. Shri D. C. Sharma: Wil the
Minister of Labour and Employment
be pleased to state:

(a) the names of m whego__tbo
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ployment Counseling Scheme has
been started by the end of March,
1959; and

(b) the nature of its functioning?

The Deputy Minister of Labour
(Shri Abig Ali): (a) Names of States

Andhra Pradesh

Assam

Bihar

Bombay

Kerala

Madras

Madhya Pradesh

Mysore

Orissa

Punjab

Uttar Pradesh

West Bengal

Union Ternitory of Dellu

(b) Assistance 18 given to youths

and adults in the choice of car€er and
the required training courses This is
done by talks, discussions and indivi-
dual interviews at the Employment

Exchanges. Talks are also given at
Schools and other places.

Industrial Estate; in Bombay

Shri D. C. Sharma:
2692, Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
359 on the 28th November, 1958 and
state:

(a) the progress made so far in set-
ting up industrial Estates in the Bom-
bay State,

(b) the kinds of factories erected
theremn; and

(c¢) the expenditure
these Estates so far?

The Minister of Commeres and In-
Gmetry (Shrt Lal Bahadur Shastri):
(a) to (c) A statement is laid on the

Table of the House. [See Appendix VI
annexure No.'26].

incurred on

Radio Programme Journal ‘Betar
Jagat’
2688. Shri Aurcbindo Ghozhal: Will
the Mnster of Information and
Broadcasting be pleased to state:

(a) whether the radio-journal
‘Betar Jagat’ is printed in the Govern-
ment Press of Calcutta; and

(b) 1f not, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) The Government of India Press
Calcutta having expressed their in-
ability to undertake the printing of
‘Betar Jagat’, the work was entrusted
to a private press 1n consultation with
the Controller of Printing and Sta-
tionery

Recordings of Speeches of Eminemt
Leaders

2694, Shri D C Sharma: Wil the
Minmister of Information and Broad-
casting be pleased to refer to the reply
given to Unstarred Question No. 2190
on the 19th December, 1958 and state
the further progress made s0 far m
recording speeches of eminent leaders?

The Minister of Information and
Broadcasting (Dr. Keskar): A state-
ment giving the information is laid on
the Table of the Lok Sabha [See
Appendix VI, annexure No 27].

Newspapers in Tripura

2695 Shri Dasaratha Deb: Will the
Minister of Information and Broad-
casting be pleased to state the total
number of newspapers published
from Tripura at present?

The Minister of Information and
Broadcasting (Dr. Keskar): Twelve
newspapers are published in Tripura
(as recorded upto 31-12-1958 by the
Registrar of Newspapers for India)

Supply of Salt to Madras State

2696. Shri Elayaperumal: Wil the
Minister of Commerce and Industry
be pleased to state

(a) the quantity of salt allotted to
the Madras State in 1958-59° and
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(b) the quantity which the Madras
Government have lifted?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The Zonal Scheme for distribu-
tion of salt 1s drawn up calendar
yearwise. The gquantity allocated to
Madras for 1958 was 73 lakh maunds.

(b) The quantity of salt moved
within the State for interna] consump-
tion (including industrial consump-
tion) under the Zonal Scheme 156574
lakh maunds. This quantity along
with about 29 lakh maunds of un-
licensed salt, outside the Zonal
Scheme, was moved by salt traders.
The quotas of salt allocated to States
under the Zonal Scheme are lifted by
traders, as generally there is no State
trading in Salt.

Import of Raw Fllm

[ Shri A. K. Gopalan:
29, { Shri Warior:

| Shri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to lay a state-
ment showing:

(a) the concerns or indivifuals to
whom licences were issued to import
‘Raw Film® in the current year:

(b) whether any suggestions were
received from film producers or their
associations that Raw Film should be
::l: only to Registered producers:

(c) if so, what action Government
had taken in the matter?

dastry (Shri Lal Bahadur Shastri):
(a) A statement is laid on the Table
of the Lok Sabha. [See Appendix VI,
annexure No. 28].

(b) Yes, Sir.

(c) The system of distribution has
since been revised. A co of th
Public Notice on the lub‘j’yect is hi:
on the Table. {See Appendix V1, an-
nexure No 28).

Training -Institutes for Instr@ioters

2698. Shrl Rami Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a).whether Government has under
consideration proposals for the esta-
blishment of Training Institutes fotr
Craft Instructors during the Second
Five Year Plan period;

(b) if so, the nature of the traiming
proposed to be given in the inatitutes;

(c) the number of institutes pro-
posed to be established and their loca-
tion; and

(d) the expenditure likely to be
incurred?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) To train Craft Instructors in

Engineering and non-Engineering
trades
(c) Two One at Bombay and

another at Calcutta by re-organising
and expanding the existing Institutes
at Aundh and Koni respectively

(d) Rs. 140 lakhs approximately.

Work-Charged Establishment of the
CP.WD.

Shri Easwara Iyer:
269% . Shri A. K. Gopalan:
{ Shri Tangamani:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether any action has so far
been taken to prepare a list of persons
on work-charged establishment of
C.PW.D. who are eligible to be con-
firmed in accordance with para 3(B)
(3) of the Ministry’s resolution No.
66/339!57WCE dated 21st May, 1938;
and

(b) it not. the reasons therefor?

“The Minister of Works, Housag and
Supply (Shri K. C. Reddy): (a) No.

(b) This will have to wait tili an
All India seniority list for each cate-
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gory of work-charged posts has been
grepared. The later will take soms
fime.

Industrial Tribunal, Dhanbad

2700. Shrt Dasaratha Deb: Will the
Minister of Labour and Empioymen
be plaased to state: .

(a) whether Government have re-
ceived any represenwation from the
General Secretary, Indian Mine
Workers’ Federation regarding the
failure of the management to imple-
ment the award of the Industrial Tri-
bunal, Dhanbad;

(b) whether any step is being taken
by Government to implement the
award;

(c) whether the tribunal has dec-
lared the strike in New Jamehary
Colliery in 1957 as legal strike; and

(d) it so, whether bonuys for that
peniod has been paid?

The Deputy Minister of Labouwr
(8hri Abid All): (a) Yes

{b) (1) The management have
filed a writ petition under
Articles 226 and 227 of the
Constitution in the High
Courz at Patna against the
decision of the Tribunal in
respect of the bonus case.

(ii) On a complaint about non.
mmplementation of the
Award the Conciliation
Officer concerned took up
the matter on 24-2-1959
but both the parties request-
ed him on 13-3-89 not to
take any action in the
matter as the parties were
negotiating between them-
selves,

qe) Yes.
(d) No.

Lockout in Jamehary Colllery

Shri Dasaratha Deb:
2101, '{ Shrl Halder:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the manager of the
East Jamehary Colliery declared
lock-out from the 30th May, 1958;

(b) what is the award of the Re-
gional Labour Commissioner (Cen-
tral), Dhanbad and Chairman In-
dustrial Tribunal, Dhanbad;

{c) whether the Tribunal declared
it to be lock-out;

(d) whether the management has
taken back all the workers rendered
unemployed by lock-out; and

(e) whether bonus and wages of
the period during which the lock-out
took place have been paid?

The Deputy. Minister of Labowr
(Shri Abid Ali): (a) to (e). On an
apphcation flled by the management
of the East Jamehary Colliery dated
the 13th June, 1958 under the Coal
Mines Bonus Scheme, 1948, the Re-
gional Labour Commissioner (Central)
Dhanbad held that the workmen of
the colliery had not gone on a strike
from 30th May, 1958 and that the
stoppage of work was more in the
nature of a lock-out. The Industrial
Tribunal, Dhanbad, before which an
appeal was filed, upheld the Regional
Labour Commissioner's decision by its
order dated the 27th November, 1958,
though it did not agree with the Re-
gional Labour Commissioner’s obser-
vation that the stoppage of work was
more in the nature of a lockout
The Management have so far re-em-
ployed 89 of their old workmen. Of
the remaining, nine went home after
having received their final payments,
three were not staying at the colliery,
one was reported to be absconding due
to a police warrant and police cases
were pending in a Court against 21
workmen. In regard to the remaining
186 workmen, who have since been
acquitted by the Court, the manage-
ment have promised to provide work
if and when suitable vacancies oceur.
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The bonus for the guarter ending
June 1938 has not been paid to 1
workman No i1ndustnial dispute has
been raised by any of the unions or
the workmen concerned over the pay-
ment of wages for the period 30th and
31st May, 1958

Labour Officer

2702. Shri Rama Krishna Reddy:
Will the Mimster of Labour and Em-
ployment be pleased to state:

(a) whether the Labour Officer un-
der the Director General, Posts and
Telegraphs, whose headquarters 1s at
Madras, has at any time toured
Andkra Pradesh,

(b) if so, the number of times he
has visited Andhra Pradesh area dur-
ing the last two years,

(c¢) the names of places he has
wvisited; and

(d) the reasons for not appointing
a Labour Officer exclusively for
Andhra Pradesh®

The Deputy Minister of Labour
(Shri Abid Alf): (a) Yes

(b) Twice

(c) Kurnool, Guntur, Rajahmundry
and Vizagapatam

(d) Since workers in Postal Circles
are not concentrated at one place,
Labour Officers in the Postal Depart-
ment are appointed usually on zonal
basis These Labour Officers are not
appointed State-wise because the work
load for each State does not justify
the same

Coffee Cultivation

2708. Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state the total and adds.
tional area brought under coffee cult:-
vation durmng 1957-38 and 1938-59
(State-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Statistics of the acreage brought
under coffee culuvation during the

APRIL 3, 1958
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Yyear 1957.58 and 1958-30 are not yet
available, The latest year for which
statistics of the coffee acreage have
been fully compiled,.is 1936-37, and
the figures are as follows

S. No State Total
acreage

n 1956-57

¥ Mysore 1,52,543
3 erala 46,087
4. Andhra 83
S. Bombay. 189
6 Others . 25
GranDp ToTAl 2,60,40%

Although the exact figures regard-
ing additional area brought under
coffee cultivation during 1957-58 and
1858-59 are not available, 1t 1s esti-
mated that roughly 7,000 acres are
being newly planted to coffee per
year on an average

Tenements in Rajabagicha

2704. Shri  Panigrahi: Will the
Mimster of Works, Housing and Sup-
Ply be pleased to refer to the reply
&ven to Unstarred Question No 435
on 25th November, 1858 and state.

(a) whether the Government of
Orissa have since supplied the requir-
ed information,

(b) whether the one-roomed single
storeyed tenements at Rajabagicha,
Cuttack have been furnished with
electric lights; and

(c) whether the latrines have been
congtructed according to specification®

The Minister of Works, Housing and
Supply (Shri K C. Reddy): (a) Yes.

(b) and (¢) According to the Gov-
ernment of Orissa, electric fittings
have been provided in the tenements
and arrangements are being made to
supply power to the Colony. The Lat-
rineg have been constructed accord-
g to approved specifications, with
slight modifications,
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Export of Onions

2705. Shri Jadhav: Will the Mins.
ter of Commerce and Ipdustry be
pleased to state:

(a) to what countries onions were
exported during the year 1958.59;

(b) what was the amount of foreign
exchange earned therefrom;
v

(c) what was the production of
the onions in the year 1958-59 in the
various States and Union Temtories
(State-wise); and

(d) through what agencies were
the onions exported with the quantity
exported hy each agency?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Ceylon, Malaya, Singapore, UK,
Aden, Baherin Islands, Kuwait, Trucial
Oman, Pakistan, Hongkong, Muscat,
Saudi Arabia, Rhodesia, Zanzibar,
Kenya, Ugands, Tanganyika, Mauri-
tius, Seychelles, Belgian Congo and
Mozambique.

(b) Rs. 138 lakhs during April
December, 1958 (Figures beyond De-
cember are not yet available).

() Andhra Pndcsh 165000 tons
Bihar . Not available.
Bombay 385000 .ons
M‘M.. . . 132000 »

ysore . . 105500
Pondicherry . "Less than S00 »:

(d) Agency-wise figures of exports
are not available.

Bharat Sevak Samaj in Rajasthan

2706, Shrl Karnl Singhfi: Wil the
:x:::hrdﬂanh;bo pleased to

(=) the amount of financial aid, if
any, given to Bharat Sevak Samaj in
Rajasthan State by the Government
.of India, Division-wise, from 1054-55
to 1856-57; and

Rulz 377

(b) the schemes for which aid has
been given?

The Deputy Minister of Planning:
(Shri 8. N. Mishra): (a) The Plan-
ning Commission did not give any
direct financial aid to the Bharat
Sevak Samaj in Rajasthan State from
1954565 to 1886-57.

(b) Does not arise

Tea Trade

2707. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state the amount spent
on propaganda and promotion of ex-
port of tea in UK, USA. and
U.SSR. during 1956, 1957 and 19587

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri):
The following amounts have been
spent in the UK., US.A. and US.SR.
during the financial yearz 1956-57 to
1958-59 on propaganda and promotion
of tea exports:

(In rupees)

___1956-57 _ 1957-58 ~ 1958-59
3.§.A . 5;7‘; 2'2!3 5)132
S.A. . 29,22,436  33,26,653 24,09,443
USSR, 13 5,740 _ 66,056

®*An instalment of contribution to
the U.S. Tea Council due on 31st
January, 1958 is not included as the
remittance i1s now being made.

—y—te

1293 hrs
NOTICES UNDER RULE 877

Mr. Deputy-Speaker: I have received
two notices under rule 377 of the
Rules of Procedure and Conduct of
Business—one from Shri Braj Raj
Singh and the other from Shri Khadil-
kar. Both are identical. I will look
into them and if I give my consent I
shall then fix a date and time when
this matter can be brought up.

Shri Braj Raj) Singh (Firozabad)
rose—

Mr. Deputy-Speaker: It is for me
to ix a date and time. It is not an
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[Mr. Deputy Speaker]
adjournment so that it must be dis-
cussed straightaway. Therefore, I am
informing the hon. Member that if I
give my consent, then I will decide
about the date and the time. Then the
hon. Members would be informed and
they will have the opportunity which
they want just now.

Shri Khadilkar (Ahmednagar): Let
the House know the contents.

Mr. Deputy-Speaker: The Hquse
would know if he shows a little
amount of patience.

1204 hrs.
NOTICE UNDER RULE 222

' Mr. Deputy-Speaker: Shri Nath Pai
has sent me a notice under rule No.
222 of the Lok Sabha Rules of Pro-
cedure, giving notice of his intention
to raise a motion of privilege. Ha
says:

“The matter arises out of a PTI
report of the proceedings of the
House of the 1st of April, 1958
published in the Times of India of
2nd of April, 1959. The relevant
document is being attached here-
with. As is evident from the re-
ported remark of the hon. Member
Prof. Hiren Mukerjee to the effect
that, “You are American Agents
(turning to the Praja Socialist
benches).” .

It is prima facie a slander
against the PSP Members of
Parliament and constitutes a very
serious breach of privilege'.

So far as this is concerned, this was
‘brought to my notice, and I looked
into the file. Our records do not show
that such an observation was made or
such remarks were uttered. Now, the
only course left for me is to find out
from the hon. Member whether he
uttered those words. If he were pre-
sent I would have asked him just now,
but as he is not present, I will hold it
over. When he is present, 1 shall ask
him what the position was and tell
me.

Rule. 323 . 9556

Shri Nath Pal (Rajapur): Mr.
Deputy-Speaker, 1 would like to say
only one thing. My party normally
would not have condescended even
to repudiate a charge which is pal-
pably silly and patently wrong.. None-
theless, since it is alleged as having
been uttered by a senior Member of
the House we are interested in seeing
that such an impression does not go
round the country. 1 should like to say
one thing mare. There would not be
two opinions in this country so far as
the loyalty of my party is concerned.
Throughout, the record of my party ls
a fine record of the most glorious

chapter in the freedom strugle of the
country.

Mr. Deputy-Speaker: What does he
want to say? He might come to that
straighd

Shri Nath Pat: I am coming to it. I
want to bring to your notice this
thing. It is true——that it is not perhaps
on the record-and I am not interest-
ed in condemning Shri H. N Mukerjee
who unfortunately is not here, nor am
I interested in arranging the press
agency. But you must guide us be-
fore I formally raise it, as to what is
the protection given to a party which
on the face of it, seems to be malign-
ed like this?

Mr. Deputy-Spesker: I do not think
there is any necessity for discussing
it just now, because we have to as-
certain the facts. I am holding i
over so that the hon Member against
whom this charge is made might also
be present and so that we:may make
enquiries as to what position he takos.
Unless he is present and we know the
facts, how can we go further? That
is what I am doing. I am not disposing
of it. I do not think there is any
discussion necessary.

Shri T. B. Vittal Rso (Khammam):
Shn H. N. Mukerjee's absence
was referred to now. My friend Shvi
Nath Pai said that he was going to
give a notice of a privilege motion.
He informed me yesterday. I consult.
ed Shri H. N. Mukerjee. Ag he had to
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leave for Calcutta he informed me
that he has not uttered those words

Shrt Vidya Charan Shukia (Baloda
‘Bazar) You can consult the tape re
<order and know whether he has ut-
tered those words,

Acharya Kripalanl rose—

Mr. Deputy-Speaker: I can presume
what he 18 going to say I will give
him every opportunity, but would it
be necessary now t0 go on further,
when our records do not show that
there was such a thing, and when the
hon. Member who 1s alleged to have
uttered these words has said that the
fact that he has not done 1t should
be conveyed to the House? We should
not go into this controversy and then
discuss whether really it was uttered
or not When the Member says that
e has not done it—even if in excats
ment some such words were under-
stood to have been said by certain
other Members—it should be taken
that this matter should be closed It
would be advisable that this ‘matter 1s
considered as closed

Even to those who would say that
they have heard 1t I would advise that
when the Member concerned says that
he has not uttered 1it, it should be
the last word It should be tantamount
to, and 1t should be considered as if
he had withdrawn it, even supposing—
I am saying, “even supposing”—he
bhas uttered 1t, ike that and when he
seys he has not done it that should
be the last word on the subject I do
not think any discussion 1t necessary

Acharya Kripalani (Sitamarh)
May I say a word As I was in pos
session of the House, I thought that
the remarks were addressed to me—
that I am the agent of the Amencans
There were other remarks which were
more elevating He said that I was
semle As for my being the “agent
of the Amernicans” I wish 1t had been
30 because in that case our party
would have more funds than the Com-
munist party! But [ believe that the

18(Ai) LSD 3.

CHAITRA 13, 1881 (SAKA)
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Bengalis are rather emotional and
excitable, men and women, men more
than women

An hon. Member: Is 1t relevant”

Shri 1 B. Jttal Rao: On a point
of order (Interruptions)

Mr Deputy Speaker: He 15 talking
of Bengalis, whom he knows much
better than anybody else Why should
there be excitement over it?

Acharya Kripalani. Therefore, I do
not mind the remarks so far as they
concern me As for my being senile,
I have examined myself I have ex-
amined my top and the thatch there
1s natural I do not tar my hairr My
eye-sight 13 very clear and I do not
use spectacles My ears do not need
the hearing-aid, the earphone

Mr. Deputy-Speaker: I would re-
quest the hon Member just to confine
himself to what 1s before the House
This 15 not in controversy whether
those words said by him

Acharya Kripalani, I further want to
say that my intellect 1s so sharp tha'
I can see through the meaning of the
resolutions passed by the communist
party better than the Prime Mimster

Shri Nagi Reddy (Anantapur) Om
a point of order (Interruptions)

Mr Deputy-Speaker: When we are
trying to rectify, we should not com-
mit other mistakes We should not ge
further 1nto this As I requested the
House, let this matter be closed. When
Mr Mukerjee had just conveyed te
us that he never uttered those words
and when they do not appear in our
records too, that should suffice and the
matter shall be considered as closed

Shri Thirumals Rao (Kakinada) Is
there no tape-recorder®

Mr. Deputy-Speaker: Order, order
The hon Prime Minister



9559 Statement re:

12.12 hrs.
STATEMENT RE THE DALAI LAMA

The Prime Ministeq and Minister
of Ex Affairs (Shri Jawaharlal
Nehru): {The other day, three days
ago, 1 th when I was speaking
about recent happenings in Tibet, 1
mentioned that I would keep the
House informed of every fresh de-
velopment In the last two days, day
before yesterday and yesterday, we
have been receiving a number of
messages They were often delayed
because they had to come through a
rather devious route

Yesterday I was thinking of inform-
mng the House of a certain develop-
ment, but then I hesitated to do so,
because I wanted 1t to be fully con-
firmed; I was waiung for some de-
taills We received them last evening
We could have issued this news to
the Press last evening, but I thought
I should inform the Homse first and
then the Press can have it

The facts are that on the 1st April
we day before yesterday morning, we
receaved a message e Shillong dated
31st March evening that an emmssary
with a message from the Dalai Lama
had arnved at our border check-post
at Chutangmu 1n the North-East
Frontier Agency He had arrived
there on the 29th March stating that
the Dala; Lama requested us for poli-
tical asylum and that he expected to
reach the border on the 30th March,
1 e soon after he himself had come
We received the message on the 1st
The same evening, te. Ist Aprl
evening, a message was received by
us agamn na Shillong dated Ist ApruJ
that the Dala; Lama with his small
party of 8 had crossed into our tern-
tory on the evening of the 31st March

Expecting that some such develop-
ment might occur, we had instructed
the various check-posts round about
there what to do in case such a de-
velopment takes place So, when he
erossed over into our territory, he
was received by our Assistant Poli-
tical Officer of the Tawang sub-divi-
slon, which 1s a part of the Kameng
Frontier Division of the North-East

APRIL 8, 1090
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Frontier Agency A little later, the
rest of his party, the entourage, came
m The total number who have come
with him or after him 1s 80 From
the 2nd evening, ie. yesterday, we
learn that this party in two groups is
moving towards Tawang, which 1s the
headquarters of that sub-division and
that he 1s expected to reach Tawang
the day after tomorrow, Sunday, 5th
evening.

Shri Braj Raj Simgh (Firozabad)-
1 want a clarification, which 1s a very
important one

Shri Khadilkar (Ahmednagar) I
want a little more information

Mr. Deputy-Speaker. This 1s the
information that the Prime Minster
has got just at present If he gets
more, he has promised us that he will
place 1t before the House

Shrn Brajy Raj Singh I want a clar:-
fication There 1s a news in the Press
that the New China News Agency had
published the very same news yester-~
day How 1s 1t that the Government
of India here did not get this con-
hrmation even till the last evening?
The Prime Minister humself said that
he knew the information when he
was making a statement here yester
day, but he could get the confirma-
tion only last evening May 1 know
whether we are gomng to give polit:i-
cal asylum to the Dalai Lama?

Shri Khadilkar We have given the
Dala: Lama asylum here

Shri Nath Par (Rajapur) We do
not know if we have gaven Him

An hon Member: We have

Shri Khaditkar: I want a clanfica-
tion The Dala1 Lama 1s the temporal
and spirttual head of Tibet Does the
asylum confer the same right on hm
and will he be functioning in the
same capacity on the Indian s0il?
That is a very sericus matter

Shri Jawabarial Nehru: So far as
Mr Khadilkar’s question 15 concern-
ed, about spirituat rights, etc,
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eannot answer i1t. It 13 a complicated
matter which will have to be consi-
dered But there- is no doubt that he
will receive respectfull treatment

Shri Naushir Bharucha (East Khan-
desh): Is it a fact that the Dalm

Lama was injured?

Shri Jawaharlal Nehru: No, Sir, he
1 quite healthy. .

As for the other question, I myseld
stated that we knew it day before
yesterday evening—in fact, if 1 may
say so, I was not here then, but we
knew about his having crossed the
frontier, but we wanted certain con-
firmation about details, whether the
whole party had crossed over,
where they were, etc, before 1
mentioned 1t to this House Yester-
day morning, I was not in a
position to do so, although I knew
that he had crossed the border In
the evening I was, but 1 wanted to
wait for the meeting of the Lok Sabha
today to say so, instead of giving the
news to the Press.

PAPERS LAID ON THE TABLE

AMENDMENTS TO RESERVE BANK OF
Inpia (NoTe Rerunp) Ruinxs

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): 1 beg
%0 lay on the Table under section 28
of the Reserve Bank of India Act,
1984, a copy of Notfication No. 20
dated the 28th March, 1959, making
certam amendment to the Reserve
Bank of India (Note Refund) Hules,
1985 {Placed wm  Ltbrary See
Ne. LT-1334/59.}

1219 hrs,
DEMANDS FOR GRANTS—contd

MINISTRY OF TRANSPORT AND CoOM-
MUNICATIONS—contd,

.Ir. Deputy-Speaker: The House
will now resume discussion on the
Demands for Grants relating to the

for Grants 9562

Ministry of Transport and Communi-
cations. Out of 8 hours allotted for
these Demands, 6 hours and 35 minutes
now remain.

The lhst of selected cut motions re-
lating to these Demands has already
been circulated to Members on the
2nd April, 1959 L shall treat these
cut motions as moved subject to their
being admissible

Reason for the closure of the tourist
Office at Bhubaneshwar

Shri P. K. Deo: I beg to move. -

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100"

Working of Shikar Agencien

Shri P K. Deo: I beg to move

“That the demand under the
Ministry of Transport and Com-
muntcations’ be reduced by
Rs 100"

Need for establishment of Second
Shipyard at Cochin

Shri Punnoose: I beg to move:

‘That the demand wunder the
head Mimstry of Transport and
Communications’ be reduced by
Rs 100"

Need for implementation of Shipyard
Polscy Commattee’s recommenda-
tions and Governments decision
thereon

Shri Punnoose: 1 beg to move.

‘That the demand under the
head Minustry of Transport and
Communications’ be reduced by
Rs 100~

Need for developing the Chilka lake
and Hirakud Reservior as tourst
centres

Shri P K. Deo: I beg to move:

“That the demand under the
head ‘Minustry of Transport and
Communications’ be reduced by
Rs 100"
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Need for providing a good guest
house at Konarak for the tourist

Shri P K. Deo: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com-

munications’ be reduced by
Rs 100"

Working of the Inland Water Trans-
port Committee

Shri P. K. Deo: I beg to move

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

Need for making the Mahanad: nav:-
gable by blasting the boulders wn
the nwer bed from Dhalpur to Sam-
balpur in Onssa

Shri P K. Deo: 1 beg to move.

*“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

Need to revise the policy in the matter
of grants and loans to the State
Road Transport Services

Shri Punnoose: I beg to move:

‘That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

A Question of grant of loan for the
development of State Road Trans-
port 1n Kerala

Shri Punmoose: 1 beg to move:

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

Need to encourage tourism

Shri Tangamani: I beg to move:

“That the demand under the head
*Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

APRIL 3, 1959
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Need to making available all Reports
of Inspector of Railways

Shri Tangamani: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

Need to revwe Dry Dock Project at
Vishakapatnam and exrecute it early

Shri T B. Vittal Rao: I beg to move:

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100.”

Natwonalisation of Shipping

Shri Aurobindo Ghosal: 1 beg to
move

“That the demand under the head
‘Ministry of Transport and Com-
municatigns’ be reduced by
Rs 100"

Expanswon of Eastern Shippmg Cor-
poration

Shri Anmnrodindo Ghosal:
move

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

1 beg to

Expansion of Western Shipmng Cor-
poration

Shri Aurobindo Ghosal: I beg teo
move*

“That the demand under the head

‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100"

Acquistion of ships n
sector

Shri Aurcbindo Ghosal:
move'

“That the demand under the head
‘Ministry of Transport and Com-
munications’ be reduced by
Rs 100.”

the publsc

I beg te
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Utlisation of Shwpping Development
Fund in the acquisition of ships

Shri Aurcbinde Ghosal: I beg to
meve: hand
“That the demand wunder the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs. 100.”

Need to take advantage of low prices
of ships 1n the intemational market

Skri Aurocbindo Ghosal: I beg to
move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100"

Need for increase of tonnage in pub-
lic sector

Shri Aurobindo Ghosal:
move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 106

Need for abolition of rate-competstion
between public and private sectors
n shipping

Shri Aurobindo Ghosal:
move

“That the demand under the
head ‘Munistry of Transport and
€ommunications’ be reduced by
Rs 100"

Need tg do away wsith the monopoly

I beg to

1 beg to

n the private sector of Indwun

shipping

Shri Aurobindo Ghosal: 1 beg to
move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
m lw ”

Development of Calcutta Port

Sbri Aurobindo Ghosal: I beg to
move*

“That the demand under the

head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100"
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Dredging of the Ganges for Caleutta
Port

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100"

Need to establish subsdiary port mn
Haldy of West Bengal

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100"

Management of State Transport Ser-
vice wm Manypur

Shri L. Achaw Singh: 1 beg to
move*

“That the demand under the
head ‘Mimistry of Transport and

Communications' be reduced by
Rs 100"

Defects 1n the existing system of keep-
ing telephone accounts

Shri 8 L. Saksena: I beg to move"

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100

Need to instal telephone public call
offices in the teras border areas of
Gorakhpur, Basti and Deoria and
other Districts of U.P.

Shri § L. Saksena: I beg to move.

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 100"

Fadure to restore the gge old post
office of Dhans and to open a new
Ppost office in the wiliage 10 which
Dhans post office in Gorakhpur Drs-
tric has been shifted
Shri § L. Saksena: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 100"
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Failure to open mnew post offices_in
the Terai areas in the Gorakhpur,
Deoria, and Basti Districts accord-
ing to Government’s declared
policy
Shri § L. Saksena: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Need to open more public call tele-
phone offices in rural areas

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Delay wn construction of departmen-
tal buildings of Post Offices in
Onssa Circle

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Failure to eliminate delay in delivery
of letters and money orders

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Delay in wnstallation of automatic
telephone lines at Cuttack

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Need for establishing sub-post offices
in the .Gram panchayat head-
quarters in Orissa
Shri P. K. Deo: I beg to move:

“That the demand under the
head Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”
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Maintenance of telephone lines bet-

ween Sambalpur gnd Bhawanipat-
na in Orissa

Shri P. K Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Lack of adequate number of R.M.S.
vans

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Lack of suitable and spacious R. M. S.
Vans in Trivandrum  Express in
Southern Ravlway

Shri Tangamanti: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Need to open a new R M. S. section
. Blue Mountain Express between
Madras and Erode

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Need for opening a telegraph office
in Jaipatna wn Kalahands district in
Onrssa

Shri P K. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100"

Test for promotion of departmental
candidates to the clerical and allied
cadres

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Indian Posts and Telegra-
phs Department’ be reduced by
Rs. 100"
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Abdolition of training to Dde selected
departmental candidates prior to
appointment wm the clerral or
allied cadres in the substantiwe pay

Shri Aurcbindo Ghossl: 1 beg to
move

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 100"

Shifting of parcel work of Danang

from Rangwya to Tezpur
RMS
Shri Aurobindo Ghosal: 1 beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

New adjustment m  duty-hours wn
Gauhat: RM S.

Shri Aurobindo Ghosal*
move

“That the demand under the
head ‘Indian Postg and Tele-
graphs Department’ be reduced
by Rs 100"

Irrequlanty in the exchange of mals
between Gauhati Head Office and
Gauhat: R.M S.

Shri Aurcohindo Ghosal:
move

“That the demand under the
head ‘Indian Posty and Tele-
graphs Department’ be reduced
by Rs 100"

indsrect mail routing of East Pakistan
Postal articles

Shri Aurobindo Ghosal: I beg to
move

“Thet the demand under the
head ‘Indian Posts and Tele-
graphs Department’ bs reduced
by Rs 100"

I beg to

I beg to

Unsatisfactory duty arrangements of
class III and IV officials in Assam

Shri Aurobindo Ghosal: I beg to
move.
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“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 100"

Sphit duty of staff «n  Assam circle
contrary to the recommendations of
the Expert Commattee

Shrl Aurcbindo Ghosal: 1 beg to
move,

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Need to wmnsure sorters

Shri Aurobindo Ghosal:
move

*“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

1 beg to

Indiseriminate rotational transfers s
Assam circle

Shri Aurobindo Ghosal
move

I beg to

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Rotational transfer of LSC officials
of Assam Circle

Shr: Aurobindo Ghosal
move

I beg to

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Bagd condition of Rest Houses for staff
n Assam

Shri Aurobindo Ghosal.
move

I beg to

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 106"
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Need for abrogation of Rule 44 of the
Conduct Rules

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
b}' m 1 »”

Travel concessions to Mavl Guards

Shrl Aurcbindo Ghosal* I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Need to wncrease casual leave

Shri Aurcbindo Ghosal: I beg to
move

‘“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100

Need to enhance the rates ‘of Part-
time Watermen

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100°

Need to gwe compensation for Nation
Holidays

Shri Aurobindo Ghosal: 1 beg to
move

‘“That the demand under the
head ‘Indian Posts and Tele-
graphs t' be reduced
by Rs 100"

Mal-admunistration of RM S. Depart-
ment of West Bengal Dimsion

Shri Aurcbindo Ghomal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

APRIL 3, 1939

for Grants 9572

Need to provude shelter at Sealdah:
RMS.

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Duties of Packers sn Delh: Forewgn
Post Office

Shrl Aurobindo Ghosal* I beg to
move

‘“That the demand under the
head ‘Indhan Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Need to provide Rest House at Khurie

Shri Aurobindo Ghosal. I beg to
move

‘“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100’

Need for replacement of unworkable
trolltes of RM S. at Nagpur Station

Shri Aurobindo Ghosal I beg tor
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department' be reduced
by Rs 100"

Congestion and wnsanstary condstion
of Howrah R.M.S. Office

Shri Aurobindo Ghosal
move

‘“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced by
m lw ”

Huge accumulation of letters
Howrah RMS. Office

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 100"

1 beg to
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Insufficient space in Howrah platform
R.M_.s;. Office

Shri Aurobindo Ghosal: I beg to
move"*

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Congestion and nsanstary conditton
of Howrah platform R.M.S. Office

Shri Anrobindo Ghosal: 1 beg to
move*

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced by
Rs 100" » :

Stacking of Postal bags on open plat-
forms of Howrah Station

Shri Aurobindo Ghosal: I beg to
move .

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ ‘be reduced
by Rs 100"

Non-cooperation of the Raslway with
the Howrah platform office of R.M.S.

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Inadequate counters in Howrah Head
Post Office

Shri Aurobindo Ghosal: I beg to
move.

“That the demand wmner the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Lack of manners of Calcutta tele-
phone employees towards public
and members of Parliament

Shri Aurobindo Ghosal: I beg fo
move:

“That the demand under the
head ‘Indian Posts and Tele-
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graphs Department’ be reduced
by Rs 100.”

Unusual delay mn getting trunk calle

Shri Aurobindo Ghosal: ] beg to
move:

“That the demand under the
head °‘Indian Posts and Tele~

graphs Department’ be reduced
by Rs 100.”

Failure to pay the Savings Bank
money to the depositors of Jagniti
Post Office of Howrah

Shri Aurobindo Ghosal: I beg to
move

‘“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced:
by Rs 100"

Dearth of resudentual accommodation
for postal employees at Gauhatr

Shri Aurobindo Ghosal: [ beg to
move

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 00"

Denwal of casual leave and holiday
offs to class IV employees and mail
van guards of Assam circle

Shri Aurobindo Ghosal: I beg to
move*

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Out-moded designs of mal van
L]

Shri Aurchindo Ghosal: I beg to
move’

“That the demand under the
head ‘Indian Posts and Tele-)
graphs Department’ be reduced
by Rs 100"
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Sorting work of Raslway Mail Ser-
vices wn 3rd class Railway compart-
ments in Assam circle

Shri Aurobindo Ghosal
aove

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Defects and errors in the sorting hst
supplhied m Assam circle

Shri Aurobindo Ghosal I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Defective mail arrangements of
Assam Circle

Shr1 Aurcbindo Ghosal
move

“That the demand under the
head ‘Indian Posis and Tele-
graphs Department’ be reduced
by Rs 100"

Inadequate space at Rangiya for Rasl
way Mail Services

I beg to

I beg to

Shri Aurobindo Ghosal I beg to
move
“That the demand der the
head ‘Indian Posts d Tele-
graphs Department be reduced

by Rs 100”

Fixation of standard for sanctwon of
RMS Class IV Staff
Shri Aurobindo Ghosal I beg to
move
“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100”

Shortage of staff sn RM S of Madras
Cirele

Shri Aurcbindo Ghosal:- 1 beg to
move

“That the demand under the
head ‘Indian Posts and Tele-

APRIL 8, 1930
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graphs Department be reduced

by Rs 100"

Question of recruwtment of Class IV
Staff

Shri Aurcbindo Ghosal
move

I beg to

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100°

Delay m police verification of the an-
tecedents of new recrusts

Shri Aurobindo Ghosal 1 beg to

move

“That the demand wnder Yac
head ‘Indian Posts and Tele-
graphs Department’' be reduced
by Rs 100’

Lack of safety devices of mail guards
compartments in Madras circle

Shri Aurobindo Ghosal 1 beg to
move

“That the demand undex the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100

Failure 1n cementing the platformsin
front of RMS Offices at Madras
Station

8Shri Aurobindo Ghosal. 1 beg to
move

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department’ be reduced
by Rs 100"

Need to pronide tiffin rooms and cycle
stands inside mail offices of Madras

Shri Aurobindo Ghosal- I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100”
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Insanitary conditions of mail offices
of Madras

Shri Aurobindo Ghosal: I beg to
move*

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Need to provide rest room for RMS
staff at Madras Raslway Station

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Need to conctruct RM.S staff quar-
ters near Madras Railway Station

Shri Aurobindo Ghosal: 1 beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Question of admisston of Class IV
staff wn Hwmd: classes in Madras

Shri Aurobindo Ghosal. I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Reservation of beds for P & T. staff
of Madras in Tambaram T B sana-
torium

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100.”

Inadequate housmg facilities for
Poats and Telegraphs Employees

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
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graphs Department’ be reduced
by Rs 100"

Inadequate housing facilities for Posts
and Telegraphs Employees in Delhn

Shri Tangamani: 1 beg to move-

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Provision of houses for only 160 out
of 1,800 class IIl and IV employees
nf Railway Mail Services wing in
Delhy

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Provision of houses for only 455 out
of 3,700 of class IIl and IV of em-
ployees of Postal Wing mn Delh

Shri Tangamani: I beg to move:

“That the demand under the
head °‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Fatlure to trace more than 101 cases
during the last 12 years of losses
m Delht Station and Airmail Dwn-
sion (Delh: Ravway Mail Services)

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Need for payment of winter and Hill
allowvance to employees wn Mizo
Distriet

*Shri Tangamani: I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"
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Need to contenue the services of
N.D.T.O’s in Madras circle

Shri Tangamani: I ‘beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Favlure to place Town Inspectors of
Post Offices attached to Calcutta
G.P.O and other Head Post Offices
in the grade of Rs. 80—220.

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Failure to take workers' representa-
tive m RM.S Committee

Shri Aurobindo Ghesal: I beg to
move-*

‘“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Failure to take workers’ representa-
tive in Uniform Committee

Shri Aurobindo Ghosal:
move

I beg to

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100

Inadequate promotional avenues of
R.M.S. Class IV staff and mail-van
guards

Shri Aurobindo Ghosal:
move.

I beg to

‘“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs. 100~

Need to formulate rules for appoint-
ment of Jamadars

Shri Aurobindo Ghosal: I beg to

APRIL 3,
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‘“That the demand under the
head ‘Inchan Posts and Tele-
graphs Departmént’ be reduced
by Rs. 100.”

Dussatisfaction of postal employees on
holidays

Shri Aurcbindo Ghosal:
move:

“That the demand under the
head ‘Indian Postg and Tele-
graphs Department' be reduced
by Rs. 100.”

Need for absorption of daily-paid
porters in regular service

Shri Aurobindo Ghosal: I beg to
move

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
bv Rs 100"

I beg to

Need for absorpn;m of porters not re-
cruited through Employmen: Ex-
change

Shri Aurobindo Ghosal:
move

I beg to

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100"

Failure to absorb part time porters of
Vijayawada Circle

Shri Aurobindo Ghosal: 1
move

beg to

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department’ be reduced
by Rs 100.”

Faslure to sanction a Waterman for
travelling staff of mail offices

Skri Aurcbindo Ghosal: I beg to
move:

“That the Demand under the

head ‘Posts and Telegraphs
Department’ be reduced by
Rs 100"
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Failure to revise the standard of Rest
House attendants prescribed in 1949

Shri Aurcbindo Ghosal: I beg to
move *

“That the Demand under the
head ‘Indian Posts and Telegraphs
Department’” be reduced by
Rs 100"

Need to increase the number of
delsvery peons at Imphal post office
and telegraph office

Shri L. Achaw Singh
‘move

“That the Demand under the
head ‘Indian Posts and Telegraphs
Department’ be reduced by
Rs 100"

1 beg to

Need for opening telegraph offices at
Nakching and Moirang

Shri L Achaw Singh I beg to
move

“That the Demand under the
head ‘Indian Posts and Telegraphs
Department’” be reduced by
Rs 100"

Urgent need to mncrease the mercan-
tile fleet

Shri Punnoose: I beg to move

“That the Demand under the
head ‘Mercantile Marmne' be re-
duced by Rs 100”

Need for more tramning ships

Shri Aurobindo Ghosal: I beg to
move

‘“That the Demand under the
head ‘Mercantile Marine’ be re-
duced by Rs 100"

Developmental scheme for <ailing
vessels

Shri Aurobindo Ghosal: 1 beg to
wove

“That the Demand under the
head ‘Mercantile Marine' be re-
duced by Rs. 100.*
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Modernuation of sailing vessels

8Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Mercantile Marine' be re-
duced by Rs 100"

Subsdy to sailing vessels

Shri Aurobindo Ghosal* I beg to
move

“That the Demand under the
head ‘Mercantile Marine’ be re-
duced by Rs 100"

Corruption m the medical examina-
tion of the seamen

Shri Aarobindo Ghosal: 1 beg to
move

“That the Demand under the
head ‘Mercantile Marnne' be re-
duced by Rs 100"

Mal-admun-stration of Calcutta Ship-
png Office

Shri Anrobindo Ghesal* | beg to
move

“That the Demand under the
head ‘Mercdntile Marine' be re-
duced by Rs 100"

Failure to make the nstructors of
Training-ship of Calcutta permanent

Shri Aurobindo Ghosal: 1 beg to
move

“That the Demand under the
head ‘Mercantile Marnne' be re-
duced by Rs 100"

Failure to make the instructors and
professors of Marine Engineering
Trawmmng College of Calcutta perma-
nent

*Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Mercantile Marine’ be re-
duced by Rs 100"
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Need to allot more funds for the
development of Marwne Engineenng
Tramning College of Calcutta

Shi Aurodindo Ghosal: I beg to
move

“That the Demand under the
head ‘Mercantile Marine’ be re-
duced by Rs 100"

Need to open a post-graduate course
in the Marne Engineenng Training
College of Calcutta

Shrt Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Mercantile Marme' be re-
daed by Rs W™

Inadequate welfare actimties for sea-
men

Shn Aurobindo Ghosal: I beg to
move

‘That the Demand under the
head ‘Mercantile Marine' be re-
duced by Rs 100"

Failure to increase the number of
Indien nationals in sea-men service
at Calcutta

Shr1 Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Mercantile Marine’ be 1e-
Juced by Rs 100"

Casual nature of service oy sea-men

Shri Aurcbindo Ghosal. 1 beg to
move

“That the Demand under the
head ‘Mercantile Marmne' be re-
duced by Rs 100"

Defects in the registration of sea-met

Shri Aurcbindo Ghesal- I beg to
move:

“That the Demand under the
head ‘Mercantile Marine’ be re-
duced by Rs 100"

APRIL 3,
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Shil Aurobindo Ghosal: I beg to
move

«That the Demand under the
head ‘Mercantile Marine’ be re-
duced by Rs 100"

CorryPtion in the registration of sea-
men

Shrt Aurobindo Ghosal- 1 beg to
move
«That the Demand under the

head ‘Mercantile Marine’ be re-
duced by Rs 100"

pevelopment of light-houses

Shri Aurobindo Ghosal. 1 beg ta
move

«That the Demand under the
head ‘Light-houses and Light-
ships be reduced by Re 100"

Derelopment of light-ships

Sbrt Aurobindo Ghosal: | beg tv
move

That the Demand under the
head ‘Laght-houses and Yaght-
ships’ be reduced by Rs 100"

Need for transport facility for school-
gong children for civil avaton
gmplo'yees

Shrt Tangamam: I beg to move-

‘That the Demand under the
head ‘Awviation’ be reduced by
Rs 100"

Need Jor fixing duty houn’oj’ chowki-
dars employed m cnl gvwation
depﬂ?‘tmt

Shrt Tangamani: I beg to move:
«fhat the Demand under the

head ‘Awviation’ be reduced by
Ry 100"
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Need for providing free marketing
tnips to employees working in our
of the way aerodromes

Shri Tangamani: I beg to move.

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100~

Need for giving gazetted holsdays and
Weekly offs to operational staff mn
civil aviation

Shr: Tangamani: 1 beg to move:

“That the Demand under the
head ‘Aviation’ be reduced by
Ro 100"

Fixation of semorty of clerks in civil
aviation department

Shri Tangamani: I beg to move

“That the Demand under the
head ‘Aviation’ be reduced by
Re 100"

Need for sanctioning of house rent
and compensatory allowance to ciol
avwation employees as applicable to
Central Government employees

Shri Tangamani: I beg to move: .

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Need for expansion of ground facth-
ties in the aerodrome at Madura:

Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Aviatian’' be reduced by
Rs 100”

Need for converting Madras-Madura-
Bangalore-Madras Circular route
mto daily service

Shri Tangamani: I beg to move.

“That the Demand under the
head ‘Aviation’ be reduced by
Rs lw’i|
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Way aerodrome grass was aguctioned
especuwally in Mohan Bgri, Dibrugarh

Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Wastage in purchasing of air-coolers
Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Aviation” be reduced by
Res 100.”

Manner im which air-cooler s being
utilised in the Safdarjang aerodrome

Shr1 Tangamani: I beg to move.

‘That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Need for framing at an early date
Service Code and Recruitment Rules
for the employees of Civil Avation
Department

Shri Tanganmani: 1 beg to move:

“That the Demand under the
head ‘Aviation’ be reduced by
Re 100.”

Need to construct terminal buildings
on scheduled routes

* Shn Tangamani: I beg to move-

“That the Demand under the
head ‘Awviation’ be reduced by
Rs. 100.”

Need to construct Quarters for Civil
Aviation  staff mn  Hyderabad,
Pathankot and Gwalior

Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Awviation’ be reduced by
Rs, 100”

Need for paywmg compensatory allow-
ance to civil amation employees
Qazigund, Banihal and Chandigarh
as applicable to other Central Gov-
ernment employees
Sarl Tangamani: I beg to move.

‘“That the Demand under the
head ‘Aviation’ be reduced by
Rs. 100.*
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Attitude of the Administration towards
civil aviation department employees
union

Shri Tangamani: I beg to mave

“That the Demand under the
head ‘Awviation’ be reduced by
Rs. 100"

Allotment of ciml avwtion quarters
to non-government employeees m
many centres like Bombay, Jawpur
and Safdarjang

‘Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Msuse of vehicles for conveyance by
aerodrome officers especuwally in
Delhi, Amritsar and Trivendrum

‘Shri Tangamani: I beg to move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Natwnalisation of private air-com-
panies

Shri Aurobindo Ghosal: I beg to
move:

‘“That the Demand under the
head ‘Aviation’ be reduced by
Rs, 100

Asr-route of new-scheduled plans

Shri Aurobindo Ghomal: I beg to
move:

“That the Demand under the
head ‘Aviation' be reduced by
Rs. 100.”

Development of Dum Dum Aerodrome

Shri Aurobindo Ghosal: I beg .to
anove:

“That the Demand under the
head ‘Aviation' be reduced by
Rs. 100."

APRIL 3,
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Congestion in the Dum Dum Air-port

Shri Awrobindo Ghosal: I beg to
move:

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Need for air-port in Behala of West
Bengal

Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100.”

Accident unit in Dum Dum Air-port

Shri Aurobindo Ghosal: I beg to
move’

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100.”

Need for nationalisation of non-sche-
dule air lines

Shri Muhammed Ellas: |
move:

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

beg to

QOccupation of lower type of barrack
aecommodation by high officwals te
avoid paying standard rent in type
of accommodation they are entitled
to

Shri Muhammed Elfas: I
move:

‘“That the Demand under the
head ‘Aviation’ be reduced by
Rs, 100.”

beg to

Inadequacy of staff for wmportant
operational purposes like fire fight-
wmg etc.

Shri Mghammed Elias:
move

‘That the Demand under ¢he
head ‘Aviation’ be reduced by
Rs, 100"

I beg teo
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Undesirability of employing unskilled
workers in hazardous jobs like fire
fighting services.

Shri Muohammed Elins: I beg to
move*

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Irregular supply of liveries to the staff

Shri Mohammed Elias: I beg to
move

‘“That the Demand under the
head ‘Awviation' be reduced by
Rs 100"

Undesirabslity of trainee pilots taking
alcoholic drinks in the bars attach-
ed to the Flying Clud at Delh:

Shri Muhammed Ellas: I beg to
move

“That the Demand under the
head ‘Awviation’ be reduced by
Rs 100"

Sanction of specul allowances to
Gazetted officers working wn the
civil aviation traiming centre

Shri Muhammed Elias:
move

“That the Demand under the
head ‘Awviation’ be reduced by
Rs 100"

I beg to

Annual eye test for the aerodrome

staff

Shri Muhammed Elias:
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

I beg to

Rationahisation of work-shops
Department

Shri Mubammed Elfas:
move-

“That the Demand under the
head ‘Awviation’ be reduced by
Rs 100"

18 (Ai) LSD--%
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I beg to
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Provision of furniture i the ovarious

offices of Civil Aviation Depart-

ment

Shri Muhammed Eliss: I beg to
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Recrustment to the post of Director of
Traiming and Licensing

Shri Muhammed Elias: I beg to
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Amomft spent in furnishing the office
of the Controller of Aerodromes,
Delh:, beyond the lad-down stand-
ard

Shri Muhammed Elias:
move

‘“That the Demand under the

head ‘Aviation’ be reduced by
Rs 100"

I beg to

Top heavy admimistration wn the Cin®
Avuation Department

Shri Muhammed Elisas: I beg to
move

‘That the Demand under the
head ‘Awviation’ be reduced by
Rs 100"

Agartalea aiwr crash

Shri Aurobindo Ghossl: I beg to
move

‘That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Amalgamation of Indian Arwrlmes Cor-
poration with the Amw-India Inter-
aational Corporation

Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Awiation’ be reduced by
Rs 100"
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Formation and composition of the
Board of Airlines Corporation

Shri Aurobindo Ghosal: I beg to
move

“That the Demsand under the
head ‘Aviation’ be reduced by
Rs 100™

Formation and composition of the
Board of Air-Indua International

Shri Auarobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Awiation’ b& reduced by
Rs 100"

»
Loss wncurred by the Indian Awrhines
Corporation

Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Approach Road to Santa Cruz aero-
drome of Bombay

Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Awviation’ be reduced by
Rs 100™

A
Need to allocate more funds for flymng
clubs

Shri Aurobindo Ghosal: 1 beg to
move

‘“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Need to encourage Glidimg Clubs
Shri Aurobindo Ghosal: 1 beg to
move,

“That the Demand under the
head ‘Aviation' be reduced by
Rs 100"

APRIL 8, 1950
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Need to provide Dbetter amenities to
the Civil Avwation employees

Shri Aurobindo Ghossl: I beg to
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Need to improve the service condstion
of Civnil Awation employees

Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Aviation' be reduced by
Rs 100"

Non-payment of compensation for the
lands acquired for Dum Dum agro-
drome for the last 15 years

Shri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Awviation’ be reduced by
Rs 100"

Need to increase the seats reserved for
Imphal from 4 to 8 n the datly
scheduled service of Indian Asrlines
Corporation from Calcutta

Shri L. Achaw Singh I beg to
move

“That the Demand under the
head ‘Aviation’ be reduced by
Rs 100"

Need to construct bndges on National
Highways m Onssa

Shri B. C Mullick: I beg to move,

“That the Demand ‘'mnde: the
head ‘Central Road Fund’ be re-
duced by Rs 100"

Lapsing of the grants to States from
the Central Road ¥und

Shri Aurobindo Ghosal: 1 beg to
move

“That the Demand under the
head ‘Central Road Fund’ be re-
duced by Rs 100.”
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Need for expansion of the scope of
utilising of the Central Road Fund

Shrl Aurobindd Ghosal: 1 beg to
move:
“That the Demand under the
head ‘Central Road Fund’ be re-
duced by Rs. 100."

MT of strengthening the bridges
on the National Highway between
Ernakulam ang Nagercoil

Shri Puanoose: I beg to move:

“That the Demand under the
head ‘Communications (including
National Highways)’ be reduced
by Rs. 100"

Need for promding a pontoon bridge
at the Maghanad: n~r Buudhgarh

Shri P. K. Deo: I beg to move.

“That the Demand under the
head ‘Communications (including
National Highways)’ bhe reduced
by Rs 100"

Submersion of the 3aitarin. Bridge
on the National Highwey 2o, 8 hy
the Bhimkund Project

Shri P K. Deo: 1 heg 10 move.

“Thatethe Demand under thc
head ‘Communications :including
National Highways,' be reduced
by Rs 100"

Need for wmetalling and replacing
wooden culverts by J C. culverts
along the National Highway No. 8
between Sambdalpur and Keonjhar-
garh
Shri P. K. Deo: I heg ‘o move:

‘“That the Demand under the
head ‘Communications (including
National] Highways)’' be reduced
by Rs 100"

Desrability to set up transport co-
operatives for Tunnwg goo's trans-
port service in Oriica

Shri P. K. Doo: I beg to move:
“That the Demand under the
head ‘Communications (including

Nationa]l Highways)' be reduced
by Re. 100"
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Need for completion of the ‘amodar
pridge on the National highway
jrom Calcutta to Bombay.,

$hri Aurobindo Ghosal: 1 beg to
move’

“That the Demand under the
head ‘Communications (including
National Highways)’ he reduced
by Rs. 100"

Need for completion of Ruvnarayan
bridge on the National highway
from Calcutta to Bombay

shri Aurobindo Ghosal: I beg to
move*

“That the Demand under the
head ‘Communucations ¢wncluding
National Highways)’ ke reduced
by Rs 100"

Need for oproper maintenance of
National H.ghw1ys

ghri Aurobindo Ghosal: I beg to
move

“That the Demand under the
head ‘Communications (including
National Highways)’' bhe reduced
by Rs 100"

Question of reduction in the strength
of trainees mn the Hwmdustan Ship

Building Yard
ghri Punnoose: I beg to move:

“That the Demand under the
nead ‘Miscellaneous Departments
and Other Expenditure under the
Mimistry of Transport and Com-
municat ons’ be reduced by
Rs 100™ *

Fa'lure of Ganga-Brahmaputra Water
Transport Board in finding the solu-
tion for the prodblems of silting

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Minjstry of Transport and Com-
munications’ be reduced by
Re, 100.”



9%59% Demandx

Need for proper supervision over loan
granted to the Joint Steamer Com-
panies

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Transport and Com-
munications’ be reduced by
R‘l. 100.”

Need for implementation of the re-
commendations of the rail-Sea Co-
ordination Committee.

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Transport and Com-
munications’ be reduced by
Rs. 100.”

Delay in the submission of the report
of the Inland Water Transport Board

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Transport and Com-
munications’ be reduced by
Rs. 100.”

Need for comstruction of Terminal
Building at Madurai and Vijaya-
wada aerodromer

Shri Tangamanl: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Civil
Aviation’ be reduced by Rs. 100.”

Inadequate provision for construction
of residential quarters for emplo-
yees '

Shrl Tangamaui: I beg to move:
“That the Demand under the

head ‘Capital Outlay on Civil
Aviation’ be reduced by Rs. 100.”

APRIL 8, 1989
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Need for widening of Runway in
Madurai aerodrome for <vecelving
bigger aircrafts

Shri Tangamani: 1 beg to move:

“That the Demand under the
head ‘Capital Outlay on Civil
Aviation' be reduced by Rs. 100.”

Need for construction of Puced build-
ing for the Madurai Aerodrome

Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Civil
Aviation' be reduced by Rs. 100.”

Purchase of Viscounts by Indian Air-
lines Corporation

Shri Tangamani: I beg to move:

*“That the Demand under the
head ‘Capital Outlay on Cvil
Aviation’ be reduced by Rs. 100.”

Reasons for paying 13} per cent extra
in the purchase of first set of Vis-
counts from Vickers by Indian Air-
lines Corporation

Shri Targamani: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Civil
Aviation' be reduced by Rs. 100.”

Liquidated damages collected from

Vickers for the first contract for §
Viscounts by Indian Airlines Cor-
poration due to delayed delivery

Shri Tangamani: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Civil
Aviation’ be reduced by Rs. 100.”

Need to develop Paradip as major port

Shri B. C. Mullick: 1 beg to move:

“That the Demand under the
head ‘Capital Outlay on Ports’ be
reduced by Rs. 100.”
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Need to have a major port at Paradip
in Orissa

Shri P. K. Deo: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Ports’
be reduced by Rs. 100.”

Delay in selecting the site for the
second shipyard in .spite of the
report of the U.R. Shipyard Mis-
sion

Shri P. K. Deo: I beg 10 move:

“That the Demand under the
head ‘Capital Outlay on Ports’ be
reduced by Rs. 100.”

Dredg.ng and improving the Chand-
bali port in Orissa

Shri P. K, Deo: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Ports’ be
reduced by Rs. 100.”

Need to pay compensation for the land
taken in Deogarh and Kuchinda
sub-divisions of Sambalpur Dis-
trict, for improvement of National
Highways,

Shrl P. K, Deo: I beg 0 maove:

“That the Demand under the
head ‘Capital Outlay on Roads’
be reduced by Rs 100.”

Need for having oll-weather road
communication for Tripure and
Manipur with the rest of Assam

Shri P. K. Deo: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Roads’ be
reduced by Rs. 100.”

Need for having all-weather road
communication between  Rudra-
prayag and Kedarnath and between

Bela-Kochi and Badrinath iA Uttar
Pradesh.

Bhrl P. K. Deo: I bez to move:

“That the Demand under the

head ‘Capital Outlay on Roads’ be
reduced by Rs. 100.”

jor- Grants o598

Desirability of providing more dak
bungalows and rest houses with
modern amenities along the Hard~
war-Badrinath-Kedarnath route.

Shri P. K. Deo: I beg 10 move:

“That the Demand under the
head ‘Capital Outlay on Roads’
be reduced by Rs 100"

Construction of the Gangtok-Nathula
Road in Sikkim

Shri P. K. Deo: I beg io move:

“That the Demand under the
head ‘Capital Outlay on Roads' be
reduced by Rs. 100.*

Need to construct bridges on the
Mahanadi, the Biropa, the Brahm~
ani, the Baitarini along the Na-
tional Highway No. § Dbetween
Cuttack and Balasore.

Shri P. K. Deo: 1 beg to move:

“That the Demand under the
head ‘Capital Outlay on Roads’ be
reduced by Rs. 100.”

Need to widen the culverts on the
National Highways between Sambal-
pur and Rairakhol

Shri P. K. Deo: I beg to move:

“That the Demand under the
head ‘Capital Outlay on Roads’
be reduced by Rs, 100.”

Need to have the Calcutta-Bhubanes-
war-Hyderabad air service extend-
ed to Madras.

Shri P. K. Deo: I beg to move:

“That the Demand under the
head ‘Other Capital Outlay of the
Ministry of Transport and Com-
munications’ be reduced by
Rs. 100.”

Working of the Hindustan Shipyard
(Private) Limited, Visakhapatnam
L]

Shri P. K, Deo: I beg w move:

“That the Demand under the
head ‘Other Capital Outlay of the
Ministry of Transport and Com-
munications’ be reduced by Rs.
100.”
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Delay w» construction of Imphal-
Tamenglong Road and Cachar Road
in Man:ipur,

Shri L Achaw Singh: I beg to move

“That the Demand under the
head ‘Other Capital Outlay of the
Mimistry of Transport an@ Com-
munications’ be reduced by
Rs 100"

Mr. Deputy-Speaker: These cut
motions are now before the Rouse

Shri M. R Masani (Ranchi-East)
Mr Deputy-Speaker, I would like the
House to focus its attention on a very
much more mundane and pedestrain
subject than the exst.ng subjects
that we have been discussing durmg
the last few minutes

1 realise that i1t 1s a hard task to
settle down to the problems of the
development of road transport In
the last nine or ten months, along
with my colleagues Shr1 Harish
Chandra Mathur and Shn C R
Pattabht Raman, I have had the
opportunity of making a detailed
study and investigation of the condi-
tons of road transport in different
parts of this country and I am sure
we have benefited by the experience
that we have obtaimned from this
investigation Unfortunately, the
report of the Committee appointed by
Government, the Road Transport Re-
organisation Committee, could not be
presented to Government in time for
1t to form the basis of discussion
today But it 18 now in the hands of
the Government and I do hope that it
will be found possible later this
Session or, if that 1s not possible, at
the beginning of the next Session to
have a discussion of that Report and
ths very wide ground it covers

Now, there are three separate
aspects af road transport development
to which I would hike to invite atten-
tion of the House Since the Railway
Budget was presented there has been
some lund of a campaign by the Rail-
wav Board to put pressure for retard-
ing the development of road transport
in this country It started with the
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Rallway Minister’'s budget speech on
18th February, then there was a press
conference, and on the 25th of that
month there was a reply by the Rail-
way Minster m the Upper
House when he again repeated
the 1dea that any duplication
of transport facilities was a waste
of national resources Now, the
absence of duplication 1s monopoly
and there 1s noadoubt that there is
an element of monopolistic thinking
in the case that has been presented
by the spokesmen of the Railway
Board So it becomes necessary once
again to consider what should be the
broad basis of our national policy in
regards to the co-ordination and
competition of various forms of trans-
port 1n our national lfe

Two or three arguments are given
by the railway spokesmen in support
of their view that road transport
should not be allowed to thrive
wherever railways exist and can carry
the traffic The first argument 13 the
protection of the investment made by
the country in the railways which
1s undoubtedly substantial The
national investment on the railways
18 of the order of Rs 975 crores
But 1t so happens that it 1s not as
considerable as the national 1invest-
ment 6n roadways Now, the mnvest-
ment on roads and the vehicles which
ply on the roads, which are also a
national investment, 1§ much larger
and 1t 1s of the order of Rs 1400
crores Indeed, the figures show that
the national investment in road trans-
transport exceeds that in all forms
of transport and communication in
thic country Here are the figures:

Crore
Rs.
Ratlways 978
Water transport, ports, ship-
yards etc 208
Postsand Telegraphs and broad-
casting 100
‘Two Airlines Corporations 16
‘Telephone industries 10
Muscellaneous 4
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making a total of Rs 1310 crores in
all, including railways, as oppused to
Rs 1400 crores for road transport
alone. These aré approximste figures,
but they give a good corrective to
those who think that the investment
in railways 13 so profound that every-
thing must be done to safeguard it
and to give it priority.

The fact 1s that the national invest-
ment 1n road transport 1s not being
properly utiized today, and if there
1s a wastage of national resources it
is on the roads and not on the rail-
ways The Planning Commission
have given the figures that in 1955
we had 1n this country 158 vehicles
pc: mile of road, a very low figure.
considering that even in Ceylon there
are 8 vehicles per road mile In
the United Kingdom there are 25 and
the USA 21. So, if there 1s any
wastage of national resources or in-
vestment 1t 1s primarily on the road-
ways of India.

Another argument given 1s that the
railways carry goods chcaper than
the roads That argument may be
factually true for up to this day the
cost of carrying goods per ton mile
may be shightly lower on the railways
than on the roads But, similarly,
because carrying goods by bullock
carts 1s very much cheaper than
carrying goods by railways, I hope
it would not be argued that there-
fore railways should be stopped from
plying wherever bullock carts can
travel The same factor that makes
the railways nationally more valuable
to thus country than a bullock cart
also operates in favour of roads against
railways and that is the factor of
speed After all, transpoit 1s the
annihilation of distance, and annihila-
tion of distance in the minimum span
of ime. And the roads are superior
to the railways, they are far superior
to the railways in speed, just
as the railways are superior
to the bullock-cart. It may not
be known that the average mile-
age covered by a railway wagon in
India today is round about 48 miles
per day. As against that, the aver-
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age distance covered by a road truck
1> 150 mules, over three tumes as fast.
Therefore, to say that roads may not
compete with railways would mean
retarding the economic development
and growth of our country in a field
which 15 so vital to the success of our
plans

There are many reasons why con-
sumers prefer sending their goods or
travelling by road in preference to
rallways Speed 1s one of them,
absence of pilferage 1s another; sup-
ply from door to door is the third,
and the spirit of service, as opposed
to the ways of the bureaucracy and
officialdom 15 the fourth All these
factors make the consumer prefer
roads to raiways, where these factors
are missing

In fact, 1t 15 argued that if restric-
tions on road transport are removed,
if road surfaces are modernised and
truck trailers are put on the roads,
the cost of road transport will come
down further in this country and it
will be possible for the roadways to
compete with the raillways even for
distances of over 1,000 miles After
all, in the United States of America,
the roadways are able to compete
with the railways from coast to coast,
# longer distance than what I have
mentioned

A third argument of the railways
1s that they carry coal at concessional
rates and because they carry coal at
concessional rates they must be
allowed to charge higher rates on
other fimished goods, and the roads
must not be allowed to compete with
them It 1s true that the .railways
do carry coal without making any
profit But that 1s of their own
choice If they wish to raise the coal
rates, 1t is up to them to do so. And
1f the, Government of India feel that
in the national interest coal freight
should be kept low, then the correct
method of doing this is for the Gov-
ernment of India to give a subsidy
to the railways to the extent of the
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concession that they want the rail-
ways to give the freight on coal. A
hidden subsidy by mulcting one set
of consumers for the benefit of another
set of consumers 1s not only unsound
in pringple but it also disturbs the
pattern and makes 1t difficult for the
country to know what 13 happening
Therefore, sound finance requires that
this concession be withdrawn and if
the Government of India wish that
concession to be maintained, then
Government must vote a subsidy to
the railways for carrying coal cheap
It should not be possible for the
rallways to mulct the other consumers
by raising their freights on other
goods so that the consumers of coal
may benefit, that 1s, one set of con-
sumers benefit at the cost of another
set of consumers Therefore, 1t can
be seen that all these three argu-
ments are very dubious

The fact 1s that, throughout the
world today road transport is over-
taking raillways as the progressive
and modern form of transport It is
a technological change Just as you
move from the bullock-cart to the
horse and from the horse to the rail-
ways, we are now moving on as &
world from railways to road transpo
or motor transport, and to try to s
this progress 1s like Mr Partington
with a broom trying to sweep back
the waves of the sea

Let me give a few figures to show
how rapid and decisive 18 the change-
over from railways to roadways
throughout the world. In Italy
between 1938 and 1954, the share of
the railways the traffic declined from
88°8 per cent to 31 per cent, whereas
that of road transport rose from 31-2
per cent to 69 per cent. In Sweden
between 1825 and 1958, railway
passenger coaches increased by 18 per
cent but motor buses increased six-
fold. Railway wagong declined from
59,000 to 56,000 while trucks increased
from 19,000 to 112,000. In the U.S.A.
between 1939 and 1958 goods traffic on
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the railways increased by 83 per cent
but that on road increased to 289 per
cent Railway passengers increased
by 35 per cent but road passengers
went up by 118 per cent. In the
U S.S.R., which 1s relatively backward
in transport, even there the ratio of
road to raillway mileage 1s 22:1 as
opposed to only 9.1 1n our own coun-
try DBetween 1940 and 1957, the
number of motor vehicles quadrupled,
that 1s, the manufacture of motor cars
and motor vehicles multiphed four
times, and today the Soviet Union 1s
the second largest producer of motor
vehicles, next only after the United
States of America

There you have a complete picture
of the world advancing in a certain
way and 1 do feel that while we have
all goodwill for our raillways and want
them to survive, we cannot go against
world technelogical trends and try
to reverse the wheels of progress in
our own country We ghall be hurt-
mg our own country and in the end
it will not help the Railways

There i1s a very important principle
involved 1n all thus and that i1s that a
sound policy would lie 1n a combina-
tion of two factors ‘The first 1s the
freedom of choice of the consumer to
decide by what method of transport
he or his goods will be carried. That
18 a principle that every democracy
must respect

The second principle 1s as to how
best to utibse the national resources,
taking a broad view of both sides—
indeed, of all sides because you have
got airways and waterways also.

So far as the principle of recpec'tinag
the choice.of the consumer is concern-
ed, that 1s a principle that has been
accepted by numerous Committees ap-
pomnted by our Government. 'The
Motor Vehicles Taxation Enquiry
Committee, 1950, the Taxation En-
quiry Commission of 1853-54, the
Study Group for Transport Planning
of 1033 and the Esttmates Committee
of Parliament in its Report in 1986-37
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have all urged that in a free society
such as ours, nothing should be done
to thwart or distort the pattern of
choice of the ‘consumers of this
country. They must be given a choice
to go by road or to go by railways, as
they desire or to send their goods in
either manner.

Also, mternationally, this principle
has been given sanctity by all world
bodies which are concerned. The
Third World Meeting of the Inter-
national Road Federation in October
1958 supported by the International
Union of Railways, the International
Road Transport Union, the Interna-
tional Union of River Navigation and
the European Conference of Ministers
of Transport, has endorsed the princi-
ple which 1s that “the user should en-
joy unrestricted freedom of choice
among the means of transport. Nothing
should be done which would hinder
the development of any particular
form of transport or disguise the
advantages it could offer or which
would discourage its use in order to
provide artificial support for any
alternative form of transport”

In our own Parhiament, when the
Railway Budget was being discussed,
we had a very impressive unanimity
of opinion which was expressed by
hon. Members of all Parties in both
Houses of Parhament and we saw
that the plea of the hon. Railway
Minister to assert some kind of a
monopoly was rejected with emphasis
by all speakers in both Houses of
Parliament That was a demonstra-
tion of public opinion which was im-
Pressive and I am recaling it now
because I would like the hon. Minister
of Transport and the hon. Minister of
State in the Ministry of Transport and
Communications to feel that Parlia-
ment is behind them in anything and
everything that they may legitimate-
ly do to advance the cause of road
transport and that we hope and the
House hopes that they will not allow
themselves to be put under any pres-
sure by the Railway Board, which I
consider to be the most powerful
vested interest in this country.

CHAITRA 18, 1881 (SAKA)
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The real trouble 1s that in the last
few years the national investment of
capital in the Railways has exceeded
reasonable proportions. In the First
Plan the General Revenues contribut-
ed to the Rallways was Rs, 140 crores.
During the Second Plan, this figure
thas gone up to Rs. 700 crores. In a
speech that I made in this House on
the 27th March last year I had sug-
gested that this was an over-invest-
ment, that the Railways did not really
meed all thiz amount, nor half the
amount of foreign capital which this
country was expending abroad, and
that this amount could very well be
diverted partly to roads which would
give much better dividends if so in-
vested. Today, the Railways come
and say that the shortage of wagon
loads has ended and that they have
got wagon space to give. In other
words, they are over-developed 1in
relation to the needs of the consumer.
If this 1s true, 1t is a warning to our
Government not to invest any more
capital resources or foreign capital in
the development of Indian Railways,
to realise that they have now reached
their peak and to duvert to road
transport, aviation and waterways
any capital resources and foreign ex-
change that they may have to spare

Only yesterday, I was reading the
address of the Chairman of the Indian
Mining Association at the annusl
meeting of that Association in Cal-
cutta on the 26th March and it did not
seem altogether to confirm the claim
of the Railways that wagons are
avallable wherever they are wanted
to carry goods. Coal 1s something
which the Railways specialise in and
give a concession for and yet the
Chairman of the Association com-
plained that the Rallways are not able
to handle the goods, that is the coal
that need to be transported. I will
quote just two sentences from his
speech —

> “. . loading on the South East-

ern Railway showed a reduction in

1958, when compared with the pre-

vious year"

Then he goes on to say:
“Unfortunately, despite the
strongest representationg made, the
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Railway Board appear to be able to
offer little hope for improvement
during the Second Five Year Plan
period and the collieries served by
the South-Eastern Railway in
Bengal and Bihar has had no aiter-
native but to defer their schemes
for increased production”

So, I would suggest that the Rail-
ways attend to their primary task of
carrying the coal and other freight
that 1s offered to them and do not
adopt a policy which might savour of
being a “dog m the manger” attitude
and trying to stop others from doing
what they can do to serve the coun-
try In fact, the railway traffic shows
a very healthy increase In 1955-56 1t
was 114 million tons In 1956-57, it was
124 million tons In 1957-58, 1t was 132
rmillion tons and in 1958-59, 1t was 137
rlhion tons The Railways, which
are domng so well, should not grudge
similar development, even 1f 1t 1s
facter, to other forms of transport and
I wish that this attitude that they
show of trying to retard others' deve-
lopment would be given up I hold
the view that there i1s ample scope 1n
this country for the further develop-
ment of both Railways and roads Let
not one come in the way of the other
It will be many years before one
needs to tread on the toes of the other
and meanwhile let us shed restrictive
attitudes and welcome an all-sided
development, both of our Railways
and roads

Before I conclude, a brief word on
two small topics—not small topics,
but a very brief word on two big
topics The first 1s the increased duty
on diesel o1l which forms part of the
present Budget Motor taxation in
India 1s already heavy The average
motor vehicle m India pays Rs 2,070
per annum in taxes as opposed to
Rs 1,192 average in Europe, which ‘15
much more developed and much more
prosperous This 1s hardly the time
to cost further burdens on an 1ndus-
trv, that is, road transport, which is
already heavily taxed. The idea that
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foreign exchange can be conserved by
imposing this duty 1s a very doubtful
proposition ‘As we “all know, the
pattern of production of our refineries
1s such that they can produce more
petro] than this country needs but not
as much @esel 011 and kerosene as this
country needs It seems that the im-
balance in this produttion between
petrol on the one side and diesel on
the other cannot be rectified beyond
certain very modest limits In this
context the levying of a slightly in-
creased duty on diesel 1s not gomng to
<top people from using it, because the

relative efficiency of diesel 18
so powerful that, n spite
of this additional taxation,
motor operators will still want
to use diesel o011l and diesel

powered engines If you go further
and start stopping people from making
diecel engines or using diesel engines,
then you are going to spend more
foreign exchange on that change-over
to petrol engines than you would save
by not importing diesel o1l because
today with one exception, all truck
manufacturers in this country are
making vehicles powered with diesel
cngines and most trucks are using die-
sel engines If, now, you ask these
trucks to change over to petrol en-
gines, these engines will have to be
made The machinery to make these
engines will have to be imported or
the engines will have to be imported.
The amount that you would spend on
mmporting petrol engines OF the capi-
tal goods to make petrol engines will
be even more than what you would
save by not importing diesel oil to
the extent the country requires My
plea to the Transport Minister, there-
fore, would be to urge on his colleague
the Finance Minister and the Govern-
ment the necessity of finding the
necessary foreign exchange for some-
thing which serves the 600,000 vil-
lages of our country, which, really, is
something that touches the life of the
villager either in hig person or in the
marketing of his goods, and not ¢o
think only of building big factories so
that the foreign exchange needs of
the countryside continue to be ignored.
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The other point that I wouid like
to make is the inadequate supply of
vehicles I shall finish with that The
demand for vehiclds far outstrips the
supply We, therefore, find, there 1s
a premium market in motor trucks
developing in this country

An Hon Member: Motor cars too'

Shri M. R. Masani: and motor cars
too, as my hon friend says We are
lagging sadly behind 1n respect of
motor vehicles May 1 say that no
road transport development is possi-
ble unless the vehicles are there to
put on the road The Transport Com-
missioners’ Conference, which met in
Mussourie n October, 1957, recom-
mended an increase by 100 per cent
over the existing goods vehicles in the
country by 1960-61 Let us have this
100 per cent and say, let there be only
a 50 per cent increase Even so, 1t
would mean 60,000 vehicles for goods
transport plus 35,000 for passenger
transport, making a total of 95,000
vehicles To that we have to add an-
other 55,000 to replace the old vehicles
that are gomng off the road or should
go off the road by reason of wear and
tear Therefore, the total require-
ments of this country by 1960-681 are
150,000 vehicles

Let us see what is actually hap-
pening In 1956, we only produced
14 000 vehicles The Minister of State
mn this House stated on 27th March
1958 that the target for 1957-60 should
be 136,000 vehicles, the balance of
150000, thus making 150,000 That
would be just sufficient for our na-
tional needs But 1t 1s also a fact that
as against these targets, very little is
being produced Actual production
for 1957-58 15 20 per cent less than the
estimated figures given by the Muns-
ter of State, and tn 1958-59, we have
done much worse Actual production
18 55 per cent less than the target laid
down by the Minister of State in this
House on 27th March, 1958 That being

case, I believe, the Transport
Minstry woulq do well to bring its
weight to bear on other departments
of Government 1o see that foreign ex-

for Grants 9610
change and licences or permits to
manufacture cars that are today baing
denied are made forthcomung I be-
heve that the Transport Ministry
should have as much of a say in re-
gard to the manufacture of cars and
eommercial vehicles as the Minstry
of Commerce and Industry in whose
portfolio this subject today falls I
do urge that the Planning Commussion
s1t with these two Ministries and that
the point of view of the Transport
Ministry in regard to development of
road transport mught be taken mto
account when the licensing and grant
of foreign exchange permits 1is made
by the Ministry of Commerce and In-
dustry It seemg to me that they have
as much right to have a say in that
matter as the other Ministry 1 do
hope that our able and dynamic Minis-
ter of Transport will throw even a
little more of his weight behund this
need of the country than he mught
have been doing, without our know-
ledge, 1n the past year, which, I am
sure, he has been doing

In conclusion, may I say that the
purpose of the remarks that I have
Just made as 1s evident, 1s to give
more strength, if I may say so, to the
elbows of the Minustry of Transport
They are in charge of a very wvital
Iink 1n our economuc chain, a link that
opens up our villages to the ports and
the cities and which brings the
peasants’ produce and foodgrains to
the market, a ink which serves the
poor man where the railway doeg not
touch his village or come anywhere
near it I want to assure the Minis-
ter of Transport and his colleague that
this House wishes them well and it
hopes that they will stand up for the
very vital service that they represent,
and that, with redoubled effort, they
will be able to give 1t the place which
1t deserves in our national life

ft e fag  (Fvond)
iteqw WERA, FewwT O ¥ G
& s AET A ATORY Y Feremar § WK
I9 WY Wt ST STwTEy fiar § )
e widely & 3¢ WA, eus Wy
ot qaw ¥ v ey Iqfees gt

.
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Q1 T I YT R Y W9g 45T G ¢ wYT 9 w3 gre v o § F O,

a1 f §3w 7q4AE e & W @AW wrew, ¥, WEW vy el 9x

WA R VIR TEATAT q1Ra NGAT qFA 91 WA IAT w8 R

¢ fir werwe 9% & wwen Rage-far ot § g &Y 9%

WAHT €T ST HE@ AT O § 4
g O 7z § v ]Re HE A
g1 AiET gfeaay § Sw< & Fewan
o w0 A F AR QT E
SR fAArd AR o ST @AW §Y A4T
£ fr 398 o SEr) & WA N gEaTEE
EH P s N
A wqT T WA T AT qHOE TR
femr AT § 1 ¥TRR ¥ %o VGHZ
w17 &, e €igE §, gar § S e
g TEF wAAr FO9 <% ¥ FH7 ¥
Iz a® S UENE e feegram
w1 § 77 ¥ wFAwAT NE A PAT R
oo IFT FaweT 9 T gL AN
WA g Wel| W AP wEA W
U A% NE 7 WY AE @
oa¥ £

T WFIT A FAFAT 7 0N a7
gAY ¥Aw dee Iw ¥ W & afew
I TN AR UF T A ) werwar
¢ ¥ waw, oy, e, fafeww,
fagrz, 9A7 929, IEYT FT FIH AAqqT
FER A I QN A FAT W H H
Far aET 4 § gy & fw gaOE gar
1 TEY vEEr OF W A9 WY @
forg #1 TRNE-EFE g T4 & ar
21 are TE w4 A w9 e
® yur ¢, TEE AT W O
Fuaqerga 1w A e
T 3 FT w4 § ¥ ¢ ST
AT g N & a9 g gwn § WifE
RN & fau ot O g o ¥
g g dwmfed sz fe
FAHE FT@L § AWT FAwAT a% QA
AR T § WK wTATTT [Pa wiea
rmm . ad ag o o A e

goreit €t &Y werent ag ¢ e wf
s SEH A E T 1 Wy
W § fir oY fr aTfon Terw v &
IAAY IO F7 A 9 ¢ GTHAN
s Oy 9% §F P § A ¥ «F
IERT & wawar O ] www foegw
ST EY AT § | AT ¥ Yoo A
9g% 9w 7 I diw ored gf B,
ot o, @h feawd ok died
wrfredY | wrfedt ®r am gl §
afews & @ Qa1 ¥g g e qa
Y aqrfrer amge § W+t 7 Wi AR
A I & T oo feamgie g fs
fegea™ &Y aTw A ot s 9t &Y
sros § faarrdy & st wefidy &
et i R s W owm
saeat og & o fe faard o ow
9T T T W T arey ALy o} e Sy
fr wawar ¥ A wige § ), W gw
TE@FwxegE o ¢ faowdh
T A goelt & a9 R, o SEwr A
g & oo § 9 g Wy g WY
aganra A 81wy sy gl
W R el T A
¢ faur s &Y FowaT N1 € A
& o R wewar N Y oy oY
srreeT Y o fF ool & 33 &Y o g
fegem & O anwfafa w1 gar o,
23 8Y a7 ¥ a=T awr ara o §
oY wg e tfegfon oy a7 wT @
Ui 3 ]

worwerr 9 & fog & ¥ gy
@ wae § 1 uw oY fefeew 80
N FOF e ary shred gy 7fr &
wer g gl fafret A o @
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¢ Qo @R ¥ g Iw GO Lo
are = faee arey goelt At ¥ g v
daw T arar § 0 &few ag eo
X X A AR gEran AT § 97 o
et afr & qre A Fwr o afew
g 7y F § Jo T v W G
feur omr & 1 wwwT 9g W g fs
A wAY z7 e s o et o &
u g A I ¥R Faw @r &
KW W 98 I FE 0 a@ ¥ ww
gt Wi & GEI T ¢
AT FEr & A 2 warear @A A
Wiy ¥R fe g¥o az@ F gl
fasgwr o srolY, feegwr g omoly
W ZrY &7 wEAT A a4, Ty K9 @
Tgr feard 37 1 A ox WAt @
qHT 4% AET TG T AHAT | wAwaAT
¥ g1 AT wY oAy ), aug ¥ €9
¥ g% ¥Y 7g srg frard T, W) wr
¥ g wvA warE W OE 78 faar
Ey @ o g A fis gmfash
& gur ar |

v & fafafedy axmmar g 1 oY
Fawte gafa grar @ fe sw Qe amar ,
TIEE WTAT § &Y AF FT ARAT 9 o
ATt § WYX 2T Oy gaer Ay e &
fe g AR OFER R FTA AT
I 2TTE WraT ¢ A W(F BT I <o A
FI % ATAT § W A GIreAT w7 9T §,
IaH g et frer Smar § Wk arEr
sraf yrr 1 xafan e ag
& W= 9 N wEw AT A A HF
frgram ared § Wi fom Y fawar sy
Tfgd 1+ ww At dwfor waw B
¥ e gilr wifgd Wi gaR gw e
®Y avlt  wga wraemwR it § st
W W QAT Iga wAwaw Q)
WIS werwar & w0 WY qey T faeq
Mo IR Y rE g @ A
st e & ¢ Wi o gt
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Foaeft §F €1 AfeT o ow fawe
aaeqy Jifeqr Y X1 Hwawm ¥
a7z gt A€ ¥ arlt Faer g @ ar At
ug frraagdw af wgr o wwar § 0
W R ow oy farfa dar gy ot
2 wwwar 2 W wTORTT A
e da a2 dfer A TgE &9 WR
@ & N AW T TR IO F)Y T Wit
AT A A F a7 frar e A &
T O @R
W arY %7 SIT w4 oy § gy
g wegr e w1 wg fin fpe? art
N oamFar ¥ G g g fw
9% FHIX A Qo0 FITY FEF THT W
Zelt 7t & W oy At werwAr Y ot
T &Y o1 gEf g

TR TF AT §TE A TS
Rewmfarfeg Asgmisua
T s FRAOT N T E 1 e
} qgelt Tl g 1 teRe q W
fafegsr faerrw foaiA fe gfoe &
ATEET 9T A TATAT AT A WY, IHA
Tl ¥ 1 18R} § feR a@
g1 e ¥ /vt @
FERIFAF WTATQATA GoT | LE¥a-~¥¢E
# fpx amre ¥ ehfaad F A fY
teYe ¥ §o Ay de qreax s
Naw I g Ay
dave ALY gUT 1 LAY H MEd w7
srw g€ 1 fRT eve § oF wi
oxqad o §9 Wi, SRR fae & o
Yo aTq ¥ TARATALY FXY WT WY}, W
we-wE AT g 9N §, sfew
fireft st X 9 A Y I
# qrfer arEw & w7 v § v wiw
aga arg §, W dw g, sdfyde g,
weraT & WX @ wrgan g fe oy wod
R AN IR N g § & Uk
R B Wfe @ a s
vl 7 AqT I ACAT W ATA AW
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(=Y Tva fag)
gur A WX wrw §F @@ AT w7 Y
WY wrre a7 gar § o e
£ f oz wrw g7 A £ &Y g sfagw
% uw 7§ iy grit

Fol aw & ag g e §
fr g gritfersr 7 3@ & qar s=a
2 fe a8 i frar mar a7 fp o ¥=T
& NE AWy 9w« # gEwan g
ag fo¥e s & gy gviY 1 § g7
®e o1 tw fad amgar g fr sAew
AEET B JIET TF L & g« Y
grft 1 gaete aRET ¥ ford 9w W,
fagrT, go dYe AR wrETH AY W #TW
fasr w¢ wueq w6 o gy awear g
&Y FF0 WX R g § qrY mrm
N IR EXTIE@AT T I Yo HIF
W ERf 2 GFAT @ 1

g FO9 % WO THYT L™
ey s d ) @ WA
Yo FUNT ¥ F FT Co FUT TI4T
A% &1 gFT 1 |qIY wifET WY 3 F0R
TR T KT Ay o Pt g A A
qT TS & 1 9 ¥ AT W WY
%o W{IT TYYT [ &, FT T7AT R0 A
¥ &< ®AT ¢, Iq ¥, OF 27 ¥ gACT
v X A ww & fag o w1 g9 &
T, arvt fgegram weEg AT

Ya F WY T A AT JEAT
N acs gl F@T AR E 0 W@
aw gfrar s o fAaar w7 § wUF =0
HT® 29 & Yo WITo Yo TAA & AYTH
£ 158 & e Yo T THT ¢ 1 Ffew
%9 2 W, co NI T § ¥ AT
fo® § T® Yo ETK T W T &
waiy g oY wiey § faser & o &
wgfed Wwode gt I wWE
R W A fad oY qx@E Y wfa
w1 swaR awt & o fegfn

APRIL 3. 1959
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g qrt @ o § g A ¥ww 0¥
e safa Y & xw & qeran §
|1 WoETRAT ¥Y ¥f@d 1 @ Leve
# g & aw fear ar fs fgrgeaa & e
AT@ T & SEIT AW ) @ teve @
gweaTgAT 4 ft ¥ gRear §Y s o
I THT GALTEAT & qIH § dT@ ¥
FAT ZT & 9P & W R 9 0
AR AT AGH G | UTH GALTEA
¥ W LY ATE o EII FT S WITe
o AT § W AT 9T AW € WA
¥o FATX FTo Mo Fo ®T TAF |
T W TAY 3 R wNET R A
gAY qwar & w &7 sufa aga a=h
WY folr g &Y ofed e g
faamr %Y W9AT AT X@T {F I
T |

Aq Ry A A9 oy gAR A ®
FET TATY TG SATAT GO | 6K weTaAv
TATATIA § AT ¥ FHATT TA & FEH
LI TRt R aAT R E 1 3T AT ST
frar s, MY € AT YolgwTT & gAY
9TE TES A # 1 9 9T 3% g ER WYX
WETT + Med, Yo gAR 29 ¥ frdwiz
Y gye) ) ¥ ATE J | AW
v FATY A & TET WX EY aY Y gary
faeltw daadiy @A F1 vt ¢ W@
T4 & WPTSY ¥T & 9% QO Y wwer £
fedra owaffa QT & 0 FE
JgTST FEafedy & Ay qU AR &
fawra & 163 RRav Ay 1 W § oE
T qER o HFAT TqqT G A T4AT )
FHT o) gwE AR 7 ¥ A F A
g W7 T AT #Y ureya o fv ayg
ArEdz ART B A w7 A
£ & wgem wgen g fw w30 Wl
To & ¥ 1Y T To aY qferme AWT
¥ feqr ay o fad g wQW s
wighe YT WY frarammr | gw g el
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%0 § ¥ Y vy ¥R fs o xfemm
dufay weadt . a7 figsr wfs
g1 T v WA To AATIEE
YUY FFIAT 7 7T 74T @ AT LA ®AT
Fovt R YT IAT &1 wWw
KT T WY ¢ 1T AT E AT 9 4
FEaT T § @} AT T @Y

WA 7 I RITL 3 FQAT T JHTT |

¥ fagr S & 3w & Y sewy 9@y
¢ fe ofiew v @Y 1 OAY Frafaay
¥ ¥gT TUTRY IR AT O WY &

wa Wiy ¥ fe gm0 w =fgd
2 AW oo T I § I@ AT oA
TR gF 9 ®OT vqaT Afgd 4 WA@Y
3 VT TAT WATE gUT 9T I A & WA
oF JaT A A &1 T 0 wE TEAT
aifex #g1 & @ 7 S gHI
ZATE § & AT T FT 3 Y QAW
oTed QT i & fafer 7 e @
fdar mar 1 &7 Q= & fyvo W]
AT %E ¥ w7 § faRwy M dag 2
AT TH &Y T TIXA UL A9 { @
AX & A %o FOT VW AT AW
YT ATAFAT 1 4T € AR AT
arx & s fafr Y ¥ a4+ s v
T F vE W fear v ¥
am & fw 59 #Y I oEy THv =&
& 17 § wfae At wifed w=fw o
fegam € ox sga a@ et ¥

W ¥ ae § wrg A a|@arss e
MIFAT TR MAFTA
% ST 9T 7 7F I O wifEd
wfE g7 wTor A wgrr 98 § A Fwd
W= AT 3y xdE v e
&8 & WY et &1 3z A W AW
Fdm i mw o W T oA
TR & fad st srorclr e WY
T Al ¥ 51 W B Wfgd, oW D
T e g gem, Ay Y @ q@
Qe ow wrr s Rl

FAT A F FE o $AT AT TW W
Favdfa3qyawed 1+ @F gura
ferr s 7 W yn-e A g
A A T oA Wy w0 7y ot
1? ®AC §= T %o, §Y XYE~YY
& ag 4t ¢ AT ©o FAT T G
A tExo-Ys ¥ ag df R0 wAE, &&
Y w7 | Tw aAa gy & faeen
AN VAT AT & I WT ey gde
Ay IAT ) T gfe
uT @y gy & wg & s 9%
sre fear o Tgrd o gl A quE
R agr A & N arsde w7
¥ Fqv ¥gA wwr wiw fEar 1 &
37 ¥ 3% & A9 ggAv S1EA e ag
#ré vy fagra € fag & w1 R =
& faar st ofY fafar v s afsmr
IR AP 1 A g § =0 ¥
¢ fo=r oy Aferew za wgr T &
39 & { faofy ot ¥ A, fray Siw ol
& &, fafger afews dve § a8 ¢
Y wg 5Y7 i, a7 3% Afeww Ry
1 araey § aYd apw wfeg st A
e FquAa g g e et faew
#Y 3t oy, wfererer afcage sqvare @ 9w F
Faa fraar ferr 8?7 o fams 6
ST Ty A ¥ S A
g fgear fa® ¢ &L 9T ¥
77 feady aoin Feafa & 7

13hrs.

ux wg ey fe gw F frfaw
F wlw v v TIT T{E ¥ T
G oy § v fear 1 @fes
7 39 %Y O 3y g% § W EAR
qRT g BY AT | T (o X F
¥ W oy AT To AT W BRA
TRA O WTrA A AT & qwx € |
T § o T aEr) WY e wn
t7 wymgfm A evamaw &



9619 Demands

[t xqre foe]
agr dw< qb § 1 feeR fafaw
qww §

IIAR AP G AW T
qHT W & W

it e fag  w oW Ay

-

wTT-uTST g2y oW faer § 1 q@

oW WA W9 aY RT
TEF I AR g @ fag ww e
WA AT T 20 fAE NP A
7 Wy wE ?

g feg %0 F ox
WskRdz am @ 57 7@ g

W wgea ? A e
ft ara 7 wgav 1 dfew wg wie
A g | T w7 @ Hfod )

stwgrafay ¥ a7 o
w1 & w7 @ QW JR 9w Y Y
gL @& A e & R Wi |
A TAT § T AT AT A AT | ;A
g a9 g wfww ow o A @
o #fge oF o 7Y & 1 e Ew
fak ox § 1 AfFw o W g
& wrae &6t Y feafa oy f@q ) g
fafanr & 2 qwAve wmaw 2w gfqar
F ¢ o7 qw @R foeawsr &
aF ForEae B A o W wie
T I8 W oA IF ) @ g9 wod
FIRA THEA FT FAF FT a6 & |

agr 97 fefexfarars w1 qare
T oA € 1 & a@rey wmgEw @ fE
w18 & W9 JE7 fraw qemar @ fE o
& weaT o wraer g fRm e §
oY TET WIS JAT HIEYT TETA
yoarawarg | & TE gawmar s o
TR g s franada v g
Y 7€) v qwS fE IR AT Y, §, v,

APRIL 3, 19%0
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& T Y W TR W § o g
¥ Yo TAT qF, N WA Jg¥ W I
w1, fgearlt 30y & wrdn arfe w0
*t oz Toar iR Y T @R ?

<@ & a1z & g wgar g PR Tt
& 97 AX-AT AR q
a1 TEe e oy fafr fax
tmAamiigwa s 2

“In the case of India, that
country openly advocates and in.
dulges 1n an act of discrimination
in means of achieving her avow-
ed policy of shipping expansion”
78 “‘fafar act’ A femgor 1 W
o A qw ge fegeaw & 39w ag
wrrawr fear @y 1 W s
g feger B 3av 1 go Ho H Y
Fra T wre: fafar § 3@ A Gww oy

%

“Discimunatory shipping claus-
es in treaty were included by 35
countries with Argentina, Brazil,
Egypt and Indma”
7g g7 It f5 o 7@ dferm R
¢ s 7g Ty § Afew fege gEw
FATI AT |

(T TR, & 7L B ATHART
T g gfar & <o XM T X wy
O & frdld & A & og W
T § R 3a% 3 & oY argt ¥ g
AT qF Ko Yo IfEW 9T WIHW |
awQ®1 & g a1 a7y § e sl
F A T A A Lo IEE AT WR-
Y TEE T w@ W A Yo
ITHE W WPTAY 9 | fERERT & wo
g &1 B v Y war § 1 dw
ofy arfeer arga W sl ToETR ETRA ¥
fraza & fr gu oY ag Yo, Yo wridfaw
YR AR TR | T & oy I Y
tfaw & | v aw fr vy g qidy
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qe% €8 qiferl 9T wHer #X TR g av
&9 ot WY T I WO A ) W
@ X wavE qt favarn & W) 3y
wwearg foerdm ®fe SR @S
gfrar & 3 & wgrr A aEET Y,
grdve ®7 AR W AT AW |
W AR gW e fasam e s
for T FET R )

adr 1@ wree fafewr & frva 7 8
TE welt & i gark o war amgw A
aF N ¥ qe IGE F AT ]
' T ¥ g | WE TET aF wwEd
fafr w1 arew & fegew & & @
qrd gfaar § Saa 1% wae T@ €
gYr SASH WA AW AT FEEE Y
9 g a1 § @ w=e { Qo
Fo T T TINTIH WIH WA &
s gt 5 o dfemm ®Ke g
Fo &o & & T F W GUooo T
SeTe Fvee fofr & g 1@ 1 Y g
T ¥ oEw Ay a9 feve ¥ e
¥ " ¥oooo T & WG WUs F
w9 g |

AT & Free fafer & fag S
Y St § e WM AWF | THAvE
# it Fgen AT @ § | FF FATY
AT WY EF99 @Y ST Y Eger
W BT ¥ aE T a9 A g
s w0 | fafer @@ &fsr W)
AT A7 I} FEA & AfHT IR
A7 AT e F g fosh & AR F3-
AFT G | TF TH ATE T R AT
FEHY AR T | §HfT @7 qw e
faftar w7 wvaew § ardy gfva & ag w9
& W & 1 TkvE § Wy ooo z7 & wEH
ﬁqam@ﬂimmﬁm
%2 §! 8 § ' ag Rw o Qe graard
18 L.S.D.—S5,

CHAITRA 18, 1881 (SAK4)
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1799 qgr @ & 1 g1y =7 5y "W
, 7§ fr Qe 7 7S WY gw weTy Afea
SHFT w7 grew fafar 97 gom Wi
g §H 2 argt |

% a7 R W FEAT €

Ihegw AR W d@ AN
IH A g FT 9008 T |

W cgare fag : @ oF fafae
& f% o% a1@ WY aEAT A g e
fegtr Y st avEwr £ grit
IERT YR T T ¥ g AR &
W ¥eg § goA TS (F ae &
aiceet ..., ..

ft i feg (guer)  § oo
& g g 5 wfag s g
W § ? wna e Far § A Pafo
UIHT T g7 A ¥ q7 ;9 QAT A=A
¢ & ya sear avew wva A oo
AT AgY § Ty ave faray s ?

N g fag : weew fafm
TERY ¥ 91 A #F | W WG & 5
qE o1 vy § fir vz Porfeer v &y
€ & oyt F3 fr ag geive § OR-
Wi @y gy v & 1 svg § ARG
W3 dy Az zE Y AT @Y

an A=

qG-A7 yrEwfort gz @ & A

fergem & wTa 8 AR 9
EWT § g% ar¥ § % a1 FEAT g
E | 9 Ay fr e, Tt SR ST
¥ fafer & 7 aasr @Y. ..

ITewR AP WE W T R

¥ & qrr aw wege fadm ok @
T 9T gfgen & 9% snEaMm |

ot vgame g “Orw ¢ oF @ A
& | @ A TR W ImaTT g
A et 7 WA qrfrdy s Y
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[ g fir)
fosd fr Wt & gfem & @ad s
WG IR IR qoF G IR WK o
MsFaggn I REE
LEHT § TATT 97T ) AaT § @Y ¥ 9
gl oY Tarie 3t & WK W ag T
farfar & sy g @ 99 WY 9X @-
& dxq w1 o f duy A oy S
g | @ gemar FIE R B AT
vk w® W aw 5o Wk
%2 OEd S gFENE gom g faw
FRAT Jgre & gV | TW g ¥ WY
¥ AR e Y WA T, €€ 9T
Nffranf g 1 Famagfs
wOY BT Ko, Yo AT T R
g 9 X wafadr F wifed | ww
A e ST 9T R0 9THE Ay
foofts 2T @ AT co T W W GE
Tar & 9k gawsdan fad 0 qvdHT 9T
QT &1

¥ 3T a% SffaumE ae &
e § e & 9 w1 W7 qw@E
¥ Y he IF & | §v AT § Hqav ©
qe § W fogd & At F Qu o@e
Sifares o w1ed & | 9w #
2 g FRd AW fryr o 49
¥ Yo qTHT FEY W § W<
v § 33 TET ¥ T AF Fred
Lol g

fafer & aom® & g N A
WY & | T gRTT At 7 & fF Y T
fafwr § ot frar @ 9w ax -

w0 & T a4 wfed | el @

IR WERT ¢ ww A A
A g s ¥

APRIL 3, 1959
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st vqare feg ¢ aw e owd o
% FT AW T |

TN WRYEW * qAT TE) A AT
A | frad =

o e ey AR frk o

w ¢ e WY sor fofer & v
fﬂTWB’E’W A T WX
Ffifaaes I=9 oY ggfa &
wifed % womar W qafed § Wy
gafedr gt & sy fe oy W
HTET Y 91T Y 918 97 ¥ YA qaTHE
IR TR 2| g7 AT A g @ AR
afs ¥ SR T @AY qH W
W fazamw & f& feperm Y Fafer
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TR F A T A O
&Y & A 37 FU AR g it
®TI T@AT | TG AT HT FIH A0
¥ AT FTT | AT Y G g
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#§ TragQ, SRET QR arwd
&Y gegr 73 0 § W e @ wEw
@ 7€ § WX fert @ Rrad caret &
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fooo TR UTW a% ¥ T IS ¥
@ o wfde @wd &1 T
EATR ATHR ATHTT A FaT § | X6 o
# & 7ol wdem ¥ wAdw v  fs
o e § sgni T & Ay
wegidY, RO WX FIYE & TRl
wr At fogE i f wfa ' wis-
A7 7t gfaay 37 3 fad anforer 3% faar
T

T e § fr gk 2 § Efem
T 97 A wE § w0 gE § o
oraa ot o2 § s ot i S
c WE W U 3 7T FT W8 TWA
T g

# 7l wmm ¥ fadew s f
w1 | T § o fF oA gee
aifedsr § agr 9T SHIRFE ¥ ofY
A & W WifE g aT gW |d
& &5 ufgme & w1 wufe 2 &Yy
A Y AT § | WY q@T EAEF A Y
THH ¥ a7y e fare & fag aw)
AT ST qFAT § | FATT TRT OF FErAA
& % wfawree § <70 & a0 7 sary
grafa & @if gt & 1 91 & & 9
I F UF g A FE g A
AT g, SuY wwfa @ 8 gAY, 9%
ufmsoe & 4 awfa 7 ) a1
wfwd & i sem 5 @ aa-
vz sfew § 9 irem 1 ghawm
gt =few

TF @ SR FFAT A E
™ wfewe 8 Avt & o aedy
T | wifs g wef W ofs W A%
A awd |

& wh X aw ag
ST fo g ag wRw A T gvoo
it i a® TAw W
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¥ DoAY § 1 37 T ¥ oy @ ok
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ts arda Y =7 fro o wfiaw
& T AT CY FT WY ST & 7 I
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T gretw § § W7 o T F e
X &I &' §£8,8c0 AT ©R AR
& W qed g1 wr feadie @
TG 9 91§ 98 &9 9 g aFay
RN amd o a
TR & F i T I § o
AT magdfmmma @ g

dffvE FreT TWT ww ¥ wa
T § vy, fee e o A E
® §F W & &F o g@ X W o
o &
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agT AT § cho | TN AT IaAT §
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WY § [T & AT Lo A W E | WR
fors svmar 9@ @Y AT WET @&
wi F Y3 TF 1T J FH AT "qA
& R oF @AM A 97 T &) 98
9 o5 e T § W7 e et
& Fr soma ¥y § aga =ifvar @ey
vy s s AR AA A
T T QA & td ad
AR 37 X 7T AR AT AT | g
G w=ft Y & yrdar &% % az T HY
o § i 377 w2 Ag9 T 07 |
AT SErAT At agT I3 § 1 qgr Y
w< afzar § 1 w7 g AfeR o qw
W T AY 7 R IT oAy TR
T AT § ) Fwrt v wew afzan g
ey, &y, ey, faem wy
W | W7 §T 9V 9 7 417 A
€7 @z 33 woH AR A qA AFAT
for ave & 39 F =7 ap®t o €
FEARr A M i AT s A §
87 & W oA famg e &= A A

\‘gwﬁmmﬁfmﬂww
g W AT &) IAN & foad
WT FTH AW A § | T2 TF F=K
ez Fex @ 1 99T o g Wi A
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9T werar § fF e ofa & Sii Wl
HTr A 09 F91% €97 A e &
W% § Afew gn IARN aET AAX ]
oo @ 773, =7 B @ w/R
VNG gwr? AR ¥ o7 Afwwar & ¥
s @ & T FAgE WE 2 A
gy o i § 1 321 R ey
tafrrimer wirsdt sw
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W gz % W9 67 gee O 8o
aTd, §Y v g ¥y e =
¥ U Rarer areever v § 0 78 o
@ Sl o Ik &g R ¥ eI
@Y aig wrw oeaw ¥ gier &
TWOAY @t a7y *97 I | A q-



p629 Demands CHAITRA 13, 1881 (SAKA)

dra wfy o ¥ ag s wEm fF ag
Y Y R G A e F 7 & )
gwrafa oY, & smad If@ w50
off ¥ gg wdr e T § o
O Y FoR NE /=1 fa7qr o 1R
w=g T % AW g oy, o R
wowar § B W ot sder # frgga
¥ IR H W FPSE F A T I2Q
uR §, AQ dwadly I ¥ IR
g #1 1 sfafafy famerd & g9
TN § Al #g w0 5 SfT 0%
fage g 2w g0

@ ol & #mq 7 fewwgg w1 aanga
&7 § AW SIHT GAR T F

Shri Aurobindo Ghosal (Uluberia):
The Posts and Telegraphs Depart-
ment 1s the most important depart-
ment of this Ministry. It 18 so im-
portant not because of its gigantic size
nor becayse of the large number of
people employed there, but because of
its nature of operation extending from
one end of the country to the other.
They have to deal with all categories
and all sections of people of the coun-
try ‘This huge organisation is not an
automatic body, but 1s manned and
run by different categories or staff.

I shall tel) the sad story of the lower
strata of the human agency of the
P. and T. set up, that 18, the condition
of the class IV in gcneral and of the
RMS staff in particular. These cate-
gories of workers are smarting under
grievances for a long time. As they are
placed in the lowest rung of the
ladder, their voice rarely reaches the
hugh pedestal of the Ministry.

Now, 1 would Iike to mention some
special features I have observed per-
sonally in their case. Firstly, there
~is under-staffing in the case of both
the class ITT and class IV staff. I went
% the Howrah RMS office and found
there heaps of letters stacked in =
Jumber room for want of staff to dis-
pose of them. Those letiters bave not
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been sorted out, not to speak of deh-
very. The same problem 1s experi-
enced 1n the Assam Circle, in Madras
Circle and other Circles too, Secondly,
the operative section 1s the class IV
section. Naturally, they do not get
time to avail of the cdsual leave and
holiday off facility, nor are they paid
overtime in licu of casual lcave or
holiday off To obwviate this difficulty,
my suggestion would be to fix up s
standard of the quantum of work for
the class IV staff so that sanction for
class IV staff does not dtpend always
on the vagaries of the officials

The second feature I have noticed
18 the mmadcquacy of space and 1nsani-
tary condition of the place of work,
specially 1in big citics Here I would
like to mention that the P. and T.
buiidings, though sanctioned for a
long time, are not being built in
different cities and places. This 18 due
to the dual centrol in erccting the
buildings cxerciced by the CPWD and
P. & T. Naturally, either the one or
the other department must take the
responsibility of const'ucting these
buildings If the authority to cons-
truct these buildings for the P. & T.
staff is vesteqd in one department, it
will be easier to erect those buildings.

The third feature I observed is the
absence of co-ordination between the
Raillway Department and the P. & T.
staff It will be evident if we go to
any railway station. In a big station
like Howrah, the railway authorities
are not willing to give even the
minimum spacc required for their
work. _I have found postal bags lymg
for days on the open platforms. The
same 1s the casc if we go to Madras
also. The-e two Ministrics are break-
ing their heads over cementing one
path for the RM S, office. In other
places, eg. in Saharanpur, the ques-
tion,of aver-bridge or under-bridge is
also under discussion between these
two departments for a long time.

L]

In Assam, 50 per cent of the com-
plaints about late delivery of letters
is due to the non-provision of facilh-
ties to the R.M.S. staff in statione an~
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on platforms The timings of the
trains are not fixed 1n consultation
with the P & T department

The fourth feature that I have notic-
ed 1s the callousness of the postal au-
thorities to the grievances of the
class IV staf In Madras no safety
device has been yet provided to the
mail guards even after the sad inci-
dents that have taken place Anarchi-
cal conditions prevail in Assam Duty
arrangements are in a confused state
and the special duty arrangements are
not made according to the recomrgen-
dations of the expert commttee. The
rotation duties are not observed as
per rules and the rest-houses are also
in a bad condition. Mail vans are not
generally supphied and the sorting 1s
made in third class compartments

From Calcutta I have just now re-
ceived a telegram regarding the re-
version of mail guards to mail motor
workers grade 2, without pay protec-
tion though it was embodied :n Gov-
crnment’s previous orders At the
same time, I find the postal authoritics
are very prompt in taking action
under Rule IV A of the Conduct
Rules

Indiscriminate transfers have been
made in the Assam circle for trade
union activities, and, in Madras, 72
class IV workers and 6 workers of
Mail Motor service have been reduced
by one stage for 2 years under this
Rule

Another problem 1s about uniform
Why should not people who have to
work at night be provided with warm
uniforms®

As regards trunk telephone the same
difficulty has been fclt by me as has
been felt bv other hon Members Qnly
last week I booked a trunk call from
Calcutfta to Burdwan only a distance
of 65 miles and «t took me 4 to §
hours Now I would also submit that
it ls very difficult even for Members
of Parliament to see the General
Manager of the Calcutta Telephones
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For the last 6 months, I have tried to
see, but, whenever we go to their
officers, we are not allowed by the
receptionists I do not know why
they are called receptionists

An hon, Member: Even Members of
Parliament?

Shri Aurobindo Ghosal: Yes 1
wanted to contact even on the phone
The Private Secretary, after cross-
examining me like anything, disallow-
ed it So, I was thinking of staging
satyagraha in order to see this high
personage I want to bring this to
the notice of the hon Minister
(Interruptions)

Now, I come to the question of
ports Of all the major ports, Cal-
cutta bemg a river port is m a very
difficult position It has already been
emphasised by my hon friend, Shn
Raghunath Singh So the only remedy
for this problem of Calcutta port 1is
three-fold, dredging of the Ganges,
the construction of the Farruka
Barrage and the setting up of a sub-
sidiary port at Haldi

The Calcutta Port authorities have
got loans from the World Bank for
the development and improvement of
the port This has been very ably re-
produced in The Colombo Plun It 1s
said

“Calcutta, India’s largest city, 1s
al<o one of the largest cities in the
world Its hinterland encompasses
much of the Ganges valley and the
smaller, but industrially important,
Damodar Valley Traffic through
the port of Calcutta now total about
® million tons annually, and, in
terms of value constitutey nearly
half of India’s imports and exports
other than petroleum The arca
served by the port produces most of
India’s temand more than half its
rice lac and oil-secds, and
contains most of India’s coal
and iron ore deposits In
recent  years, impressive indus-
trial growth has taken place in the
area It is the site of practically
all India’s iron and steel plants, its
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jute mills, numerous -engineering
and chemical industries, locomotive
factories and a variety of other
industries basad, on local raw
materials The World Bank has
already made several loans for
electric power, steel and other pro-
jects in the grea.

As regards the problem, they have
said, it has twin problems. They say
further on:

‘Because of the importance of
the rapidly developing area which
it serves, adequate port facilities at
Calcutta are ‘essential to the Indian
economy. The authorities are now
faced with the twin problems of
eliminating present congestion at
the port and making long-range
plans for additional port facilities to
handle the growing volume of
traffic The rehabilitation now being
undertaken with Bank assistance
will help solve the immediate prob-
elm; 1t will not only reheve con-
gestion but enable the port to
handle nearly two million more
tons of traffic annually.”

Thev afterwards say that it 1s no
permanent relief. Therefore, for per-
manent rehief, the construction of the
Farruka barrage and the additional
subsidiary port at Haldi are essential.

With ports the problem of dock is
also imterlinked The dock  labour
problem in Caleutta 1s anofher cons-
tant headache to all. Due to the un-
warranted activities of the port au-
thorities, unnecessary troubles have
been created amongst dock labourers
The root of this trouble 1s in the
stevedoring sy-tem I do not under-
stand why Government is retamning
this obnoxious system of muddlemen
who make a profit of crores of rupees
per vear at the sacrifice of the
‘workers

Last week I went down to the Cal-
cutta docks and had discussion with
the workers Amongst their griev-
ances, three grievances are urgent on
which Government should take some
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decision at once. First is the inser-
tion of the letter ‘G’ before the num-
ber of the cards of the workers. The
workers apprehend that it means
‘ghetu’ or casual labour whereas the
authorities say that they want fo
interpret it as ‘gang’. Whatever may
be the interpretation that 1s gomng to
be put, why should we be breaking
our heads over this msertion of the
letter? There 18 no such provision in
clause 16 of the Dock Labour Regula-
tion of Employment scheme.

There 1s also another problem.
These workers have not been paid the
minimum guaranteed wage and daily
allowance for the last 5 months, And,
1 would reqguest Government to see
that these workers are paid.

Labour also complammed that re-
cogmtion of their representative
union has not been given. Though
Government have arranged for an ‘on
the spot mspection’, still we do not
know the result of the assessment.

Lastly, victimisation should be
stopped and the special powers of the
Chairman should be withdrawn 1f
these small concessions are given,
dock labour in Calcutta wiill have a
smooth running.

Then, with regard to the shipping.
policy, I do not know what Govern-
ment’s policy 1s. At the time of the
passing of the Merchant Shipping
Bill Government liberalised the ship-
ping policy of 1945 1 do not know
how many foreign companies have
registered their ships and what 1s the
present tonnage of Indian shipping,
duc to this hiberabisation policy.

It 1s also a fact that the present
shipping industry of India 15 the
monopoly business of two big Indian
shipping companies. Therefore, my
suggestion would be that the shipping
business should be nationalised The
activities of the Eastern Shipping
Corporation and ,the Western Ship-
ping Corporation are so far satisfac-
tory Their scope should be expanded
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and the tonnage increased The ton-
nage should be increased taking
advantage of the low price of ships in
the international market More tramn-
ing ships should be set up for traiming
ratings and also for engineers and
othcials of the mercantile inarine col-
lege at Calcutta <hould be lifted to
the post-graduate status In connec-
tion with the professors, demonstra-
tors and lecturers who arec connccted
with the training <hips and this col-
lege, they have been kept tempoiary
for a long time They <hould be made
permanent I must say that the
working of the shipping office at Cal-
cutta 1s much below the standard of
the work of the chipping office at
Bombav I had personally seen both
the offices I would request the hon
Minister to raise the standard of the
shipping office at Calcutta to the
standard of the Bombay office  The
seamen should be Indianised and 1n
order to a'lure the voungsters of our
country some permancnt elcments
should be introduced in the service—
such as provident fund, gratuty or
something like that so that the in<e-
curity and casual nature of the service
18 dome away with As regards ship-
building we have got only one ship-
building yard at present i1n our coun-
try But the mamin complaints against
the Hindustan Shipping Yard 1s delay
in the dehivery of ships and the high
cost of production The Government
hae recently changed the foreiga con-
sultants of this shipyard and I would
like to know if there has been any
change 1n the situation The British
mission has recommended Cochin as
the site for the second shipvard If
the report 1< analysed we shall find
that Geonkhali 1s in no way inferior
to Cochin However, I would request
the Government to select the Geon-
khali as the site of the third shipyard
at lca t 1in the Third Plan

Shri §. C. Samanta (Tamluk) Mr
Charman, my friend Shri Raghunath
Singh 15 very enthugiastic about ships
but I must say that he should look
at the ports also so that ships may
sail from or ships may come to them
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I would like to speak on ports. There
are five major ports at present in our
country after Partition when we lost
the port of Karach1 We have not
been able, as yet, to compensate that
loss Now, we have these ports and
we have to look to the condition of
these ports and in our demand for
work from them we must be very
careful ‘The Calcutta port, Bombay
port and the Kandla port require
dredging as there 18 silting m an
enormous way We have to give our
utmost attention to keep the ports in-
tact and to meet the requirements of
the Sccond Plan, we have to dredge
them to do away with the silting that
18 going on  So, at the outset, I would
request the hon Minister to form a
dredging board in our country so that
the ports will be satec and our com-
munications with othcr countries and
also our internal communications will
be set right Government 15 do.ng to
i1ssuc an order for the construction of
a dredger 1n our countrv which will
work al Bombay I am glad that they
are not going to have any foreign
dredger It 15 verv pleasing for us
that we will be able to produce a
dredger here and now Some firms
have come forward to take up the
work and 1 will request the Ministry
not to go to any other foreign coun-
try for 1t Governmcnt 1s going to
build a sccond chipvard I would
request the Government also to  en-
courage the private sector to have such
a dredging construction oiganisition
in the country because vou will  be
astonished to hear that the price of a
dredger differs from Rs 50 lakhs to
Rs 8 crores I hear that some big
dredgers will be necessirv for doing
away the silt in the river Hooghly
and a dredger costing Rs 8 crores will
be necessary We have established
the Kandlh port after the loss of
Karach1 Even there, there is a bar
at the mouth of the Kandla river
end it has to be dredged A port
cannot be built in a day After
s0 much efforts we have built Kandla
It has got some capacity. But if we
analyse how much trade has passed
through it, you will be astonished to
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hear 1t, Still we can brag that wc
have established Kandia port and 1t as
mmproving wn such a way that in the
near future we ‘can expect that to
some exitent the loss of Karach: will
be compensated Ports have dealings
with other countries and they come
to have reputations So, when we
begin a port or build a port 1t cannos
give us the service within a few years
It takes hundreds of years to have a
good name for a port in other coun-
tries I am saying this for this rea-
eon The Calcutta port handled more
than 50 per cent of the import-export
business and 1ts future 1s at stake
We arc gomng to help 1t by having a
decp sea port at Haldia Y am thank-
ful {o the Government that at least
they have ginen due attention to it
I have so0 many complaints 1 am
complamning for S0 many years 1
proposed that Geonkhahi should be a
subaidiary port It was not taken up
I said because of the difficulties the
expeits of the Government and the
foraign experts should have looked
into 1t during the period of the First
Plan They should have looked whe-
ther the capacity of the Calcutta pors
which handled more than fiftv per
cent of the foreign trade would be all
right I accuse the Government for
not giving thic much attention Why?
At Balary and Rangafalla so much
ailting w 1] be there that i1t will be
tmpossible to take a ship to Calcutta
except 1n inflow tides When Govern-

ment has taken this decision I am
thankful to it, but, at the same
time, I would request the M ni--

ters to rememher one thing Therg
is one cry When at Fulta Reach
training work 18 bemng done
with Rs 8 crores, what is the
necesaity of building a decp-<ca port
at Haldia” This cry has arisen I am
glad that Shrn H P Mathrani Deve-
lopment Advicer and Joint Secretary
of the Ministry enquired about the
thing and submitted a report in which
he says

“While a subsidiary deep draft
port at Haldia or lower down s
necessary in view of the develop-
ing economy of the Calcutta
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region, we have got to mamntamn
the efficiency of the Calcutta
port for as long as it 1s physic-

ally possible to do so The two
questions, therefore, should be
considered separately and one

should not be executed at
the cost of the other™

And, I am also reminding here of the
good name of Calcutta Messrs.
Rendel, Palmer and Triton were also
entrusted with that enquiry They
have also said in their report:

‘The Deep Water Port 15 a
necessity to meet the expanding
trade in the arr1 b1t cannot be
regarand ds o substi.ute for the
Fulta Point Scheme which 1s
necessary 3o long as'ocean-going
ships continue to use the present
port.”

I would request the hon Minister to
do something this year at Haldia, so
that we 1n this Housce and the people
outside can belicve that something has
be¢n taken in hand

We were told that Dr Posthuma has
not yet submitted hig report In an
mnformal talk Dr Posthuma told me
that he is going to recommend for the
present an anchorage at Haldia Let
the anchorage be taken mm hand and
1 would request the Ministers, 1f they
have m mind to see that this deep sea
port 13 established, to take up the
question of railwav communication,
survey work and o‘her things in hand
#o that no time will be lost and the
post will come up in a short period

While speaking about major ports,
1 would like to say a word about
intermediate and mnor ports
Rs 333 42 lakhs were sanctioned fo*
minor and int¢rmediate ports but that
has been reduced to Rs 500 lakhs That
should not be done We have so much
necesuty for ports All intermediate
ports, where 1t 1s possible, should be
transformed into mfajor ports, and all
minor ports into intermediate ports
Ports like Tuticorin Mangalore and
peradip should be developed I am
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glad that an Intermediate Ports
Development Committee hag been
formed and they will look into the
question with regard to all the ports.

Lastly, Sir, I would request youwr
permission, because I have no time,
to place a report of the West Bengal
Government on the Table of the House,
s0 that the hon Ministers who have
not got a copy of it will know
everything about the second shipbuild-
ing yard. Also, I would request the
hon Minister to tell us one thing
When the ques‘ion of second ship-
bwlding yard was being considered
and Geonkhah port was under
discussion, Haldia has also been
brought under discussion I would
bke to know whether the hon Minister
will bring Haldia also into the pic-
ture, because they have chosen Haldia
to be a better place than Geon-
xhali and there may be some possibi-
Ity of building the second or the third
shipbulding yard at Haldia

Some Hon. Members rose—

Mr Chairman: Shnn Basumatarni
1 shall first call one hon Member
from each State.

Shri Basumatari (Goalpara—Reserv-
ed—Sch Tribes) Mr Chairman, Sir
after independence the State of
Assam has been disconnected from
the rest of India Sir, you know
better than any of us how Assam got
disconnected from the rest of India
with only 40 miles corridor Through
Jalpaiguri and Cooch-Bihar air
transport 15 the only communication
for Assam Even in regard to this air
transport the Government of India has
not paid much attention

¢ you consider the air services from
Calcutta to different places m Assam
and compare that with air services to
other regions you will find the dif-
ference Previously some breakfast
was served for passengers because
they had to perform a hazardous
journey for two hours Also, over the
Garro Hills where the awr pocket Is
there sometimes one gets bumping, I
am also told that on grounds of

AFRIL 8, 1950

for Grants w
austenity drive they have even
stopped the supply of magseines

and sufficent news papers to
sengers. The other day I
complainty from passengers that
is very dufficult for them to coves
this journey to Manipur and Tripuras,
a hazardous and strenuous journey for
two to three hours without any
magazines and papers to spend their
tume. 1 would, therefore, request the
hon Minister to see that these things
are supplied,

Previously the passengers who used
to travel from Gauhati to Dum Dum
vig Agartala used to be supplied with
lunch at Agartala That has also been
stopped now The other day I got a
very serijous complaint from the pas-
sengers Most of the passengers did
not know that they had discontinued
the practice of giving lunch at Agar-
tala They came to know about it
only when the bills were presented
They have made a very serioug com-
plaint about the stoppage of this
lunch without notification .

-2k

It you compare the other facilities
also you will find that proper care has
not been given to the aerodromes in
Assam  In Jorhat, Dibrugarh and
Tejpur aerodromes you will find that
there is not sufficient place for the
passengers to rest They also do not
get the modern amemties which they
get 1 other places

14 hrs, .

It you consider the air services and
other services also, you will find that
in Assam even the only route by air
which 18 used by the people 1s neglect-
ed In other States, attraction is
offered for passengers to travel and
facilities are given to the passengers
on the route But even inspite of such
cases the Assam route has been neg-
lected badly I do not understand
why there 1s this discrimination shown
by the Government towards Assam.
It has always been neglected, It 1is
neglected in the matter of industries;
it is neglected in the matter of railway
communications; and it is neglected in
all ‘other ways Even the air services
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which are intended there for the peo-
ple in the whole State and the facmili-
ties for air travel are neglected Peo-
ple say that Asdam occupies a strategic
position in the whole of India, but the
Government of India does not care to
take note of these things in Assam
The people of Assam, 1t 1S known, are
docile and they do not know how to
agitate They are very pleased with
the small things that they get, and so,
the Government take advantage of
their docileness and they take advan-
tage rather. of their loyalty I hope
the Government of India will attend
to the needs of Assam

Apart from airr trafficc i1n other
casey also Assam 1S neglected I am
told by the officers of the Civil Avia-
tion Department there that the offi-
cers 1n other regions are getting faci-
lhities by way of house, rest-houses
and all such things for carrymng on
hvelihood, while 1n Assam they
do not get the same facilittes When
we come to Calcutta by air we get
varous complaints from various peo-
ple, not only from passengers but also
from the officers So, I request the
Minister to remove this discrimination
between Assam and the rest of India,
it any

I next want to speak about the
postal department According to the
policy of the Government, the Gov-
ernment want to increase the number
of post offices in the rural areas es-
peaally in the tribal areas In the
tribal areas posts and telegraphs are
qQuite mnadequate If you consider the
population of the rest of India and
compare i1t with that of Assam, you
will find that the postal faciity in
Assam 1s very lttle compared to its
population So, I want to sav that
Assam has been badly neglected mn
this respect also I request the
Minister to remove all this descri-
mination in regard to transport and
also in regard to the postal depart-
ment

I have been told that air freight has
also been reduced in route to Manipur
end Tripura But we have not yet seen
whether it has been reduced or not.
If you go to Manipur or Tripura, you
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will find that the price of commodities
15 very high, and a reduction ;m air
freight at least 18 necessary But
there also we have been neglected
We have represented the case to th€
Minister and the Minister also gave us
assurance that he will look into the
matter But i1t has not been looked
into I therefore request the Minis-
ter to reduce the awr freight

We also requested the Government
of India that 1if they are not m a posi-
tion to reduce the air freight, they
should encourage some private opera-
tors to run the service We have also
requested the Minister to see that air-
dropping of food in the NEFA tracts,
where there 18 no communication, is
done successfully and without loss.
Government said that they are not mn
a position to make food-dropping there
without ncurring loss So we request-
ed that if it 1s losing concern some
private operators may be engaged for
this purpose You know, Sir, only the
other day an air-crash occurred as
you might all know It is hazardous
So necessarilv food-dropping from
the air may entail some losses There-
fore, if some private operators come
forward to run the service to help the
Government in food-droppmng, I do
not see any reason why the Govern-
ment should not consider this request.
The Government themselves know the
losses thev mcur It 1s a fact that if
they give this work to a private opera-
tor 1t will be not only a good business
concern but 1t would also be of some
help to the public and will go to the
comfort of the public We do not
deny the Government's losz on this
account If thev do not like to lose,
they should contact some prnivate op-
erator for this purpose. I cannot
believe that there 18 no private opera-
tor coming forward They are opera-
ting in some other parts of India
There are some places where there is

«no0 scheduled service and the non-
scheduled services are to be covered
by private operators

.
1 do not hke to take more time,
because 1 have said about the civil
aviation matters on the last occasiom
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also. With these words, I would re-
quest the Minister to see that Assam
18 shown same kindness and that the
Government should take keen 1n-
terest in 1t.

Shri Manay (Bombay City Central—
Reserved—Sch. Castes): Sir, I would
like to restrict my observations to the
posts and telegraphs department and
civil aviation so far as the Minstry
of Transport and Communications 18
concerned 1 take civil aviation first
and shall concentrate on the problems
of the employees 1n the civil avia-
tion department. In the cvil avia-
tion department, there are chowki-
dars who are compelled to work conti-
nuously for 12 hours There are
also three categories of chowkidars
1 do not understand why chowkidars
are asked to work for not less than
12 hours I would request the Mi-
nistry to look into this question and
fix the working hours of chowkidars
suitably, taking into consideration the
nature of their duties and the stramn
imposed on them. I may suggest to
the Minuster that, if necessary, &
commuttee may be appointed to decide
and fix the working hours for
chowkidars

Another matter of surprise m
regard to the civil aviation depart-
ment 13 that the employees of the CAD
are demied the allowances that are
being paid to the staff in other
Government departments Allowances
sanctioned to other Government
emplyees should be automatically
made apphcabple to the CAD staff also
The conditions of service are the same
Then, why the staff of this department
should not be given the same
allowances?

I have got many instances but I shall
quote only one instance by which I
can show that the demands of the
«taf? of the CAD for allowances is
perfectly justified Let us take this
example of Jukkur. The stal working
m the gliding centre at Jukkur and
staying in Bangalore city are denied
the house-rent and compensatory
allowances admissible in the city All
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the members of te staff are staying
i Bangalore city itself.and are going
to work at Jukkur as there is no
accommodation 1n the ghding fleld.
Not only they lose the house-rent and
compensatory allowances but they
have to make their own arrangements
to reach the gliding centre which s
more than six nules away. I think
this is one example which will
substantiate what I complamed of
when 1 said that allowances are
being denied to the CAD staff.

About the education of the children
of the C AD staff as the hon Minister
1s aware, the employees in the Civil
Aviation Department are subject to
transfers, 1 think, every three years,
and 1t 18 quite obvious that the educa-
tion of the children of the staff
working in CAD is very much
hampered I am surprised that the
department has not taken any notice
about 1t I would urge the Ministry to
look into this problem which 18
worrying the staff

I would urge that regional schools
should be opened at Bombay, Madras,

Calcutta and Declhs with hostel
accommodation I think this sugges-
tion has been accepted by the

department, but has not been
implemented so far

About the accommodation of the
CAD staff, I am prepared to
appreciate the difficulty about provid-
g accommodation to all the staff But
1 fail to understand why accommoda
tion exclusively meant for the CAD.
statf 1s often allotted to the other
departments 1 can quote instances In
the Bombay circle, tour of the staff
quarters are given to the police Let
me remind this House that when Shri
Lai Bahadur Shastrl was in charge of
this department, he had promised the
civil aviation staff in consultation with
the civil aviation executive that it
accommodation is not enough for the
staff, private accommodation may be
requisitioned. Leave alone the requi-
sitioning of private accommodation-for
saff; we have instances to show that
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accommodation exclusively earmarked
for the C.A.D. staff is being allotted to
others. ..

In Calcutta, 4 barracks meant for
civil aviation staff are given to the
police and if my information is correct,
no rent is being recovered from the
police for those quarters. In Delhi,
the Secretary of the Flying Club has
been given accommodation meant - for
C.AD, staff. I might bring to the
notice of the hon. Minister that the
rent charged for this particular
accommodation is in arears, to the
tune of about Rs. 4,000 When the
workers and employees raised a hue
and cry, very recently this officer has
spent about Rs. 1,500 towards arrears.

In Madras I find there are funny
things. There, the Controller is not
occupying the quarters specially built
for Class I officers. Instead, he is
occupying a quarter whose monthly
rent is about Rs. 20. If my information
is correct, in collaboration with
CP.W.D, this officer exercising his
influence has got the additions and
alterations made to the quarter which
he is occupying at monthly rent of
Rs, 20, whereas & specially built
bungalow for Class 1 officers would
have brought the department round
about 10 per cent of his salary, about
Rs. 250. The department is deprived of
that amount and in addition, some
other stat who could have been
accommodated in - this Rs, 20 rent
quarter is deprived of his quarter.
This is the state of affzirs so far as
accommodation is concerned. Let me
repeat for the information of the hon.
Minister that I can appreciate the
difficulty of the Ministry in erecting
new accommodation, but I fail ¢o
understand why the accommodation
meant exclusively for the C.A.D. staff
are being allotted to other departments
or to other personnel,

Turning to Posts and Telegraphs, I
want to say a few words about the
accommodation in Bombay city for
post offices. I am very fortunate that
¥ coma from Bombay city and the hon.
Minister representing Posts and Tele-
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graphs alao comes from there. In
Bombay city, the post offices are
located in buildings which are in a
dilapidated condition. I can quote in-
stances where the Bombay Muncipality
bave served notices of “unfit for
human habitation buildings”, The
post offices are located in such build-
ings. 1 could request him to visit the
Delisle Road post office, the sight of
which would convince him that that
post office does not deserve to be in
that building which may collapse at
any time, endangering the lives of the
staff working there.

. This office problem has been there
for a long time in Bombay. In recent
years, this has become very acute,
leading to much inconvenience to the
employees, seriously affecting the effi-
ciency of the department. There are
about 300 workers in the Bombay Tele-
phone District who are accommodated
in dilapidated buildings earmarked for
demolition by the municipality. For
want of any alternatve accommodation,
the workers are compelled to have
their office there, even though electri-
city and water supply have been cut
off by the Bombay Municipality. The
administrative offices of the General
Manager (Telephones) are ac-
commodated in three different
buildings which are miles
away from each other. The
Bombay Telephone Department have
constructed a huge office in the Fort
area, but I fail to understand that con-
struction which could not accommodate
all the wings in that office. For the
purpose of administration, there are
three buildings and one has to run
to three places, because the office of
the General Manager is at one place;
the cash department is at another
place and the bill section is in a third
place. .

Apart from these inconveniences and
difficulties, the area avalilable in the
three buildings is far short of the re-
quisite area for the staff employed.

The result i{s that often a clerk im
the office has no table to work and he
has to share somebody else’s table.
That is a chronic shortage at present.
Thiey have no amenitieg such an tiffim
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room, ladies cloak room and so on,
not to speak of recreational facilities.
Then, I am told that the LIC has got
many buildings in Bombay which are
being rented out to other private con-
cerns. It is regrettable that such a
public utility concern like telephones
could not be provided with office ac-
commodation by the LIC in spite of
the requests that have been made by
the General Manager.

Coming to Posts and Telegraphs, 1
would like to bring to the notice of
the hon. Minister the position of RMS
at Poona, Since 1844 efforts have been
made by the department, by the
Superintendent there to acquire a
building to locate the post office and
the RMS at Poona. But he has not
succeeded. There are difficulties. As
already stated by my hon. friend, Shri
Ghosal, the CPWD is, if 1 may use
such a word, more or less a nuisance
in acquiring alternative accommoda-
tion for the post office. The Superin-
tendents are empowered to take build-
ings on a monthly rent of up to
Rs. 500. If the rent is Rs. 501, then
that officer is helpless. Now, if a
building is found out and if the rent
is suitable to the department, even
then unless the CPWD certifles it the
officer cannot do anything; he is just
helpless. When an application is made
to the CPWD by the time the CPWD
certifies that it confirms to the stand-
ards the building is rented to some-
body else,

About the RM.S. in Poona, the rail-
way authorities have agreed to build
alternative accommodation for this
R.MS. office. They have approach-
¢d the M:nistry of Transport and
Communications for the capital ex-
penditure. It that Ministry is pre-
pared to meet the capital expenditur.e.
I am told the railway authorities are
prepared to have a newly construct.
ed building, and that will solve the
problem of the Poona RM.S.

Coming to the problem of the Sche-
duled Castes and Scheduled Tribes
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and backward classes employed in this
department, I am very sorry to say
that in Class 2, the number of Sche-
dule Caste employees is only 2 out
of a total of 196. I will draw the
attention of the Ministry to this very
great injustice that is being done to
the employees belonging to Scheduled
Castes, Scheduled Tribes and back-
ward classes. I will bring to his
notice one specific instance. In 1956
about 150 telegraph masters were rec-
ruited.  After that, about 19 tele-
graph masters were recruited in 1957
from Bombay circle.

14.24 hrs.
[MR. DeruTv-SPEAKER in the Chair)

But not a candidate belonging to the
Schedule Castes or Schedule Tribes or
backward classes has been selected in
this telegraph masters’ selection.
My information is that when 19 tele-
graph masters were selected from
Bombay Circle. there were many
Schedule Caste employees who had
secured more marks in the examina-
tion, but under one pretext or the
other they were not selected.
This is very great injustice done
to the Scheduled Castes, Scheduled
Tribes and backward classes by the
Ministry of Transport and Communi-
cations. So, I would urge on the hon.
Minister to look into the grievances
of such employees of the Ministry
of Transport and Communications.

AR Wo foo wrve (Aerfie) :
T g, qfagw Wik W
WX F Ao W e i R sw e &
ueHt T T e

fafawr fduw Wi ez dwex
# wror ot aomy we @1 § 9% g W
T & farare o wife? | fore g
TR feren § fafew ofedwr &
ez dwT WY gEfedr wmy gor
¥ o wg & o v wfeld ag v
&1 oagt < A g Reererger
iRt iw™
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Shri T, Subramanyam (Bellary) Mr.
D¢puty-Speaker, Sir, we have taken
up an ambitious programme of achiev-
ing the industrial and economic pros-
perity of this country of 40 crores of
pedPle and 1if this 18 to be achieved,
the transport demands must be fully
met otherwise it would be well-nigh
impossible It 1s well recognised that
in the Western countries, Europe and
America, the industrial and eco-
nomic prosperity 1s due not only fo
the manufacture of industrial goods
apd mass production but also to the
development of transport with respect
to the various modes, and effective co-
ordination of all these forms of trans-
port, 1s necessary Really there should
not be any conflict between the various
modes of transport It 1s unfortunate
that some impression has been left be-
hsnd that there 1s at present some sort
of a conflict between the Railway De-
psrtment and the Roads Department

This morning Shm Masam was
referring to 1t and he referred to some
facts, but since a national policy 1s
emerging slowly from the Railway
pepartment and the Transport and
communications Department we have
to evolve a policy in which the road-
ways, the railways, the waterways, the
asrways and all these will play a
significant role and instead of compet-
1is€ and undermining the importance
and significance of each other they
should complement and supplement
That should be our ambition and I
geel that 1t 1s also possible

An Hon. Member: Agreed

Shri T. Subramanyam This conflict
petween the Railways and the other
modes of transport 1s not a new thing
In the last century there was one
engineer—a famous _ engineer—Sir
Arthur Cotton He had suggested that
the waterways should be developed 1n
India and that irrigation and naviga-
tfon canals should be developed which
would help this countrv very much
The British Government at that time
felt that they shofild help the indus-
tnialists 1n England Therefore they
undermined the importance of these
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waterwavs and gave an artificial filhp
to the Railways Today, we are proud
of the development of these Railways
We have 35,000 miles of railways 1in
which w have invested Rs 975 crores
It 1s a good thing We want expan-
sion of these Railways also L.et there
be no mistake about it At the same
time, there should be no conflict The
Roadways will be given full impor-
tance They should be allowed to play
a very significant part which the Rodd-
wavs deserve In 1943 the Nagpur
Plan was evolved By that plan a 20-
veal programme was drawn up by
v 1 ¢h every village 1n the fully deve-
loped area should not be more than 5
mie from the main road This 1s the
taiget and I am glad to say that this
will be more than fulfilled by the end
of the Second Five Year Plan Thev
have drawn up a target of 331000
miles of roadways By the end of the
Second Plan we hope to succeed 1n
this and with regard to surfaced roads
144 000 miles of roadways will be com-
pleted With regard to un surfaced
roadways, 235,000 miles will be com
p'eted It 1s hoped that there will be
30 miles of roads per 100 square miles
With the commencement of the Third
Plan another gcheme for 20 vears has
also been drawn up by some Chief
Engineers and it 15 under considera-
tion of the Government The target of
this 15 657,000 miles to be achieved by
1981 Forty per cent of this will be
surfaced By this, no wvillage m a
developed area or agricultural area
wil' be more than 4 miles from a
metalled road and 1§ milez from any
other road The distance wall be
shortened with respect to the villages
situated m semi-developed areag and
also 1n the under-developed areas
The investment will be Rs 3200 crores

At present. our roadways come
under various categories national
highways, State highways, major ds-
trict board roads, other district board
roads and ultimately village roads
With regard to national highways,
they have been taken up and missing
links, some bridges, some improve-
ments to stretches of roads will be at-
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tended to 1mmediately, Besides
national highways, Government has
taken up the respersibihty of con-
structing some more roads* that is, the
road between Pass: and Badarpur and
the alternative to the Pathankot-
Udhampore road and another road on
the West coast With regard to the
West coast road, I would like to con-
gratulate the Government It 18 of
very great importance for that region,
particularly for Mysore After the
States reorganisation, it is coming up
well It was proposed that with the
end of the Second Plan, three-fourths
of this road will be completed I am
sure 1t 1s going according to Plan
The State Government is also playing
its part and the Central Government 1s
also playing its part 1 am optimistic
that the construction and completion
of this road will go according to plan

With regard to the major district
board roads and other district board
roads I would hke to say that they
are not 1in a good condition That is
my experience I would suggest that
this should be brought under the
Public Works Department of each
Statc or under the Highweys depart-
ment of each State They are not
functioning properly thev are m a
very bad condition There 1S no pro-
per maintenance, there 1s no proper
repain  That should be attended to

With regard to village roads, the
various agencies that are to devote at-
tention to the construction of village
roads will have to co-ordmnate their
activities There is a tendency now
for everybody to gravitate towards
urban areas That can be checked if
we can provide these amenities and
facilities like good communications,
good water supply, electricity and all
that Proper communications form a
most important item in this matter It
15 of very great importance that we
have national highways, express ways
All these are very necessary and desir-
able for the development of our eco-
nomy:; at the same time 580,000 villages
have to be served. If we have to ia-
crease the standard of living of the
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villagers and Industrialise our eco-
nomy properiy, we must attend to
these willage roads

Demands

There was a criticism yesterday .y
my hon. friend Shri Mohammed Imam
He was saying that the roads in the
Community development and National
extension scheme areas were not pro-
per It 1y true many of them are
not 1 good condition The real
reason 1s not any inherent deficiency
or defect 1n the National extension
scheme or Community development or’
in the agencies It 18 in the working
or it 18 1n the human element I have
seen some very good roads construct-
ed under Community development and
National extension ~~h¢ ne, with local
co~operation and nabd’ ¢ co-operation
These 580,000 villa, . .annot be served
by roads unless we fully utilise public
co-operation and popular co-operation
1 know, mere enthusiasm wll not carry
us very far There must be official
co-operation and also technical assis-
tance from the various engineering
staff m the State Governments If all
these agencies work together. we are
sure to evolve a system of transport
which will serve the needs of these
villages

1 would hike to say a word with re-
gard to road transport Road trans-
port must play its part The Raillways
need not he afraid of it At present,
cent per cent of the goods traffic is
carried on 1n the private sector We
have to be realistic 1n this matter
‘With regard to passenger traffic, 78 per
cent 1s carried by the private sector
There is a phased programme of
nationalisation with regard to pas-
senger trafic Let it be taken up by
all means As our resources permit,
as there is the necessity, as it develops,
Jet us plan for such nationalisation
sccording to the phases When we
have decided that there should be no
nationalisation with regard to pas-
senger traffic for the present, in some
-areas, you can afford to be liberal to-
wards these people, help them to get
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In the midst of all these things, we
must not forget the bullock carts, and
the roie that they play which 1s im-
portant. All the villages are mostly
surved by bullock carts An experi-
ment was carried on by which the iron
tyres of the carts could be widened
and made more flat, so that the pres-
sure on the roads might be reduced
and ruts may not be formed A sug-
gestion was there I hope that the
Government will give more attention
to thus. 1 would suggest that a prize
may be instituted to any techmcian
or engineer who invents or devises a
bullock cart subject to certain condi-
tions, As they have now evolved the
Ambar Charka in charkas, we must
evolve a godd type of bullock cart
It should be possible, 1t should not be
beyond the capacity or talent of our
technicians or engineers to evolve a
good bullock cart, which will enable
the bullocks to bear heavier loads and
draw them with greater ease and at
the same time, keep the roads also in
a proper condition, and prevent ruts
I suggest that the Government must
take up this matter seriously, because
1t affects lakhs of our willages, and
our economy m the rural sector After
all, the number of motor vehicles in
1943 were 121,282 In 1955, 1t rose
to 4,18,067 The annual increase—I am
referring to motor transport—is 78,000
Bv the end of the Second Road Deve-
lopment Plan, it 18 supposed to be
370,600 This 1s a most important item
and so I am mentioning these figures.
We should not forget to evolve a bet-
ter type of dbullock cart, to serve
rural economy

Then, Sir, I will just refer to two
other matters which come to my mind
There 1s & proposal to have express
ways This is necessary to meet the
demands of the growing economy and
to serve the highly industrialised and
thickly populated areas

Inland navigation has been neglected
20 far. We have 5,300 miles of inland
waterways. We have got the Gangs,
PBrahmaputra, Godavari, Krishns,
Mahansdi rivers and the backwaters
of Kerala and the Mahanadi Canal,
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[Shr: T Subramanyam)

These waterways provide for inter-
State transport requirements The
Ganga Brahma Water Transport Bou:d
which was constituted in 1952 has been
playing a very important role Water
Transport Services carry nearly sixty
per cent of the total goods traffic bet-
ween Assam and Cajeutta Of this,
eighty per cent is being carried on
by the Joint Steamer Services Re-
cently an important step has been
taken by the Government in this direc-
tion I am referring to the formation
of the Inland Water Transport Com-
mittee which was constituted in 1957
to consider the question of develog.-
ment of inland waterways and to sct
how they can be fully utihsed Various
proposals have been given in th..
matter They have not yet submatted
their final report Traffic surveys have
been suggested They are gomng lo
conduct the surveys in Buckingham
canal, Vedaranyam canal and Orissa
waterways They have also given
some interim recommendation with re
gard to the inclusion of some schemes
under the Second Five Year Plan
Oniginally 1t was proposed to spend
Rs 3 crores Now 1t has been reduced
to Rs 142 lakhs I am not going to
criticise that matter I suggest that
the recommendations of the Wate~
Transport Committee should receive
very great attention from the hands
of the Ministry Just as we have
evolved a twenty-year programme for
the development of roads, we <hould
also evolve an all-India programme of
developing the navigation and irriga-
tion canals and the wvarious river
systems in India, should be linked

Then, Sir, about the Postal circles 1
would like to say something There
are 13 terntomal units now of which
12 are Post and Telegraph circles
After the reorganisation of States 1t
has become verv necessary and desir-
able that Mysore should have a seps®
rate circle under a separate Post-
Muster General Postal department iv
developing 1mto a® very important
uation-bullding department We have
got six to seven lakhs of people work-
ing there Postyl department 13 also
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contributing a substantial amount to
the general revenues It is necessary
that a separate circie should be form-
ed m Mysore State under a separate
Post-Master General

I wish to say some words about
Tourism This is a very important
undertaking and a good foreign-
excnange earming undertaking We find
that the number of tourists has been
increasing from year to year 1In 1958,
the figure was 92,202 At present we
have got a programme to provide ac-
commodation for the tourists

Mr. Deputy-Speaker: Now he should
stop,

Shri T Subramanyam It was pro-
posed to set up hostels m some im-
portant places 1n some States where
foreign tourists would come Two
categories have been devised for this
purpose and this proposal has been in
the offing for the last five or six years
In Hamp1 and Hospet there has been
a proposal to set up hostels for the
last three years but I feel that even the
sites have not yet been acquired for
putting up buildings I hope the State
Government will be asked to expedite
the matter to see that more tourist
traffic 13 attracted

The Deputy Minister of Tivil Avia-
tion (Shri Mohiuddin) Mr Deputy-
Speaker, Sir 1n the debate that has so
far proceeded in the House on the de-
mands for grants for the Ministry of
Communications and Transport the
Civil Aviation department, I am glad
to say, has not received any serious or
severe criticism I thihk that this
comparative lack of criticism general-
ly reflects the satisfaction of the hon
Members on the services of the Indian
Airlines Corporation and the Air Indis
International In any case, my senior
colleague will be replying tomorrow
and he will take note of all the points
that may be made after I have replied
and all the criticisms that might be
fevelled against us in the debate

My hon friend from Assam made
certain points I shall certainly replv
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to him. But, betore doing so, I would
like to mention one important develop-
ment that has‘taken place during the
year 1958. This development relates
to the financial and capital structure
of the Indian Airlines Corporation
Every corporation or Government-con-
trolled and Government-financed com-
panies are expected not only to work
on the basis of self-sufficiency but also
%o contribute profits to the Exchequer
of the country. They should also be
able to pay interest on the capital
which is invested in those corporations.

The Indian Airlines Corporation was
nationalised in 1953 and a period ot
five years has passed during which the
Corporation had to face a very diffi-
cult task of amalgamating eight private
Airlines Companies that were nationa-
lised 1n 1953. They have consolidated
their position. It was thought desir-
able that we should review the capital
structure of the Indian Airlines Cor-
poration as well asthe working of the
Corporation and its eficiency and both
these matters were reviewed in 1958.
Government appointed an expert com-
mittee to review the working of the
Airlines Corporation. They have sub-
mitted the report and that report has
been placed on the Table of the House.
1 acknowledge the pains that the
Members of the Committee have taken
in studying the working of the Cor-
poration and for their penetrating
analysis of the costs of the various
sectors of the Airlines Corporation and
the practical suggestions that they
have made.

The capital that was advanced to
the JIAC upto March, 1858 is about
Rs. 1420 crores. The corporation has
been running at 2 loss of just over
one crore of rupees every year. Tili
March, 1038, the total loss including
the depreciation amount wag Rs. 483
crores, out of which Rs. 2:59 crores--
T am not giving the exact figures, but
I am giving only rough figures—were
on account of depreciation of aircraft
snd 30 on, and Rs. 233 crores were
what are calied cash lomses.
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In addition to the capital advanced
to the corporation which amounted to
over Rs. 14 crores, the losses which
were incurred every year by the cor-
poration had to be covered. The cor-
poration did not have any general re-
serves from which they could wipe ous
the losses. So, Government had to
give them loans on long term basis
to cover the cash losses. These loans
were also treated as advances to the
corporation, and they form part of the
balance-sheet.

As the corporation had been nationa-
lised in 1958, Government deemed it
desirable that no interest should be
charged on the corporation for a period
of five years. The interest was waived
for a five-year period, and the period
of concession expired in August, 1958.

In reviewing the capital structure of
the company, two decisions were taken
by Government. One was that the
interest should be waved till 1968.
The other was that the losses that the
corporation had incurred during its
working for the filve years, that is,
what we call the het or cash losses
which amounted to Rs. 2-23 croves
should be written off. Of course, this
is subject to the approval of Parlia-
ment.

Another important decision was
that instead of giving the cash losses
to the corporation as loans, as had
been done so0 far, the corporation
should be subsidised. If we subsidise
the corporation, we have got to
consider on what basis the subsidy
should be given. Various suggestions
were made. For example, the sug-
gestion was made that a rebate may
be given on the fuel taxes. Houn.
Members may remember that before
nationalisation, the airlines companies
were given te on petrol. It was
also suggested that the JAC may .be
given a rebate on petrol and oil taxes,
If a subsidy is to be given, it is
necessary that the scheme of subsidy
or scheme of rebate should be such
as should be directly related to the
efficiency of the corporation.
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Shri Tangamanl (Mgadurai): While
the hon. Minister 18 on this point, I
would like to point out to him that
the comrttee has referred to the
price of aviation fuel and how an
attempt shaould be made to purchase
the fuel] at a reduced pnce; they have
also referred to the question of excise
on fue! May I know whether Gov-
ernment have 4taken any decision
about 1t”

Shri Mohiuddin: The committee has
referred to the possibilities of nego-
tiations by the IAC on the price at
which they buy petrol and other fuels
from the compames. Of course, that
wil) be considered, and 1 am sure
the corporation will try and obtamn
lowner prices from the companies, as
they consume a very large quantity
of petrol and oils.

I was just mentioning that these
were the two methods by which the
Josses that are incurred by the corpo-
ration could be met; that 1s, we could
give either the rebate, as was done
previously for the airhines companies
that were nationalised in 1953, or pay
a subsidy. And any scheme that 1s
meant to meet or cover the recurring
losses every year must be related to
the efficiency of the working of the

corporation That 15 an important
factor

Shri Tangamani: The committee
has given a good certificate about the
efficient working

Shri Mohluddin: The committee has
given a good certificate, but they
have also suggested how to decrease
the losses

Mr. Deputy-Speaker: The hon
Member should not 1ry to smuggle in
his speech in this manner.

Shri Mohiuddin: Shri ‘Tangamhni
was referring to petrof. The com-
mittee has said that there could be
an economy of aBout Rs. 10 lakhs on
petrol consumption. If a rebate were
given on the fuel taxes, Government
will also be paying a rebate on any
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possible wastage of petrol. So, it was
decided that instead of giving »
hidden subsidy or a concealsd subsidy
by rebate on taxes, we may give »
subsidy to the corporation; but the
question remained, what is the princi-
ple on which subsidy will be paid.
For that purpose, a committee was
appointed to make recommendations
as to the method and the principles
on which the submidy can be given.
As hon, Members know, the com-~
mittee has recommended a standard
cost for Dakota operations. As an
illustration, I may say that the com-
muttee has recommended that i1t due
course, that is, in the course of three
or four years, the per hour direct
cost of the Dakota operation should
be brought down from Rs. §44 n
1957-58 to Rs 466 That will be a

big saving

Dr Melkote (Raichur): May I
know what this figure of Rs 544
represents®

Shri Mohjuddin: Rs 544 1s the durect
cost of operation for one hour of
fiving of the Dakota It i1s the direct
cost that s, fuel, salary, repairs,
maintenance etc  are included mn 1t
but not including the head office
admunistrative expen.es They have
shown that this direct cost can be
brought down in three or four years'
time to Rs 466, a saving of about
Rs T8 per hour of flying Now, it 18
cxpreied that  the corporation wall
make every effort to make economies
in their expenditure and bring down
the losses as much as possible, The
committee has paid very glowing
tributes to the Indian Airlines Corpo-
ration for their Viscount operations
1 am sure hon Members who have
read the report would have been
siruck by the sentence in which they
have mentioned the Viscount opera-
tions of the IAC They say:

“We wish to record our admira-
tion of the efficiency of the IAC
Viscount operations. In the
operation of aircraft, in the utili-
sation achleved, in the work of
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maintenance and overhaul and 1n
the general level of operating
costs, the IAC,.compares favour-
ably with Viscount operations m
other parts of the world”

They have also paid a tnbute to the
Corporation for theiwr might awr ma.i
service Unfortunately, the night an
mail service may show a loss thie
year, but 1t 1s expected that next year
the night air mail service will also
show a profit These are some of the
points that I wish to mention becfore
proceeding to take up the points that
have bten men*ioned by hon Mem-
bers

Shri Braj Raj Singh (Firozabal)
Are therc eight hours for this dis-
cuss1on?

Mr Deputy-Speaker 1 had that
impression

Shri Bray Raj Singh: May wc
expect that the hon  Ministers wil!
take three hours”

™Mr Deputy-Speaker. That we will
«pe  We have just begun and simul-
taneously there i+ some 1mpatience

Shri Mohiuddim: My hon friend
Shr; Basumatart has mentioned that
Assam 15 neglected I am sure that
it he were to examme closely the
operations of the Indian Airlines
Corporation on the Assam side he
will realise that Assam is not at al.
neglected The Corporation’s services
are gowng on that side n very large
Jumber, and serving that part of the
country at a very heavy loss About
Rs 3! lakhs are incurred as a loss
on the services fowards Assam In
spite of this loss, the Indian Airhues
Corporation have reduced the fare
from Calcutta to Agartala. This 35
only as an expermment If this
experiment proves successful, that 1s
to say, if the revenues increase and
are more than what they were before,
this experiment may be continued

Shri Bagumatari referred to the
reduction in the amenities provided
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on the aircraft He said that some
people had to go without breakfast
The Inchan Airlines Corporations had
to ch~ ‘ge their menu on the Dakota
services This was done after a
thorough survey and imvestigation It
was found that th meals that were
prepared on these lines for short hops,
short runs, were wasted to a very

large extent and instead of giving
full meals
Shri D. C Sharma (Gurdaspur)

Do vou think that only dyspeptic
travel on these lines?

Shrt Mohiuddmn: It 1s not neces-
sari)v dyspeptics that waste it The
run of thewe hops is only from 1}
to 3 hours 8o prople who travei for
1} hours, one hour and 50 mmultes,
do not usually come for meals on
the plane They take their mealy and
come or take their meals after they
have reached the destination Some
people may take the meals on the air-
plane but others do no like to take
1t  This was the reason that instead
of serving the meals, the air corpo-
ration. are now serving on short
runs what are called heavy snack 1
am suic that heavy snacks are as
good as oramalv meals

The Deputy Minster of Raiiways
(Shri §. V Ramaswamy): How heavy
1s the snack?

An Hon. Member: This 1s food for
thought!'

Shri Basumatari: Previously lunch
was served in Agartala, because from
Gauhat: passengers are asked to come
to the air station at 9 30 which 1s an
odd hour, and they used to take lunch
at 1145 at Agarftala Now, they do
not get any lunch, neither 1s  there
any hotel i Agartala “So, they have
to go without food

Mr Deputy-Speaker: The hon.
Mimister has  said that they must
habituate themselves to these heavy
snacks

Shei T B Vittal Rao (Khammam):

Even the tea that 15 offered 1s hope-
lessty bad
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Shri Mohiuddia: I am sure my
hon friend does not know the taste
of that tea

Shry Braj Raj Singh: Can they not
fast for the time being®

Shri Mohtuddin: As far as tea and
coffee are concerned, I shall, of
course, certainly make enquiries
about it

T. B Vitial Rao. Between
\ .ug and Hyderabad

Shri Mohinddin. I shall make
enquiries about this

Some mention was made about
the private operators, and it was said
that they should be encouraged
There 1s also a suggestion from some
other quarters that the private lines
should be nationahsed Hon Members
will remember that the Estimates
Committee which also considered this
question have not recommended
nationalisation of the private lines
On the whole they thought that the
existence of the private hines might
be useful as far as presenting some
competition to the Indian Airhnes
was concerned Private operators arc
operating mamly in the Bengal and
Assam areas They wisit those aero-
dromes which are not on the sche-
duled st of the Indian Airlines
Corporation They are free to go to
aerodromes which are not included in
the scheduled list

As far as the figures are concerned,
the private operators are on the whole
doing well They are also rendering
some service They carry passengers,
they carry goods, wherevey these
services are necessary It is therefore
not 1n the interests of the country to
nationghse them

As far as encouraging them s
concerned, at the present moment
under the rules they are free to
operate in those areas. I do not know
what other encouragement is peces-
sary

My hon friend Sardar Saigal refer-
red to the agreement which the AIl
made with the Seabodrd and Western
Airlines It 1s only an experiment.
The agreement will terminate in
March, 1960 This question was
debated before and I had explained
that by March, April or May 19680,
Al would have surplus capacity after
they teceived the Boeings, and they
wish to develop this business to
absorb the surplug capacity that
would become available to them in
the first or second quarter of 1900
So that it was in the interest of All
that Government agreed to this agree-
ment for a very short period

Now, there are some minor points
which have been raised Shr1 Manay
ssid that the chowkidars have got to
do continuous duty Chowkidars
have got to do continuous duty
wherever they have got to work

Shri Tangamani: 24 hours'

Shri Mohiuddin: The system that
the Civil Awviation Department has
adopted for the hours of work of
chowkidars 1s practically the same as
has been adopted 1in the railways
That system has been working for a
Jong time in the railways

Shri Mohammed Elias (Howrah)
In the railways, they get rest

Shri Mohiuddin. Here also they
get rest

Shri Mubammed Elias. They have
got their own quarters where they
are posted

Shrl Mohiuddin: These chowkidars
also get rest If the hon Member
would like to have details, I shall
gve him the details But I need not
go nto details at this stage

Shri Foroze Gandhi (Rai Bareli)-
Meanwhile. he (Shrn Muhammed
Elias) can rest
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gliding centre at Bangalore The
rule that house allowance is pmd to
the employees living and working in
the municipal limits is not a solitary
rule in the Civil Aviation Department
It 1s applicable to all the departments
meluding P & T and others Whe-
ther a person lhiving in the city and
going outaide the city hmits to work
should also get a house allowance 1s
a problem which, I am sure, the Pay
Commission will consider snd make
necessary recommendations

Shri Tangamani: In the nature of
things aerodromes will be outside
cities

Shri 8. M Banerjee (Kanpur)
Those employees of JIAC are entitled
to house rent allowance who are not
provided with houses Is that so’

Shri Mohiuddin. As far as I am
aware, low paid employees of grade
1 and grade II of IAC are getting
house rent allowance

Shri 8§ M Banerjee What abou
the third grade?

Dr Melkote What about grade I1I
and IV*

Mr Deputy-Speaker: Just now
there was a complaint that Ministers
were taking a long tume

Shri S M. Banerjee: This 153 a
pont for clanfication

Mr Deputy-Speaker. But that 1s
included m the Mimster's time

Shri Mohiuddin. Regarding educa-
tion of the children of employees
living at the aerodromes outside the
cities, the Department has given a
concession at 10 aerodromes for carry-
ing the children to the schools I
hope this arrangement will be
extended to other aerodromes as weil

As regards quarters for the em-
ployees, the housing problem is very
scute and serious. The Civil Aviation
Department and IAC and trying to
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solve 1it, but there are difficulties in
the way

Shri Muhammed Elias: How long
will 1t take to solve it completely”

Shri Mohiuddin: It is taking & long
time Every year the houses come
up, but unfortunately the population
i1s also mcreasing much more rapidly

There was the question of quarters
meant for the staff of the Civil Avia-
tion Department being given to em-
ployees of other departments In this
case, reference was made to the
quarters given to the Secretary of the
Flying Club, Dellt The Secretary of
the Flying Club, Delhi, though not
directly an employee of the Ciwvil
Aviation Department, 1s directly con-
nected with flying, and I attach as
great importance to flying clubs as
to other activites of civil awviation
And specially, n view of the fact that
the Flying Club had an accident last
year, it was deemed desirable and
necessary that this amenity should be
given to the Secretary of the Flying
Club so that he 1s near the place of
his work As regards rent and so on,
I am not aware of the details. I shall

make enquiries in regard to that
question

The aerodromes requre a number
of services Meteorology, for
example, 18 an essential service for
them The employees of the Meteoro-
logical Department who provide this
service must hive near and at the
spot Naturally, if they have not got
any quarters of their own and ¥ it
happens that the Civil Awviation
Department has some quarters aval-
able it has got to provide quarters to
them, for the sake of the safety of
the service I think 1t 15, therefore,
not faiwr to criticise the allotment of
Ciil Aviation Department quarters

to others whosc services are just as
essential

Now, I would like to say
about the officers and men

Civil Avistion Department, IAC
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Bills ang Resolutions

{Shri Mohiuddin)}
AlIl. AIl have a reputation of thewr
own 1n the world. They are well
known for their service and efficiency
They are making very rapid progress
(An Hon. Memder: IAC is just the
opposite) Similarly, the Indian Asr-
hnes Corporation are also making
progress. The traffic i1s increasmng at
the rate of 10 per cent per annum
J am sure that n about four or five
years time with the tncrease of traffic
at the rate of about 10—12 per cent,
and with the carrying into effect of the
recommendations of the Whitcroft
Commuttee, the losscs now being in-
curred will be wiped out.

Mr. Deputy-Spesker: Shr: Vajpayce

Shri Jangde (Bilaspur), Is there any
chance of Madhya Pradesh being put
on the air map of Ind:a”

Shri Mohiuddin: I am sure that it
will be done very soon Bhopal will
be connected

Mr. Deputy-Speaker: Now I sup-
pose Shri Jangde need not have an-
otner opportunity to speak

Shri Jangde: No, I want to speak
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comm'mi ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Forrizrn Rrrorr

Mr. Deputy-Speaker: Now we take
up Private Members' Business. Sar-
dar Amar Singh Sgigal.

—

tees (Amendmcnt) Bill

Sardar A. 8. lﬂm(lmjﬁr) Sir, I
beg to move:

“That this House agrees with
the Fortieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 1st April, 1939"

Mr. Deputy-Speaker: The question

182

“That this House agrees with
the Fortieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to .he
House on the 1st April, 195"

Shri D. C Sharma (Gurdaspur):
Sir, I want that the time

Mr Deputy-Speaker: That 1s not
contamed 1n this Report

The motion was agdopted

1531 hrs

PORT HAJ COMMITTEES
(AMENDMENT, BILL*

Shri A K Gopalan (Kasergod):
Sir, I beg to move for leave to 'ntro-
duce a Bill further to amend the fort
Ha; Commuttees Act, 1932

Mr. Deputy-Speaker: The guest on

is.

“That leave be granted to intro-
duce a Bill turther to amend the
Port Ha) Committees Act, 1932"

The motion was adopted.

Shri A. K. Gepalan: Sir, I introduce
the Bill.

*Published in the Gazette of India Extraordipary Part l—Section %,

dated 3rd April 1989,
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1532 hrs

INDIAN RAILWAYS (AMEND-
MENT) ‘BILL—Contd.

Mr Deputy-Speaker: The Houwe
will now resume further discussion of
the motion moved by Shrn Jhulan
Sinha on the 20th March, 1959 tha'
the Bill further to amend the Indin
Railways Act 1890, be taken into
consideration

Out of 1 hour allotted for the dis-
cussion of the Bill, 18 minutes bave
already been taken up on the 20th
March, 1959 and 42 minutes are now
available

Shr; Jhulan S nha may now conti-
nue his speech—rather he snould ‘v
to conclude his speech

Shri Jhulan Sinha (Siwan) Sir
the other day while 1 was moving my
motion for the consideration of the
Bill 1 was referring to *he third pomnt
that I had intended to embody 1n this
amending Bill The third point had
just begun That referred to aver-
crowding in trains

Sir the House knows that the dis-
cussion on the Railway Budget has
ended only a few weeks back and
the position relating to overcrowdirg
1s so very disappomnting The report
says that there has been some
decrease to the extent of some 5 per
cent in broad gauge lines and to the
extent of 10 per cent in metre gauge
hines. In this statt of things, with
very hmited resources at the disposal
of the Railwavs and the still lunited
scope for relief in this respect owing
to the hmut of the availabihity of
matenial, rolling-stock and coaching
etc we do not expect much umprove-
ment in respect of overcrowding n
the coming years of the Second Plan

Then, what 15 to be done, was the
question I was just posing the other
day It appears that we will have to
put up with the position as it obtains
The Railway Minustry have certamlv

Indian Railways 9674
(Amendment) Rill

done what they could in the circum-
stances They have tried to make an
even distribut on of the trains on the
lines concerned and tried to lessen
overcrowding 1n the tramns by run-
ning more trains on the existing Imes
But, 1 think that 18 not all Some-
thing more has to be done and I hope
that will be done in due course

The posiion 1> that there 1s a
section In the Indian Railways Act,
section 118 which makes 1t penal for
anybody on the footboards or on the
roofs of moving trains [ note the
section embodies very v-holesome
principles 1t 15 neither safe to board
a moving train or to remain on the
footboard or to chimb the tops of the
compartments And the attention of
the Momsiry has been drawn ‘e tms
thing in this House more than once
It 1s not onlv the ticketless travellers
that go to the top of compartments,
but 1t 1s also those who have to travel
as a matter of necessity but who due
to lack of accommodation have -0
option but to cimbd to the top and
traverse the distance That »n a
position which 1s never desirable

But as the law stands now thev
can be very easily penalised unde~
section 1!8 of the Indian Railways
Act What this Bill seeks to provide
1s that these mas crntinue to remain

as offences but there shall be vahd
defences &lso

I personallv know of a case Some
years ago when I was a member cf
the Bihar Assembly this hapoened A
gentleman in the first class compart-
ment went out to take water from the
tap that was at some distance While
he was returning, the tramm steamed
off and he just ran He could not
run up to his compartment He got
hold of the handle of a third class
compartment. In the meatime he was
caught and was put up before the
Railway Magistrate and fined Rs 10
I know the whole history of the case
You will excuse me for a few second-
He said “I am a’first class passenger,
1 was just running to get into my
compartment, why shoald I be pena-
lised”” He wag told ‘If you take
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this plea, you may have to come <o
many times and you will lose your
time and money. Therefore, you
kindly plead guilty and have a Jesser
fine.'! Neither the court nor th»
passenger had other option. In these
circumstances, what this Bill seeks to
provide for is that if the passenger
can give a valid defence for travel-
fing on the foot-board, on the roof or
any other places mentioned in section
118 of the Indian Railways Act, then,
that valid defence has got to be
accepted. This 15 the third thing
which this Bill gseeks to provide.

The fourth thing that this Bill seeks
to provide is a change in the Sche-
dule. I do not know when Schedule I
of the Indian Railways Act was enact-
ed and when it was amended. My im-
pression is that it was enacted as
early as 1880 and there has been no
change thereafter. The responsibility
of the Railways for the articles men-
tioned in that seems to be based on
the price-level prevailing in the last
quarter of the 19th century. I have,
therefore, sought to provide for thc
amendment of that and tried to bring
it to the level of the present prices of
the articles enumerated therein.

These are the provisions embodied
in this Bill. I may just sum it up in
a minute or two and finish because
the debate has been continued for
two days and I should sum it up. To
sum it up, it seeks to provide, firstly,
for pilfering being made an offence
under the Indian Railways Act......

Mr., Deputy-Speaker: The hon
Member has described all the 4 points
that are contained in the BRill

Shri Jhaian Sinha: I may just sum
it up in a mipute or two, if ypu
will put up with me. Otherwise
will finish
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Shri Jhulan Sinka: If you do not
allow me to sum up; I say these «re
the things that have been provided
for in this amending Bill. I will not
take any more time of the House. f
will just finish by quoting from s
speech which my hon. friend the
Deputy Minister, Shri Ramaswamy,
made which has come in the News
Letter. This is what he says:

“Four persons out of every
hundred passengers travel with-
out ticket or without a proper
ticket” and

“The loss of revenue [rom
ticketless travelling is 4.5 crores
annual.”

And the compensation paid every
year by the Railways to the perzons
whose goods are lost in transit has
been stated in the report and it
comes to nearly Rs. 3 crores and odd.
This huge loss has to be prevented
1n the interests of the nation and for
enabling the Railways to carry on
more efficiently

I think th~ Railway Minister would
think it desirable to consider these
aspects, especially when the Railway
revenue has been dwindling and there
18 keen competition from the road-
ways also, which has got to be faced.
In the circumstances I would urge
upon the Minister to consicer all these
points in the light in which I had
placed them. With these words 1
commend my motion to the acceptance
of the House.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Indian Railways Act, 1800 be
taken into consideration.”

Now, the hon. Member has taken
about half an hour—-38 minutes to
more exact. It is time that I call
hon. Minister because he will
the other halt an hour and thus
finish one hour.

skes
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Shei Braj Raj Singh (Firozabad)
Vive minutes for some Members.

Mr. Deputy-Speaker: All night
five minutes for each hon Member

Shri Tangamani (Madurai) I am in
general agreement with the objects of
the Bill During the last session, an
amendment of the Indian Railways
Act was brought by the hon. Minis.
ter himself and it was passcd There
the purpose was to prevent the pull-
ing of alarm chams and prevent
ticketiess travel and also the un-
authonsed hawkers travelling in the
traimng When the Ministry has con-
sidered it wise to prevent certamn
abuses by the public I do not know
why it should have overlooked these
three very umportant points which
have been brought forward by way of
an amendment to the Indian Railways
Act

So far as the railway property s
concerned, we would lhke to know
from the hon Minister whether pil-
fering has been on the increase or
decrease since the watch and ward
and other restricive measures were
adopted because they have given us
figures about the loss of .ncome due
to ticketless travel and they have also
given us figures about losses due to
payment of damages to the merchants
for articles which were entrusted to
them for conveying They have given
us an ndication whether such a
measure 18 necessary or not [ would
hike to include the question of vandal-
1sm bemng practised by a section of
the travelling public We find in the
trams that a bulb 1s missing suddenly
or in the bath room certain material
paris are also mussing When such
acts are detected really a deterrent
punishment i3 called for Another
instance 18 m the workshops where
articles worth gseveral lakhs are
stored. We have received some re-
ports and I could not verify the
authenticity of those reports and so
1 have not informed the Minstry
We do receive reports of articles
miysing from the workshops. I would
like 30 know whether there are arti-

cles missing from the stores and from
the workshops The addition of sec-
tion 89-A 1n this Bill envisages that
any person who indulges in pilferage
should be pumished with a term of
mmprisonment which may extend to
one year, it 18 a very salutary provi-
sion A certain emphasis has got to
be placed where the accused per-
sons are railway employees The
railway employees, by and large, have
been doing a very patriotic service
If the unsocial elements could be
caught while pilfering the railway
property or the articles entrusted to
the railways’ care, they must be
given a deterrent punishment

Another point—the last one which
he referred to—is regarding over-
crowding How can we penalise the
passengers who enter into compart-
ments which are already full® That
was the question asked It will come
within the muschuef of sections which
1 am unot able to place my hands upon
Just now There is & provision in
the Indian Railways Act whereby if
a particular compartment is already
crowded and if a person attempts to
enter 1it, he will come within the mus-
chief of that section I do not think
the Ralway Ministry can provide
adequate and enough accommodation
for all the passengers because .f inc
provisions contained in section 118 if
a passenger, after being warned by a
raillway servant to desist, persisted in
traveling on the roof, steps or the
footboard of any carriage or of an
enging or in any part of the train not
intended for the use of the passengers,
he shall be punished with a fine I
can understand 1t if 1t is the foot-
board or roof But a passenger may
be standing in the corridor when he
1s not finding enough spate mnside and
he will also come within the mischief
of that section It 1s necessary that
wa are serrous about the penal clauses
which we have already passed I should
lrke some proviso to be there so that
where 1t 138 very much crowded and
if a passenger is stunding in the foot-
board or he is forced to stand in the
corndor, he should not come wathin
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tne mischief of that section. I be-
hieve that 18 the mntention ef the hon.
Mover of this Bill The three penal
clauses which we have nassed had re-
ce.ved wide publicity and the people
have generally welcomed it
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Shri Jaganatha Rao (Koraput, Mr
Deputy-Speaker, Sir, i dn not think
that the amendments in thc Bl as
moved by the hon Mover would meet
the ends of justice He wanis to have
the mnsertion of a new <ection O0A
wnich secks to provide for neghwer
punishment In the Indiaa  Punal
Codr under sections 379 and 380 the
punishment provided 1s up to three
years The proviso to the proposed
new seclion 89A, according to the hon.
Member, seeks to give a higher
punighment to railway employees who
commit an offence of theft This
also would be met if wg apply sec-
tion 381 of the Indian Penal Code
whichs provides for seven years m-
prisopment

[ ]

Sir, the offence of theft 1s not being
committed on the railways because
the sentences prdvided under the
Indian Penal Code are light. it
1ig a matter of detection. It is
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true that rail properties worth
Rs, 10 lakhs *have been stolen
last year. Therefore, it is a
question of detection of the
offence and not the leniency of the
sentences provided for under the
existing sections of the Indian Penal
Code. Therefore, I am not 1n favour
of the insertion of this new section
99A.

- Under clause 3 of the Bill the hon.
Mover wants to introduce a proviso to
section 113 of the principal Act In
this proviso he says that if any rail-
way employee travels without ticket
he shall be hable for imprisonment
which may extend ta que manth and
fine Su, even railway servants if
they travel without a pass come with-
in the category of ticketless travel-
lers Therefore, no distinction need
be made for providing a special
penalty for railway servants who
travel without tickets. 1 am not,
therefore, in favour of this clause

Clause 4 of the Bill 1s more con-
tentious than the previous clauses
Here he wants to introduce a proviso
which says.

*“ .1t shall be a valid defence
for the passenger concerned to
prove that he committed the
offence as a matter of unavoid-
able necessity."”

A necessity cannot condone an offence.
It travelling without a incket is an
offence, certainly it 1s an offence what-
ever be the necessity on the part of
the traveller. If he travels without
a ticket he would be punished

Shri Jhulan Singh: My amendment
relates to section 118 and not to
ticketless travel.

An Hon. Member: Please read the
Bil] again. .

Shri Jaganatha Rao: You can apply
it to section 118. Supposing a person
who holds a ticket gets into the train
while it is in motion or, under sec-
tion 118 where he is forbidden t» do
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certain things, he travels on the roof,
steps or footboard, certainly, what-
¢ver be the necessity, he is liable to
pe punished. He should not do so.
There is a danger to life. Therefore,
mere necessity cannot compel a man
1o do a thing which is forbidden by
1aw. So, Sir, if we accept this pro-
viso it would amount to legalising the
offences which a person would com-
mit under the existing law.

Shri Narasimhan (Krishnagiri): Can
we not change the law, improve it?

Shri Jaganatha Rag: Why should we
change 1t?

Mr. Dsputy-Speaker: We can do
everything. Whether it would be an
;mprovement 1s the guestion.

Shri Jaganatha Rao: This Parha-
ment can pass any law, but i should
pot legalise such a thing as to allow
4 person to travel on footboard if he
says that there was necessitv for it.
Certainly, no Parhament should coun-
tenance such a necessity whatever be
the urgency of 1t Therefore. 1 am
pot n favour of this clause also

By the last clause of the Bill he
wants to introduce an amendmoent lo
¢he Schedule. Even now under the
existing section 72 1if the consignor
gives a higher value to the animal
that he has consigned by the railways,
certainly the Railways would accept
the value of the anumal I do not
think there 1s any need for changing
the Schedule as it exists under the
present Act.

Therefore, Sir, 1 oppose the Bill.

The Deputy Minister of Railhwvays
{Shri 8. V. Ramaswamy): Mr. Deputy-
Speaker, Sir, Shr: Jhulan Sinbha in
moving his Bill has made certain
points. Certain hon. Members on the
other side were generally in agree-
ment with lum. The main poinis
urged are these. With regard to sec~
tion 99 he wants to introduce 2 new
clause 99A in order that pilfering may
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be checked by means of enhanced
punishment. The object is laudable,
but 1 submit,, Sir, the purpose will
not be served and it 1s superfluous
also to have such a clauss as the hor
Member has proposed.

Now, he seeks to ntroduce a new
clause by which pilfering from con-
signments on the Railways shall, not-
withstanding anythung contained 1n
any law for the time being in force
and irrespective of the value of article
pilfered be punished with imprison.
ment for a term which may extend
to one year and the person concerned
shall also be liable to fine. The
language of the clause that he seeks
to introduce is itself vy extensive.
He says: “irrespective of the value”.
Then, the proviso sav~ that if 1t 1s 1n
the case of railway employees the en-

hancement of punishment shall be
two years.
I submit, there s alieady the

general law, the Indian Penal Code
Section 379 provides for theft and
section 381 provides fuor punishment of
a clerk or servant employed. The
railway servants will certainly come
under section 381 of the Indian Penal
Code.

The point that Shri Jhuian Sinha
has been driving at 1s this, that the
losses are high, the petty cases of
theft have increased The Indian
Penal Code, according to my esteem-
ed friend, Shri Jhulan Sinha, is of no
belp. He said that goods worth
crores of rupees are being pilfered. 1
submit that the facts on which he has
proceeded are not correct. The alle-
gation that goods worth crores of

b

different heads. Actual-
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16 hrs.

Shri Jhulan Sinha: In 1955-56 it
was about Rs. 853 lakhs.

Shri S. V. Ramaswamy: Yes; but
m answer to that, I would very res-
pectfully submt that the volume of
traffic has increased and from 1956.57
to 1957-58 there has pecn an increase
af 11 per cent more in the traffic—
from 39 million ton mules to 44 mullion
ton miles Added to that, the value
of goods has also gone up. Consideg-
ing that,’ it 1s 1n a sense a fall
the loss

Shri T. B. Vittal Rao (Khammam):
There are no proper places to keep
the parcels also They are thrown
on the platform

Shri § V. Ramaswamy: That 15 a
separate issue. It 1s a question of ac-
commodation At page 51 of the re-
port the losses have been analysed
under six heads. The first 13, “Claims
paid on accpunt of goods lost and
stolen” The fifth 1s, “Claims paid on
account of parcels and luggage lost
and stolen” These items account
only for Rs 163 lakhs, out of Rs. 327
lakhs which is the total The balance
1s made up of claams paid on account
of goods damaged by wet and claims
paid on account of goods damaged by
fire and breakage and other causes.
Actually, the claims paid oa account
of theft, stealing or pilferage account
only to Rs 1163 lakhs

I do not argue that this 18 an in.
considerable sum. It has got to be
brought down. My only submission
is that adtually the figures have come
down in this respect from Rs. 178
lakhs in 1956-57 to Rs 164 lakhs in
1857-58. Therefore, 1 would submit
fo this House that we are making
every effort and we are having a
drive to see that there is no pilterage.
We are tightenidg up our vigilance
and protection end are doing every-
thing which will go to reduce the
pilterage on the railways.
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Shri T. B. Vittal Bao: Tighten the
claims section also so0 that false
claims cannot be passed.

Shri S. V. Ramaswamy: Yes; we
are doing it, and it is also operating
A multi-pronged drive is being made
to reduce this. We have impressed
upon the railways that this figure of
loss should be reduced. It comes to
about 1.5 per cent. of ‘he total earn-
mgs of the goods traffic In other
countries it is much less We have
impressed upon the railways that in
Japan, in the British railwavs, in

tralla and in Canada the figure 1s

ch less than 1 per cent. In Japan
we found that it 1s 0.1 per cent It
15 a remarkable achievement. We
have impressed on the railways that
we should aim at reducing it to as
low a flgure as possible

I would submit that it would be
very incongruous to have a separate
section to deal with the railway em-
ployeces alone under the Railways Act,
when there i1s a general Act to pro-
vide for all. In the first place, 1¢ .s
discriminatory and in the second place
it would not fit in with the scheme
of things. Bupposing there is a theft
in the Defence department o1 sup-
posing there is a theft in tne Pnsts
and Telegraphs department, are we
going to have separate rule; and
statutes governing these things in re-
gard to public employees a< distinct
from the general public” It wouid
be a wrong thing, and therc wail be
a conflict of laws, and 11 will lead to
an anamalous position

The point that may be urged 15 that
the railways may prosecute diligently
in those cases where the raillway em-
ployees are involved I submut that
we have been prosecuting railway em-
ployees also under section 381 and
whether we have been putting up
enough number of cases, 1s a matter
for difference of opinion But 1
would assure the House that we are
trying to do our ujmost to prosecute
our own employees if they are found
guilty of pilferage. I have to submit
therefore that no sepurate distinction
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need be made on this ground. As a
matter of fact, the punishment that
the hon. Member proposes 15 less than
what is providéd for in section 381.
In section 381, it is seven years. It
reads thus: °

“Whoever being a clerk or
servant or being employed in the
capacity of a clerk or a servamt
commits theft in respect of any
property in the possession of his
master or employer shall bte
punished with imprisonment or
either description for a term whicn
may extend to seven jycars and
shall also be liable to fine”

’

This certainly impos. a g-cater
punishment than the on. which the
hon Member has proposed i s Bill.
Therefore, the general provision that
one finds in the Penal Code under
sections 379 and 381 iz more than
enough and is quite adequate

Then there has been another pu'nt.
My hon and learned friend has
sought to amend section 113 by adding
a proviso that 1f the passenger be-
fongs 1o the railway- the passenger
without tickets—he shalt be liable in
addition to a penalty provided under
the section, to . aprisonment for one
month and fine [ do not know wny
somt hon Member has brought for-
ward this propositior Perhaps the
aon Members on the other wide also
have come across instances of cases
wheile some raillway employees nave
travelled without tickets or passes.
From that experience of a particular
Member in individual case.. to make
a general proposiion that railway
employees travel like that and that
therefore the punishment should be
more stringent 18 a dangerous and
fallactous argument.

Shri Jhulan Binha: We never meant
that

Shri S. V. Ramaswamy: We are not
providing for exceptions Law must
provide for the general rule a=d not
for the exceptions. ‘These cases
where railway emplovees themselves
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defy the law and travel without
passes are certainly exceptional cases,
but that does not mean even they go
scot-free, When the law i3 tight
enough under section 112 of the Rail.
ways Act, they can be booked and
they cannot escape liability to be pro-
secuted. A special provision that 1s
sought to be made will not in any way
improve the position. On the other
hand, there are certawmn legal difficult-
1es 1n accepting it There 18 one
It may be chalienged on the
d of its being discriminatory
Why should the railway employees
alone be spotted out and separated for
special treatment? Omn the ground of
discrimination this might be challeng-
ed Also, to assume that railway
employees as a general rule travel
like this must be refuted. and it can-
not be accepted Thirdly, if railway
employees travel without tickets or
passes and if they are caught there
are certain other penalties for them
Not merely will they be hable under
the existing law under section 112 of
the Railways Act to pay an enhanced
faie, etc, but, if they are found to be
railway officers, and traveling as
such, there 1s disciphnary action
They are hable to dismussal There
1s, therefore, the double danger of
their travelling without a pass When
all these considerations are there, 1
do not think there 1s any special need
for ntroducing this Bill

My hon. friend might think that the
rallway employees may have an esprit
de corps, that there may be a sort of
trade union spirit and each will help
the other That 1s a thing we will
have to meet The supervisory staff
and the superior staff will certainly
see to it that railway employees by
virtue of the fact that thev are rail.
way employees will not be allowed to
escape. We shall as far as possible
see that our employees do not misbe-
have as has been suggested and we
shall try to enforce the provisions that
have been provided under the law.

The mover of the Ball has sought
to introduce a proviso which cuts at
the very root of the provision of sec-

Y

tion 118 On all accounts, travelling
by foot-board is a dangerous and
illegal thing. You cannot allow a man
to travel by the foot-board for any
reason, unless it be at his peril. But
to legalise 1t by saying that he shall
be given the option to defend it be-
fore a court of law saying, “the train
wag overcrowded and so I travelled
by the foot-board” is not correct. It
would be trying to legalise a patentiy
illegal thing and the argument that
because the train was overcrowded
and so he travelled by foot-boar¢
will not hold water.

He 1s not under any necessity tc
travel by a foot-board. Who compels
um? He has got the option to travel
or not to travel If he does not find
enough room in the train, there is
section 67(2) of the Indian Railways
Act. If he applies for a refund with-
i three hours, he will get it How
many of the passengers exercise that
nght given to them to ask for a
refund”

st vanw feg (aoRy) s
fewe w1 2w £Y fad <1 WA @ AT W
g’

sy WERE &1 91T € &Y N
T AT T AT AwAT R

Shri S V. Ramaswamy: Sitting on
roof tops, hanging on to the railings.
standing on foot-boards, etc —are we
going to legalise all these things®
Obviously not, we must punish those
who travel hke that If there 1s over-
crowding, 1t would be right for hum
to ask the raillways to provide more
trains .

Shri T B. Vittal Rao:"They do not
do 1t

6hri S. V. Ramaswamy: That 13 a
different matter

Mr. Deputy.Speaker: Why should
he invite hon. Members and others to
ask for more triins when he knows
that he cannot provide them”
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Shri Prabhat Kar (Hooghly) Parti-
cularly he sub-urban trains m the
1Ig a1t -~ where the employees go to
4ffices . very overcrowded

Shm » V Ramaswamy: It 1s a fact
that th 1~ 15 overcrowding and it may
be taken as a fact that we are not
able io provide more trains But
stil, « cannot legalise an illegal
thung Travelling m foot-boards 1s
statutorily prevented in the interests
of safety There would be grievous
accidents and many people will be
knocked out like a bunch of grapes
There may be very serious accidents,
sometimes 1t has happened So, we
cannot accept the position that this
should be legalised No sort of vahd
defence can be permitted in regard to
travelling by foot-boards

Shri Birendra Bahadur Singhjt
(Raipur) The hon Deputy Minister
said that he can apply for refund But
how Jong does it take for him to get
the refund® He has to wait for a
very long time

Shr1 § V Ramaswamy Let me read
se uor 67(2)

A peison to whom a ticket has
bveen 1ssued and for whom there
13 no room available in the tram
for which the ticket 15 1ssued,
shall on returning the ticket with-
in three hours after the departure
of the train be cntitled to have
his fare gt once refunded ”

S9 -o can apply and get the refund
at once Nobody compels m to
travel by that train If he travels on
the foot-board, 1t 1s not only at his
peril, but he 1s also hable to pay a
penaity *

Mr Deputy-Speaker. Their asking
the customers that he has thus optjon
to come or not to come would not
look sound. (Interruption)

Bhri 8. V. .'Ill-"lll!: The station
master knows and everybody knows
that there 1s overcrowding and he
could not get in.
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Shri T. B, Vittal Rao: Why should
they 1ssue the tickets when they know
that the train is overcrowded

Shri 8. V Ramaswamy: It 15 not
always possible to know the occupa-
tion ratio and the number of people
travelling Some people may get
down and some people may board the
train elsewhere

Mr. Deputy-Speaker: Even if it is
known, the railways cannot afford to
refuse tickets

Shri T. B, Vittal Roa: They want
more money

Mr Deputy-Speaker: Why chould
they not?

Shri § V Ramaswamy Then my
hon friend secks to amend the she.
dule on the ground that the prices
have risen I do not know if my hon
friend 15 quite right i1n saying that the
price of donkeys has risen from R.
40 to Rs 200 .

Mr Deputy-Speaker Why should
he discriminate about donkey’

Shri § V Ramaswamy He wants
to amend the schedule Sometime
ago prior to 1950 dogs, donxeys, goats
pigs, sheep or other animals were
priced at Rs 10 per head I do not
know whether the price of donkeys
has risen to Rs 200

Shri Jhulan Sinka, I have sad 1t
should be raised to Rs 40 per head
and not to Rs 200

Shri 8. V. Ramsaswamy: 1 do not
know why he has reduced the price
of mules, horned caitle and camels
from Rs. 200 to Rs. 40 1 do not
know whether he can get a camel for
Rs 40 anywhere

An Hon. Member: He has not raised
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Shri Jhulan Sinha: I have not rais-
ed it at all. I have said, it should
remain at Rs 2Q0.

Mr. Deputy-Speaker: Another zero
has been left out at the end. If he
corrects that mistake, is the hon.
Deputy Minister accepting the Bill?

Shri 8. V Ramaswamy: No, Sir
Probably there will have to be an
assessment of the value of donkeys
by Government My hon friend has
also sought to reduce the price of a
horse from Rs 750 to Rs. 500. I
thought the price of horses was going
up and nat comung down. It may be
correct with regard to thé elephant
On the whole, the schedule has been
prepared with great care and I do not
think there is any justification for
alterthg the schedule

For all the reasons 1 have urged.
the Government opposes the Bill

Shri Jhulan Sinha: I am grateful to
those hon Members who have sup-
ported the Bill As for those Mem-
bers who opposed 1t, I will only say
that they could not follow the provi-
sions i1n the Bill and have misunder-
stood 1t.

" Mr Deputy-Speaker They require
further education.

Shri Jhulan Sinba: It seems hke
that So far as Mr. Jaganatha
Rao 1s concerned, I can only say that
he accepted the Government brief in
a hurry . .

Shri Jaganatha Rao: No.

Shri Jhulan Singha:... and pro-
bably has not been able to do justice
to the provisions. Whenever he was
referring to ticketless travel, I was
really meaning penalty for foot-
board travelling. There was abso-
lutely no connection between the two.
So, it is a2 clewr indication of his
scceptance of Government brief in a
hurry.
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So far as the hon. Deputy Minister
18 concerned, I do not want to refute
his arguments. 1 can only say that
there 1s a vital and fundamental
difference 1n the very outlook that
we possess on this point I know the
Government s making strenuous
effort....

Mr. Deputy-Speaker: Who are in-
cluded 1 this word “we”?

Shri Jhulan Sinha: The Members on
the benches on this side of the House.

Mr. Deputy-Speaker: That would
include Mr Jaganatha Rao and the
Deputy Minuster also.

Shri Jhulan Sinha: I mean the non-
offictals, those who are in the higher
level

Mr. Deputy-Speaker: Let the ques-
tion be put to see who are included
m ltwe"

Shri Jhulan Sinba: This fundamen-
tal differcnce in the outlook was
responsitble for the opposition of the
hon Deputy Mimster to this Bill. I
only want that the evils enumerated
in the Bill should be studied a Lttle
more vigorously I have absolutely
no ntention to embarrass the Gov-
ernment or myself As mght have
been apparent to anybody from the
speeches 1 made while moving this
Bill for consideration, I only wanted
to mmpress certain points on the
Treasury Benches in a8 way in which
they may catch up and try to put
them into action. Now 1t appears
that the matter has gone home to
them But certainly there are difi-
culties which they pleaded in accept-
ing the suggestion that,I have made.
I shall be satisfied if the Government
takes it 1n the spint in which I moved
it. Now ] only seek the permission
df the House, in view of the general
sense expressed by the House, to
withdraw my mu.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw the Bijll*
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Some hon. Members: Yes.
The Bill was, by leave, withdrawn.

16.21 hrw.

CHILD SANYAS DIKSHA

BILL

Shyi D. C. Sharma (Gurdaspur): Be-
fore moving my motion I would re-
quest you that the time allotted for
my Bill may be increased for 1 hour
to 2 hours.

Mr. Deputy-Spesker: He should
Jeave some time at least for thenext
Bill to be moved Whatever thme 1s
remaining, I can give to him. There-
fore, he need not now refer to that
He might proceed straight with the
Bill.

Shri D. C. Sharma: [ beg leave to

Shri Vajpayee (Balrampur): On a
point of order.

5% ag® f5 oy fro %o i a
a1q, St i 1% favaw & @irw
#F wot e &, & frdgw wrAr wwgaw
§ fs weqe fedgw Arca & Afraw
& wrawl 3%, % WX 3 f @hen
qryy wfewd & e §.....

IweaN APIA WL AT A
it Qfwg
Shri D. C. Sharms: I beg leave to
move......
Mr. Deputy-Speaker: Leave is al-
ready granted:
Bhri D. C. Sharma: 1 beg to move:
“That the Bill to provide for ,
the restraint on sanyas diksha of

s child be taken into considers-
ton.”

Shri Vajpayee: May 1 know....

Mr. Deputy.Speaker: I will give
him an opportunity. Let the hon.
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Member flnish his speech. Then I
will, place the motion before the
House. Then he can'say why it csn-
not be considered.

Shri D. C. Sharma: Sir, Obviously
it appears that this Bill has some-
thing to do with religion. Of course,
it has everything which can be re-
lated to religion. But I look upon thib
Bill more as a social measure than as
a religious measure, At the same
time, I wish to say that religion does
not only mean orthodoxy; religion
does not mean only adherence to prac~
tices which have gone on for years;
religion does not mean a kind of
standstillism in matters which need
reformation; religion is not the nega-
tion of anything. 1 think the con-
ception of religion, as it is today, is
that religion is something which
changes in the social context
of the age, something which
changes in the context of other con-
ditions. If religion were invoked I
think most of our social legislatien
would have gone to pieces. Did not
people say that there was religious
sanction behind, Sati? Still, we abo-
lished it. Did not people say there
wag religious sanction behind keeping
the age of consent very low? And

.yet we raised the sge of consent. Did

not people say that there was religi-
ous sanction for child marriage? Ana
yet we have done something to
abolish child marriage. .

Therefore, the cry of religion is a
¢ry which I think, especially in the
case of thiz Bill, is a very obstructive
cry and has absolutely nothing to do
with this Bill. Now, sanyss, child
and diksha—look at these words, child
sanyas and diksha; can these two
words co-exist—child and sanyas?

Sorl Supakar (Sambaipur): I do not



969~ Child Sanyas CHAITRA 13, 1881 (SAKA) Diksha Restraint Bill 9698

of those persons who can think for
themselves And I only want to base
my argument on the fact that a child
ecannot think for himself or herself
A child does not know what he has
to do A child 1s too young to under-
stand the intnicacies of sanyas or any
such thuing Therefore, I would sub-
mit very respectfully that thougn
sanyas need not be the monopoly of
old men, surely ignorance should not
be exploited for the purpose of initiat-
ing young children into sanyas

1 was referring to child sanyasis
Sanyas, according to our practices i
the fourth stage of our hfe One’
enters upon this stage after one hu,
passed through three other stages-—
Brahmacharya, householder, Life of
detachment from the world and so on
Then comes renunciation.

Shri Supakar Not necessarily in all
cases

Shri D. C. Sharma: It 1» not neces-
sary n all cases.

Mr Deputy-Speaker: The hon
,\lember 585 making out his case ac-
cording to his viewpoint

Shri D C. Sharma: I would submit
very respectfully that I am not refer-
ring to exception [ am referring
to the normal practice ag prevatls in
this normal world of ours and as
it 1s made use of by normal human
beings If there are exceptional per-
sons, well, I have nothing to ssy
about them and I hgve nothing aga:nst
them. But I would have never
thought that a child can take into hs
hedd to become a sanyas: Sanyas
13 a very big step, a step towards
renunciation of the world, and I do
not thuink any child can think of re-
nouncing the world before he knows
the world A child cannot do so be-
cause a child does not know what the
world means, what this world stunds
for, whether this world 12 there for
lus benefit or for the benefit of others
12 you ask a man t0 take to sanyas
it is a different thing. But if you ask

a child to take to sanyas or if child-
ren afe initiated into thus sanyas, I
tell you it 15 social coercion of the
worst kind I would say that it s
abuse of rehigion I would say that
nothing can be a greater libel om
religion as we understand it than to
ask children to take to sanyas. But
this 13 prevailing in our country

1 know that I have received oo
many letters and telegrams of all
kinds agamnst this Ball. But I ~ill
also submit very respectfully that I
have also received letters of congratu-
lation, letters which support thus Bill
It 1s because thus Bill seeks to put an
end to a social practice which has
been abused Therefore, all persons
who stand for social reform are for
this Bill

Now, what does this Bill want? I
would ask my hon friends to read the
Statement of Objects and Reasons 1
want that no chuld, nobody below the
age of 18, should be initiated into the
order of monks and nuns

Shri C. B. Pattabhi Raman (Kumba-
konam) What about Dalay Lama?

Shri D. C. Sharma: Dala: Lama will
take care of humself And, I do not
want that these boys and girls should
be equated with Dalas Iama I know
that there are certain religiors,
Buddhism and Jaimsm, where this kind
of thing is practised But I am say-
ing on the authority of Buddhists and
I am saying on the authority of some
enhghtened Jainees that they do not
approve of practices of this &nd,
They think that these are the relics
of the times when social conscience
was not so highly awakened as it =
today ¢

An Hon Member I support you

Shri D. C. Sharma: Here 1s my hon.
friend, Shri Mool Chand Jam, a very
enlightened memper of the Jamn com-
munity, who supports my Bill aend
here 15 my hon Iriend, who has an
academic interest about Buddhists and
who has been reading about the Dalai
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Lama and wants to find fault with
thuis Bull Anyhow, I would rather
prefer a genuine Jainee supporting
my Bill than a person who fakes such
interest in Buddhism

I was submutting very respectiully
that I do not want young people and
young women to be initiated nto
these kind of things It 1s because
some of these children are not made
use of for attaning any kind of
spiritual perfection or for attainng
any kind of rehigious perfection They
are used for anti-social activities or
for social activities of a very low
kind They are used for going about
and begging alms They are used for
all kinds of things which are, I thmk,
hateful in the eyes of social refor-
mers and socially minded persons

An Hon. Member: Can you give any
example?

Shri D C Sharma: I do not want
to give any examples, but 1 do know
of them

An Hon. Member. Therefore he 1s
asking

Shri D. C. Sharma. There are cex-
tain undesirable consequences which
flow from this 1 do not want to go
into these undesirable consequences
but I want that we should put an
end to them Again T would say that
this kind of thing hasled to exploita-
uon and moral deterioration in some
sases As for exploitation, you will
see young chiltiren, who call them-
selves sanyasis or fakirs or some-
thing else, going about the streets
begging Do you want »u children
lo turn into beggars? I do not think
that anybody wants that Agamn, 1
find that some of these children are
made to do things which are against
themselves If you have this kind of*
thing where 1s your scheme for free
and compulsory primary education?
You may have free‘'and compulsory
primary education and want every
child to have it But 1if you have this
kind of thing, the child aeed not go
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to a school because his guru will aay
that he should become a ganayass and
he would not need it ] think free
and compulsory primary education,
which 1s one of the bedrock of the
Indian Constitution and for which
every citizen of India i3 hungry, wall
become a dead letter if you allow
young children to become sanyasss
and things of that Jund.

At the same time I would say fhat
in our country we are doing so much
for children Somebody has suggest-
ed that the Twentieth Century 1s the

.age of cluldren Look at the map of

the world and you will sce a> to how
much 1, bang done for chudren We
want to have pre-primary schools for
them We want to have kindergarten
schools for them We want to have
montessor: schools for them In fact,
the whole world 15 at this time plan-
ning 1n such a way as io make the
hfe of a child more happy, more
bright and more active than before

I think the child of today has many
opportunities for self-unfoldment and
sclf-development than his father or
grandfather It 1s becausc the Twenq
tieth Century 1s pinpointing the needs
of childdren much more than anything
else Therefore with tnis kind of
thing, you are going not only against
the spint of Indian culture and agamnst
the spirit of Indian cwvilisation but
you are going against the trends which
are prevailing 1n the world today

Moreover, we say that our country
1S a progressive country and we have
shown that in many cases Our Con-
stitution. our laws, our legislation, all
these show that our country 18 march-
ing along the road to progress But
do you mean to say that we can be
called progressive 1If we are turning
our children into so-called” mendi-
cants, 1mto so-called beggars of alms,
ito so-called fakirs? 1 think that
will be something which will put our
country—] was going to use a very
hard word—to shame in the eyes of
some persons who think that such
things are not being done now.
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This is a very sumple Bill I want
and I think that a child 1s a person
of eithe: sex who 18 under 18 years
of age. I can tell you much more
about this thung but I do not want to
do so because it will involve certain
kinds of references which I do not
want to have here. But what I mean
by a child 15 a person of either sex
who 13 under 18 years of age There-
fore nobody under 18 years of age
should be imtiated into anything of
that fund Again, I want that these
cases should be tried by a court In
caties lke Madras, Calcutta and
Greater Bombay these should be pre-
sided over by the Presidency Magis-
rate and elsewhere by a First Class
Magistrate I am not going to make
the law cheap. I am going to make
the law as firm and as decisive as
possible These cases should be tried
not by Second-Class Magistrates or by
any type of magstrates but by the
highest class of magistrates

Then, what do I mean by sanyes
diksha? It means renouncing world-
Iv affairs and severmg connections
with one’s natural family Now, I
tell you that the worst thing that can
happen to a child 1s that he should
sever his connections with the natural
family You must have lcarnt about
the orphans left during the last war.
Now, those orphans left during the
last war are the most miserable crea-
tures because they have lost their
social mooring And here we are, m
this country, trying to sanction this
severance of many moorings and
family ties' We are giving 1t a kind
of religious sanction i the eyes of
some and social in the eyes of others,
by mmitiating children into any rehigi-
ous order.

Now, these rehgious orders are very
good. I do not say that they are not
very good I know, the rehigious order
of Ramakrishna Paramhamsa is one of
the best of its kind. But I do not
think that the religious order of
Swami Ramakrishna Paramhamsa
will take g chiid and convert himinto
s sanyasli I know that the Rama-
kri‘thn‘ Paramhamsa order is the

most progressive order that 1s dedicat-
ed to the service of humanity, to the
service of stricken persons and to the
service of persons who are under
musfortune of any kind Now, 1if a
person, who belongs to the Rama-
krishna Paramhamsa order tells me,
“No, no, Mr Sharma, this 1s not right”,
I will thark over 1t But this is being
done by those persons, whose orders
have come down to us fiom old ¢'mes
and whose orders are being suujrcrea
to all kinds of scrutiny

What will we call a yati? I re-
member that there came a man to my
village when I was a student and I
asked somebody, “Who 1s he®” He
sad, “He 18 a Balabrahmachar "
“Balabrahmachar?” “Yes, he 1s
Balabrghmachar”, Later on, I learnt
that he had four children So, a
Balabrahmachar: 1s a person who has
four children' A yat1 1s a person
who has something else of that kind
So, I say that we want to abolish
these anomalies which are sanctioned
by a religious order, that a Bala-
brahmachars should go about having
children and that a yat: should gc
about the streets

Shr Vajpayee. How will the Bill
check it”?

Shri D C Sharma: It will be check-
ed because 1t will make 1mtiation of
children or persons below 18 years of
age impossible It will be illegal.
(Interruption)

Mr. Deputy-Speaker: At least, there
should be a check here

Shri D. C. Sharma: Sanayast, yats,
mufis, suri, yog:, What are these
yogies® 1 think I can tell you very
delightful tales about these persons,
Of course, some of them are very
geod  Most of them, I krow are such
as need not be discussed on the floor
of this House

Then, I want to say, snybody who
helps in 1t—] think some of my friends
are glad—anybody who helps in ihix:
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kind of diksha business shall under-
£0 sumple imprisonment which may
extend to three months and shall also
pay a fine. I have not made the
punishment very deterrent I have
made this pumishment Light ot
course I would like it to be harsh
But I have thought that it would be
good not to make it 80 deterrent

Then, I say any person who hands
over a child should also be punished
I know of some persons who have
handed over children to sanyasss be-
sause they have found 1t difficult to
mamntain them It 1s a very sorry
state of affairs If anybody does that,
1 would say, he would also be hable
to pumishment No parents will be
permitted to be a party to this kind
of mitiation Nobody wall be a parvy
to this kind of imtiation  Again, I
would say that if a Magistrate comes
to know that a child is getting this
dsksha somewhere, he will have the
right to prevent that child from get-
tung that diksha This 18 an ordmary
principle of law, and I think 1t should
apply 1n thus case also as it applies
% other cases.

1 would say that every diksha
whether performed before the com-
mencement of this Art or afterwards,
shall be null and void 1 say this
{because some persons have come to
me and said that they were given
away to some of these persons who
call themesalves sanyanms and other
names They cannot get out of that
It 13 very difficult for them to get
out of it They have become, 30 to
say, social hostages in the hands of
these persons So, 1 would say that
this Bill should have retrospective
effect, so that these persons who are
mitiated into 1t at a time when they
did not know what initiation mun.t
should have the power to get out of
this kind of work

1 was saying thit this is a very
mxz Bill It is a wholesome

1 know, the Education
leﬂgetupmdny,mbody
supports it;

APRIL 3, 1950

Diksha Restraint Bill 9704

Semes Hom, JMembers: Everybody
supports it

Shri D. C. Sharma: . 20 State
Government supports it. What are
the State Governments? The State

Governments will support anything
which they are asked to support by
the Central Minstry Since some
deputations have been coming to the
Education Minister, he may not have
as good an opmion of thus Bill as
possible 1 would say that barring
the followers of a few sects in India,
barring the followers of a few per-
sons of religious persuasion whose
names I do not want to mention, every
one 18 in favour of this Bill The
mothers of children will bless me

Mr. Deputy-Speaker: Why should
the hon Mnister say that no Member
has supported it?

Shri D. C. Sharma; Parents of
children will bless me Social re-
tormers will bless me

Shri Bupakar: Also the Minster

Shri D. C. Sharma: He will bless me
if you also blass me I would say
that this Bill should be passed and 1t
should be passed in the way in which
the Sarda Bill was passed m
the way 1n which some other socisl
measures were passed I thus s
done, we are trying to rid children
of a religious tyranny which has per-
sisted in our country for a very Jong
time If nothing else, I want to be a
pioneer in the fleld of releasing
children from all lkands of shackles
that bind them, that hamper their
full mental growth, that do not em-
able them ta exercise their free judg-
ment In this country, we have free-
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a sanyast, [ want that freedom to be
given to the child which is enjoyed
by all hon. Members of this House
This Bill takes us further along the
road to those freedoms which have
been guaranteed by our Constitution
and about which we are so eloquent

Shri Prabbat Kar;: Let hum not
withdraw 1t in the end.

Mr. Deputy-Spesaker: Motion moved-:

‘“That the Bill to provide for the
restraint on sanyas diksha of a
child be taken into consideration.”
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Subject to public order, morahty
and health and to the other proyi-
sions of this Part, all persons are
equally entitled to freedom of eon-
science and the right freely to profess
practise and propagate 1eligion.
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Shri Prabhat Ksr (Hooghly): I
welcome this Bill, but my apprehen-
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Shri Prabhat Kar: So far as the
Bil) is concerned, I would request the
House to consider the main point.
Child Sanyas Diksha has now become
a socigl ewil, If so, there must be
some restraint

Shri Vajpayee has said that 1n
order to stop this evil, it is necessary
to educate and mobilise public opinion
against it, and that simply by passing
a law, we cannot restrain all these
social evils Now the latter part of 1t
18 quite all right, but m order to
bring publhic opmion to a particular
point, 1t 1s necessary that there should
be some legislation. That 1s why Par-
liament should consider whether such
a Bill should not be passed It 1s true

that in spite of passing Bills, 1n spite .

of having so meny enactments, all
the evils canont be checked, but
because they cannot be checked, that
is no reason why we should not have
laws passed, because there aie 8o
many persons who will break the
law, we‘cannot cease to have legisla-
tion against these evils That 1s why
it is necessary that this Bill should
be taken into consideration

So far as the provisions of the Bill
are concerned, whether certain pro-
visions are requred, whether some
require change or some new provi-
sions have to be put in. all these can
be considered at the detailed con-
sideration stage, but at this stege I
think it 15 necessary to say that there
15 need for such a legislation at this
particular moment

It has been stated in the Statement
of Objects and Reasons. ‘In order to
secure that tender age of children 1s
not ebused. ' and so on Here in
this country in the middle of the 20th
century, it 1 necessary that the coun-
try’s young folk should be utilised for
the improvement of our economic and
social status. The old outlook must
undergo a change, For that it is neces-.
sary to see that our young folk are
not wrongly utilised. So certain res-
traints are necessary so that they
may not fall @ prey to this type of
persons who want to utilise the tender

18 LSD-8, °

age for their own benefit. That is why
1 support this Bill. It may be that
certain clauses require amendments.
But s0 far as the main purpose of the
Bill i{8 concerned, it 1s in the interest
of society and therefore, I support it.

Shri Achar (Mangalore): Before I
enter Into arguments, 1 would just
like to say how exactly this Bill will
affect some of the very important in-
stitutions in the South

Mr. Deputy-Speaker: But all that
has to be done in five minutes

Shri Achar: Yes.

I am sure everyone has heard of
the great fame of Shankaracharya.
He 1s one of our greatest men. An-
other great Acharya who comes from
the South 1s Madhvacharya Apart
from the question how far thus re-
form could be carried out, we have to
consyder how exactly the nstitutions
established by these great Acharyas
are working It may be that condi-
tions have changed It may be that
this great institution of Sanyas 1s
abused. I am not against social re-
form I do not know whether the Pro-
fessor 1s very serious about this He
1s not here

An Hon. Member: He 15 here.

Shri Achar: I am sorry I was only
pomnting out the effect on these great
mstitutions Shankeracharya had es-
tablished a great mutt at Shringeri.
Not only that, he established mutts
at several other places He had gone
even as far as Badn Nath and es-
tablished the Joshi Mutt He estab-
hshed mutts all over India. The
smartha community—I would say the
whole of India—have a-great regard
for these institutions; and, m all these
institutions, the system of Bal Sanyas
ngw exists. Is 1t the object of the
Mover t0 have these removed?

Then, take enother instance, the
great Madhvacharya. 1 come from the
district where this great Acharya was
born. At Udipi, there are these great
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vaishnava mutts, which carry on the
worship of Shr1 Krishne. There are
8 mutts; not only 8 mutts, dut there
are severil mutts In all these insti-
tutions, we have got this system of
Bal Senyas

Whether we agree with them or
not, the foundations and the basis of
system is that a boy must be
taken in his early age, before 7 or 8
years, and must be iraned. Probably,
that was the idea of the great Shank-
aracharya and that was the idea of
the great Madhvacharya It may be
our Professor 18 wiser than they. 1
do not object. Or, it may be that the
present conditions have changed But,
all the same, what will be the effect
of this legislation on these mutts? It
is not only for future 1 think the
Mover wants to have a provision by
which he says that all these sanyasa
dikshas should be null and void. What
will be the position of these great
institutions—several mutts, not one”
I have given only a few instances

Then the argument put forward 1s
that the child does not know what
sanyasa is and does not know what
the world 1s. It 1s asked why should
cdiksha be given to a child at
such an early age. The simple
answer 18 this. So far as our common
law goes, it is the parents that have
the nght to decide what education the
child should get and how he should
be trained. 1t is the right which every
father and mother in our country has.
Are we not marrying girls betore the
age of 18” 1 would ask Prof. Sharma
that because a girl is not 18, can she
repudiate a marriage? I do not
think our Professor wants that. Not
only that; so* far as sanyasa is con-
cerned, I may also say that after-
wards if he does not want to continue
s a sanyasi he can come back to
normal life.

An Bon, Members He catinot do that.

Shei Achur: He con. I can give a
Jetest example. In my own district
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in one of the 8 mutts, the Swamiji
of Pejavar Mutt renounced sanyass
snd took back to woridly lhife. {in-
terruption).

In view of al these facts, I feel
that the Mover has not considered ell
aspects of the question. It is not that
) am against social rgform. I oppose
this Bill because the conditions are
not fully ripe for this Bill. °
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Shri Ansar Harvani (Fatehpur):
Mr. Deputy-Speaker, I take this

(uportunity to congratulate my friend,

Prof. D. C. 8harma, because he has
high-lighted a great evil that has been
prevailing in this country.

Mr. Deputy-Speaker: That he can
do very silently by passing on to his
neighbour. ’

Shri Ansar Harvani: Here also, Sir.
The child from the ages has been a
very neglected thing in this country
and all glory goes to our Prime Minis-
ter who has initiated a great gigantic
programme for the welfare of the
child. In fact he has decided even
to celebrate his birthday, November
the 14th. as children's day and there-
fore the acceptance of this measure
realises the dream of our Prime Minis-
ter. A friend of mine on this side
of the House pointed out that this
negatives the provision in the Consti-
tution.

I bave been a student of comparative
religions. I cannot say with authority,
but as a leyman, as a minor student
of various -great religions that pre-
vail in this country I can say that
this measure has no religious sanc-
tion. It goes only due to the customs,
and it does not violate any religious
instructions either of Islam, or Hindu-
i or Christianity or Buddhism or

ainism, though there have beem cus-
toms in various religions by which
children are given away for sanyas.

Then again, we in this ‘country are
on the threshhold of a gigantic socio-
economic reform. Eyery ounce of our
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wnergy has got ¢o be utilised for the
industrial progress of this country.
‘We want every child in this country
to be bred up into an engineer, a
doctor, a professor and a thinker. We
do not want our children to be deve-
loped into drones and parasites.

Therefore, it will be the duty of this °

country, it will be the duty of this
Parliament to stop our children from
developing into drones and parasites.

I do not want them to take up
sanyas. There may be very good san-
yasis even today. There might have
been great sanyasis in the past, but at
large number of people who go about
in this country in the guise of san-
yasis, in the robe of sanyasis, in the
dress ‘of sanyasis, with full
authority and with all empha-
sis at my command I can say,
are, a great number of them, cri-
minals also. Therefore, our children
should be saved from going into their
hands. After all we have got legis-
lative provisions to prevent cruelty
to animals, ‘We have got legislative
provision for stopping our girls from
falling into evil hands and going and
living in brothels. If we can have
legislative provisions for all these
things, 1 fail to understand why we
cannot have a legislative provision
by which we can stop our children
from falling into the hands of crimi-
nals, anti-social elements and from
developing into parasites and drones
instead of becoming good citizens.

With these words, Sir, I support
the Bill.
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Mr. Chairman: Shr: Supakar.

Shri M. C. Jain (Kaithal): Sir, I
want to speak for three or four
minutes

Mr. Chairman: There is no time.

Shri M. C. Jain: Some reference-
has been made to Jains, and 1 may be
allowed to clear their position regard-
ing this Bill.

Shri Supakar: I will Speak for the
Jains Sir, I have great respect for
Shri D. C. Sharma but I believe that
thus Bill seeks to escape from the so-
cial responsibilty that devolves * on
all of us, namely, of seeing that our
children are not misued for question-
able purposes. A law must be of uni-
versal application end if we cannot
say that it covers all cases then we
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cannot say that it a good piece of
legisiation. It has been pointed out by
Shri Achar that there are certain sec-
tions in Indis where the sanyos
-diksha from childhood is pnctlully
compulsory and that it is used

very good purposes. Though Shri D
C. Sharma argued for a very long
time in justification of the Bill, he
«did not say how and why taking
sanyas diksha prima facie is a crimi-
nal action. He only said that using
wchildren after sanyas diksha for beg-
ging and for some other unlawful
purposes is bad. He never justified
why sumply because a man becomes
& sanyasi, whether by his own will or
by the persussion of his parents or
his spiritual preceptor, it is something
bad or something criminal, and there-
fore the person who persuaded him
to take recourse to diksha should be
penalised. It is true that it is our
social responsibility to see that young
children are not used as beggars in
‘the guise of sanyasis, but this is not
the way to prevent that. It is our
duty to establish missions like the
Ramakrishna Mission and the hundred
and one misssions that come from
foreign countries and try fo convert
our small young children, We should
have our own mission in the country
established by people who can afford
to spend their money, life and energy
to see that these things are checked,
that prhpan children are taken care
of and to take other steps to see that
we do not misuse the young children.

But when a person voluntarily

takes to diksha for purposes like
those of the Ramakrishna Mission
and other acharyas, as pointed out by
Shri Achar, I do not think there is
4ny reason why any objection should
be taken to that. .

The next question is whether any
objection should be taken to sanyas-
is begging. I know one very leam-
ed scholar from the Oxford Univen!-

%
?
;
E

could have been, a very' rich men
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he had taken to any other proteuim
he could have maintained 'himself
otherwise also, but because he is a

- Buyddhist, he takes to begging every

day, I belisve, in the city of Darjee-
ling. There are people like him, who
under religious injunction, have to
take to begging, as in Buddhism and
other religions. So, I believe Prof.
Sharma will think again and will not
make a general statement that because
a man is converted into a sanyasi,
his guardian or whoever persuaded
him to do so, must be penalised.
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The Minister of Edacatiom (Dr.
K. L. Shrimslf): This Bill was intro-
duced in this House by Shri D C.
Sharma ‘on the 6th September 1957,
When -this Bill was examined by the-
Ministry I requested Mr. Sharma to-
give me some time so that we might
make a survey of the whole problem
in the country—to what extent this
problem exists and to what extent a
social legislation like this would solve
the problem. He was good enough
to give me an opportunity and the
consideration of the Biff was post-
poned. I would like to place the
facts beofre him, and 1 am quite sure
that Professor Sharma who is a very
reasonable person .......

Shri Braj Raj Singh (Firozabad):
And he would withdraw 1t.

Dr. K L, Shrimali:.. and he wifl
withdraw it.

It is the duty of the State to pro-
tect children against any kind of
coercion, whether 1t is religious or
social. If children are initiated mlo
a certain sect at an early stage when
they do not understand the meaning
of religion and the principles of
religién, I think 1t is wrong and
nobody can suport that practice. And
I am glad that Professor Sharma has
focussed our attention to that princi-
ple that children when they are
minors, when they do not understand
the basic principles of religion, should
not be initiated into a certain sect so
that they cannot go out of it later on.

I am in general agreement with that
principle. But we should see where,
and to what extent, this problem
exists in the country. Of course,
whenever we want a legislation we
must find out whether such a problem
does exist. Ap isolatedecase here or
there would not warrant a legislation
like this. It the problem were wide-

and i it were a common
phenomenon in the country we should
¢ertainly comsider this matter very

seriqusly. .

So, we drew up a hirly'_mtin
questionnaire with the object of as-
certaining the nature and the extent
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of this problem, and we sent this
. questionnaire to all State Governments
and also certan voluntsry organisa-
tions. We also wrote to the
Universities 1f they had ever studied
this problem. We have received
replies from all the State Govern-
-ments except the Government of the
‘State from. which the hon. Membey
comes, Punjab, That State Govern-
ment have written to us that they
are stll studying the problem. The
«Governments of West Bengal, Madras,
Andhra Pradesh, Assam, Bihar,
Kerala, Madhya Pradesh, Orissa,
Himachal Pradesh. Andaman and
Nicobar and Laccadive and Minicoy
islands have written to us that either
-the problem is non-existent or 18 nof
serious at all and they are not m
-favour of this legislation

In Bombay sometime back a private
Member had introduced a legislation
of a similar nature. It is called.
“The Hestraint of Sanyas Diksha of a
-Child” It i1s more or less on the same
lines on which Professor Sharma has
introduced the legislation here The
State Government collected opinions
from various religious communities
and prominent social workers., Frr-
tunately, that material was made
available to us and we have made a
study of it The study shows that
barring certain minority communities
hiving 1n very restricted areas the pro-
blem does not exist.

My hon friend, Shr1 Harish Chandra
Mathur, tells us that this was really
a problem for Rajasthan In the
erstwhile State of Banswara, which 1s
now a part of Rajasthan, there was
an Act lLike this in existence. We
made an enquiry whether any case
was tried under this Act The Rajas-
than Government has stated that not a

single case has been tried so far. .

Shri Harish Chandra Mathur (Pali):
That has a restraining influence.

Dr. K, L. Shrimall; This, to my
+mind, shows that the problem is non.
~emistent. .
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The U.P. Government are in/favour
of pissing this legislation, but they
have not giwven ug any data or any
facts as to why they would like this
legislation to be introduced. We
have received....

Shri Harish Chandra Mathur: While
the hon. Minister is dealiny with it,
may I know whether during the last
five years there hav® been such
dikshas 1n Rajasthan or not? Will he
tell us if he has collect.ed any data?

Dr. K. L. Shrimali: The Rajasthan
Government has not been able to give
us facts and if in that particular State,
where this law existed, there had b=en
a case surely i1t would have been tried.

Shri Harish Chandra Mathar:
Banswara was a small State

Dr K L. Shrimali: We have also
written

a

= qu ¥ efa wEEm, &
TG ST ¥ WAT gAY ¥ 9w WA
qoT WAt § fr o 3w % v ts
= & ¥ fead oy Ty
g7
Dr. K. L. Shrimali: I have no stat:s-
tics, but I think the number must be
very small We tried to collect the
statistics but they are not available

We also wrote to various social
organisations and the general opinior
was that in a matter like this, which
1s a soclo-religious matter, it would
be much better to educate public
opmon rather than to pass a legisla
tion. In all these matters which dea!
with religious or . socio-religious
matters, I think our approch should
be td educate the public so that theee
socigl evils or wrong practices which
might have crept into religious orga-
nisations might be got rid of. Of
course, I do not say that there would
not be a single case hike this. It is
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possible that there may be an isolat-
ed case here and there where a minor
is initiated into a certain religious
sect or some kind of coercion is put
on him. But after haying considered
this whole problem and making a pro-
per survey of it and also having con-
sulted the State. Governments, I
have come to the conclusion that in
this matter it would be much better
to leave it to the Food Sena of the
people and to educate public opinion
rather than to enact legislation. If
the problem were widespread I would
certainly have said that we should
introduce legislation. But the infor-
mation which has come to us clearly
indicates that the problem is not
widespread. There may be here and
there isolated cases and through
public opinion we should certainly be
able to stop that kind of practice. In
view of this, I do hope that Shri D. C.
Sharma would withdraw this Bill.

As 1 have said, the principle which
he has enunciated is a sound one. 1
am in full agreement with him that
it is wrong to coerce a child to adopt
any particular sect or religion at an
early age, when he is not fully
mature, when he cannot discriminate
between good and bad, between right
and wrong. I-'am in full agreement
with him. When the problem is not
serious, when it is not so widespread
and almost non-existent, I do not
think there is any need for a legis-
lation like this which would unneces-

sarily arouse controversies. I would, *

therefore, request Shri D, C. Sharma
to withdraw this Bill.

Shri D. C. Sharma: I am in the
hands of the House.

Shri Harish Chandra Mathur: 1
would like to say a few words.

An Hou, Member: At this stage?

. Shri Harish Chandra Maar: What
is wrong there? 1 will take only two
or three minutes,

Mr. Chairman, I thought when the
hon. Minister said that he had been
given a year's time to collect figures
from the State Governments, we did
expect that he would give us some
information as to the number of such
dikshas, to which this Bill would

apply, that had taken place in the
States. .

‘Dr. K. L. Shrimall: I have mm-
swered that the State Governmentd
have not been able to give that infor-
mation. We have to collect the
information from the State Govern-
ments. They say that the problem
was more or less non-existent. :

Mr. Chairman: Any more questions
you may ask. Otherwise for making
a speech, there is no time now.

Shri Harish Chandra Mathur: In
our Rules of Procedure . .

Mr. Chairman: Order, order; apart
from the Rules of Procedure, it is the
general practice that the Minister has

- the last reply. After that, the Mover

has the right of reply. After the
Minister has replied, if Members go
on speaking and putting forth prob-
lems, the Minister must have another
opportunity to reply. Therefore, it is
only allowed that Members may ask
one or two questions if they have any
in their minds. In that way, I think
he can ask one or two questions. As
regards figures, he has said that he
has not been able to get any figures
from Rajasthan Government. It
there is any question to be asked, he
may ask. I cannot allow any more
speech. There is no time,

Shri Harish Chandra Mathyr: 1
would ask only one question. How
floesthehon.mmsterthinkthnn
s correct %0 equate Rajasthan with

one of the very insignificant districts,
that is, Banswara in Rajasthan?

Dr. K. L. Shrimall: 1 was only
giving aa example that that Act had
been in existence in one the places

of
mnnjuthnn,mdin.wpitedmt.ao
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single case has been tried on that
count I was trying to say that the
problem s more or less non-existent
and that it iz not so widespread as
to require legislation for this purpose

Shri D C Sharma: Mr Chairman,
I am very much disappointed at the
speech that the hon Minwster of
Education has made,

Shri Braj Raj Simgh: You did not
anticipate?

Shri D C. Sharma: He thmnks only
those problems should be tackled
whose extent has become so great I
do not think so I think you are
asking people not to take opium
How many persons are there In
Delli who take opium? Very few
And yet, you are going to have legis-
lation .

Shri Braj Raj Singh: Let us know
whether the hon Member 15 with-
drawing or not .

Shri D C. Sharma: prohibiting
people from taking opium  Therefore,
I think 1t 1s not the extent of a
problem that matters It is the nature
of the problem that matters So,
taking my stand on the nature of the
problem, I say that the Education
Mimister should have been more
sympathetic towards what I have said
He says that there was some legis-
lation somewhere and no cases were
tried How many offences against
untouchability are being tried®> Can
we deny that there 13 no untouch-
ability 1 this country? That 1t ndt
the criterion It has been said that
we should educate pnblie opinion 1
do nvt kniaw why Wwe are here if we
sre only to educate public opinion
I we are to educate public opinion,
we should close the doors of the Lok
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Sabha and go out and give lectures
and sermons That is not the point
So, all the arguments that have been
put forward hy the hon. Minister
have not carried us any further than
where we were before

There 15 one point which was made
by smy hon frend, Shri Vajpayee
He made an observation that this
was against the Constitution 1 would
ask him to see List III, the Concur-
rent List, and Entry § under that
List It is said there that we can
undertake legislation which has refer-
ence to infants and minors So, we
are perfectly justified in undertaking
legisiation of that kind

My hon friend, Shri Achar made
some powmts about Balbrahmachars 1
would say, in this connection, Sir,
that the whole conception of our
temples is undergoing a change Our
whole conception of mutts 1s under-
going a change There used to pe
devadasis m mutts, Where are they
now”?” We used to say that no un-
touchable can enter a temple What
have we done to that” Our whole
conception has undergone a change I
would say that our conception with

regard to these children who are
forced into imstiation should also
change

An hon Member: What is the last
sentence” Is he going to withdraw
the Bill?

Shri D C. Sharma: I would there-
fore say that the hon. Minister should
tell me that he is gomng to do some-
thing with regard to this problem
He told me that he was gomng to do
something

An hon, Member: He will not say
1

Shri D. C Sharma: I would request
hum to study this probléem further
and come up before the House with
some kind of legislation on the
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subject 1 hope he will give me that
kind of assurance.

[

Mr. Chairman: The hon. Minister
has already spoken. Now, I will put
the Motion to the vote of the House.

The question is: °

“That the Bill to provide for
the restraint on sanyas diksha of
a child be taken into considera-
tion.”

The Motion was negatived.

Now, the next Billis in the name of
Shri Esswara Iyer. He is not here.
Shri Raghunath Singh

1759 hrs.
ARBITRATION (AMENDMENT)
BILL
Amendment of sections 2 and 39 and
ingertion of new Chapter IV A
Shrl Raghunath Singh: I beg to
move:

“That the Bill further to amend
the Arbitration Act, 1840, be
taken into consideration.”

Mr Chalrman: The House will now

stand adjourned till Eleven of the
clock tomorrow.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
4th Apni, 1959/Chaitra 14, 1881
(Saka).
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2687, B:port hmdwufu

of
and jewellery to U.S.A. 9542
2688. Trade with US.S.R..
China, Poland and
Czechoslovakin

9<42-43
2689, Bmploymem Exdnnge,
9544
2690, Pomsu mmtmcm mn
9544
2691, Yomh Empﬂmm
' Service mnd employ-
ment Counselling
Scheme . . . 9S44-4%
2602, Industnal Estates m
Bombay . . 9545
2693. Radio programme jour-
nal ‘Betar Jagst® . . 9546
2 Record of speeches
o4 ofemi:mgxthdeu 9546
2695. Newspapers in Tripura 9546
2696, sumydukm Ma:m
9546-47
2697. lmpurt ol’hw Pnlm . 9547
2698, Training Institutes for
Instructors . . 9548
Work: establish-
9. mﬁf%?ﬂb 954849
2700, Industrial Trlbund
Dhanbad . 9549
2701. Lockout in llmehn .
Colliery . . 955051
2702, Lsbour Officer . . 9551
2703. Coffee cultivation . . 9551-53
2704, Tenements in Rejabagicha 9557
a70s. Exportof onions . . 9553
2706, Pharat Sevak Samaj in
Rajasthan . « . 9583-54
2707, Tes Trade . . . 9154
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Covoms
STATEMENT BY PRIME
M!NISTBR . 9559—61
Prime Msnster (Shn
]mhlthl Nelra) made a
regarding cross

of g border and nnvnl':xsl
Indian temtory on the 318t
Much, 195 12 the de

mm.

?APER LAIDON THE TABLE 9561

bfhzlo;ﬂ’ilanon No 20
dmt 28th March, 1959,
certain amendment

to the E.nerva Bank of India
(Note Refund) Rules, 19 s
was laid on the Table
Section 28 of the R:serve
Bank of Indis Act, 1934

DEMANDS FOR GRANTS 9561—9671

Further discussion on Demands
for Grants 1n respect of the
Manistry of Transport and
Commumcations continued
The discussion was not
concluded

REPORT OF COMMITTEY
ON PRIVATE MEMBERS’

BILLS AND RESOLUTIONS
ADOPTED 9671- 52
Forueth Report was adppted

PRIVATE MEMBER'S BILL
INTRODUCED 9672

The Port Hsy Commuttees
(Amendment) Bill, 1959,
(Amendment of secuons 1
and 6 and substitution of
sections 3 and 4) by Shn
A K Gopalan

PRIVATE MEMBER'S BILL
WITHDRAWN

Purther discussion on the
motion to comsider the
Indian Railways (Amend-
ment) Bill (Insertson of new
secton 99A and amendment
of sectioms 113, 118 and First

) by Shn Jhulan
Sinha  conclud The
Bill was wnhdnwn by leave
of Lok Sab!

PRIVATE MFMBER'S BILL
NEGATIVED

Shri D C Sharma moved
that the Child Sanyas Diksha
Restraint Bill be taken 1nto
consideration T’he motion
was negatived

PRIVATE MEMBER'S BILL
UNDER CONSIDERATION

Shri1 Raghunath Singh moved
thatthe Arbitration (Amend-
ment) Bill be taken 1nto con-
sideration The discussion
was not concluded

AGENDA FOR SATURDAY,
APRIL 4, 1959/CHAITRA 14,
1881 (SAKA)—

Further discussion on Demands
for Grants 1n respect of the
Mimstrv of Transport and
Communications and also
discussion on Demands for
Grants 1n respect of Labour
and Employment

9742

CovLoMs

9673—95

9695—9737

9738





